Eighth Series,Vol .LII No.12 Wednesday, August 2.1989
Sravana 11,1911(Saka)

LOK SABHA DEBATES
(English Version)

FourteenthSession
(Eighth Lok Sabha)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Rs., 50,00



CONTENTS
(Eighth Series, Vol. LIl Fourteenth Session, 1989/1911 (Saka)

No. 12, Wednesday, August 2, 1989/Sravana 11, 1911 (Saka)

CoLumns
Oral Answers to Questions: 134
*Starred Questions Nos. 222, 226,228,229 and 231
Wiritten Answaers to Questions: 35328
Starred Questions Nos. 223, 225, 227, 230 and 35—47
232 1o 241
Unstarred Questions Nos. 2211 to 2223, 2225 to 2253, 47328
2255 to 2281, 2283 to 2287,
2289 to 2313, 2317 to 2333,
2335 to 2343, 2345 to 2363,
and 2365 to 2368
Statement correcting reply to USQ No 350 dt. 19.7.89 328—329
Re. Statemen! of Mahatma Gandhi and Indira Gandhi.
Vacation of Seat by Member 329—337
Papers Laid on the Table 337—340
Message from Rajya Sabha 340—341
Committee on Public Undertakings 341
Sixty-third Report and Minutes — Presented
Matters Under Rule 377 341—-346
() Successful launching of ‘Agni’ 341—342

Shri Somnath Rath

* The Sign + marked above the name of a Member indicates that the question was actually
asked on the floor of the House by that Member.



(ii)

(i)

(iv)

(v)

(vi)

(vii)

{viir)

(ii)
Need to provide paper for text-books and
periodicals at cheaper rates
Dr. Phulrenu Guha

Need to check poliutions of Ganga by factories
and tannenes at Kanpur

Shri Jagdish Awasthi
Need to set up a mini-mission of the National
Technology Mission on drinking water at Alwar
(Rajasthan)

Shn Ram Singh Yadav
Need to promote Indian style of wrestling

Shri Ajay Mushran

Need 1o declare Chingleput and Sriperumbudur
talukas in Tamil Nadu as 'No Industry Areas’

Shrimati M. Chandrasekhar

Need to construct Cochin Bodinayakanoor Madurai
railway line

Snr: George Joseph Mundackal

Need to recruit sorting Assistants for Postal Sorting
Office. Panaj

Shn Shantaram Naik

Discussions Under Rule 193

Statement made by the Prime Minister in the House on 28th
April, 1989 regarding Jawahar Rozgar Yojana

Shri I. Rama Rai
Shri Chiranp Lal Sharma
Prof. Narain Chand Parashar

Shri Mohd. Ayub Khan (Jhunjhunu)

CoLumns

342

342343

343

343—344

344—345

345

345—346

346—454

346—349

349352

352—355

355—358



(1)

Shn R.P. Suman

Shn Lal Vijay Pratap Singh
Shn M L. Jhikram

Shn Tilakdhan Singh

Shn Janak Raj Gupta

Shn Yogeshwar Prasad Yogesh
Shn Asutosh Law

Shr Manikrao Hodlya Gavit
Shr Murlidhar Mane

Shn V Knshna Rao

Dr Chandra Shekhar Tripathi
Shri Brajamohan Mohanty
Shri Mahabir Prasad Yadav
Shnmat Usha Thakkar

Piof Saluosmn Soz

Shn Santosh Kumar Singh
Shn Zainul Basher

Shn Pratap Bhanu Sharma
Prof. Nirmal Kumar Shakta vat
Shn D.P Yadav

Choudhary Lachchhi Ram
Shri R. Dhanuskodi Athithan

Shri R. Jeevarathinam

COLUMNS

359—365

365—367

367—370

370—373

373375

375—378

378—381

382—383

383—386

386—388

389—391

392—395

395—39/

397—399

399- 102

402- 404

404—409

409—412

412—415

415—419

419—422

422—424

424—426



(iv)

Shri Harish Rawat

Shri Umakant Mishra

Shrimati Chandresh Kumari

Shri Bhajan Lal

Discussion Under Rule 193

Statement made by the Minister of Agriculture in the House on
26th July, 1989 regarding current flood situation in the country
and the relief measures undertaken by Government

Shri N. Tombi Singh

Shri Shantaram Naik

Resignation by Members

CoLumns

426—430

430—432

432—434

455—460

455—460

460

461—462



LOK SABHA DEBATES

LOK SABHA

Wednesday, August 2, 1989/Sravana 11,
1911 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chairj
ORAL ANSWERS TO QUESTIONS
[English)
Employment Percentage in Assam

+
*222. SHR!BHADRESWAR TANTI:
SHRI ABDUL HAMID:

Willthe Minister of LABOUR be pleased
to state:

(a) the employment percentage of
Assam in Gomparnson to all India percent-
age of employment during the period from
1986 to 1988;

(b) whether the employment percent-
age of Assam has been come down; and

(c) 1 so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIRADHA
KISHAN MALAVIYA): (a) The data on the
quinquennial survey on employment con-
ducted by the National Simple Survey Or-

ganisation in its 43rd round covering the
period 1987-88 is still under process.

(b) and (c). Does not arise.

SHRIBHADRESWAR TANTI: Sir, lam
extremely sorry that for all these years, we
have been receiving cavalier replies to our
questions. So far as this question is con-
cerned, here also, the reply is cavalier. |
wanted details for the period from 1986 to
1988 and the hon. Minister's reply covers
the period from 1987 to 1988. He has not

given any specific reply.

As regards part b) of my quastion, |
asked- whetherthe employment percentage
of Assam has come down. | had asked a
specific question, whether the employment
percentage had come down and you kindly
see the reply. It says - does not arise. | am
extremely sorry for the Modus Operandi of
the functioning of the Government.... (Inter-
ruptions)*

MR. SPEAKER: Only the question goes
on record, not the statement.

[Translation)

SHRIRADHA KISHAN MALAVIYA: Mr.
Speaker, Sir, he has since submitted his
resignation and left. Well, it was for him to
decide. Now, should | reply to his supple-
mentary?

MR. SPEAKER: His question has come
and now it is your turn to reply.

SHRIRADHAKISHAN MALAVIYA: Sir,
may | reply to his supplementary?

MR. SPEAKER: You, reply tothe ques-
tion which has since been put, because he

*Not recorded.
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did not take away the question with him. He
left it here itself.

SHRIRADHA KISHANMALAVIYA: Mr.
Speaker, Sir, the question put by the hon'ble
Member pertains to employment percent-
age. The National Sample Survey Organisa-
tion conducts a survey in regard to popula-
tion and employment every five years. The
figures available with us pertain to 1977-78
and 1983. The figures relating to the 1987-
88 survey conducted by the National Sample
Survey Organisation have not yet reached
us. This concerns the Planning Commis-
sion.

[English]

SHRI HAREN BHUMIJ: Mr. Speaker,
Sir, regarding employment of labour in As-
sam, | would like to confine my question to
tea plantation. Out of 7.9 lakh of the total
plantation labour in India, 5 lakh labourers
are employed in the tea gardens in Assam.
In each family of the 5 lakh plantation labour-
ers, there are 3 to 4 unemployed youths.
Employers are also not keen in increasing
the number of labourers inthe tea gardens of
Assam. On the other hand Assam Tea Cor-
poration, under which there are 19 tea gar-
dens, has already been taken over by the
Government. 25,000 to 30,000 workers are
employedinthese teagardens. These work-
ers have 310 5 dependants which makes the
number to 75,000 to 1 lakh. Because of the
sickness of these Assam Tea Corporation
gardens, they are not able to pay PF or
gratuity to the waorkers. They are on the
verge of closure and so they are not in a
position to pay even their daily wages. From
time to time, we have broughi these things to
the notice of the Government, A Question
was put to the Commerce Ministry also. In
view of all these things, | would like to know
what steps the Ministry of Labour is going to
take in this regard so that the sick tea gar-
dens under ATC could be revived and re-
stored and those 25,000 workers in ATC
gardens and also the workets in other tea
gardens could be provided jobs so that they

can lead a smooeth life.
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[Translation]

SHRIRADHA KISHAN MALAVIYA: Mr.
Speaker, Sir, this question is about the per-
centage of employed persons in Assam, vis-
a-vis the all India percentage. The question
he has asked about tea plantations is not
particularly related to the main question. But
the figures available with me in regard to the
number of people who have been provided
employment in Assam is comparison to All
India percentage as funished by the National
Sample Survey Organisation pertainto 1977,
1978 and 1983. | can give you the figures if
you so desire. The all India percentage of
employment of males in rural areas is 62.25
whereas itis 58.5 percentin Assam irrespec-
tive of the fact whetherthey work in the fieid,
tea plantations agriculture, hotel or any other
establishment, but they are in employment.
The All India percentage of females in
employment is 28.8 whereas in Assam, it is
7.50. Similarly, in urban areas, the All India
percentage of male empioyment is 56.22
and that of females 14.03. In Assam, out of
the total population absorbed in employ-
ment, the male percentage is 53.59 and that
of females, 5.25. These figures pertain to
1977-789. According to 1983 figures, the All-
India percentage of male employment in
rural areas is 61.28 and in Assam it is 55.70.
Similarly, the All-India percentage of female
employment in rural areas is 28.73 and in
Assam itis 8.13. In urban areas, the All India
percentage of male employment is 56.75,
while it is 53.87 in Assam. Similary, in urban
areas, the All India percentage of female
employment is 13.76, while it is 6.77 in
Assam. Thus, we find that unlike what has
been pointed out by the hon. Member, the
employment percentage in Assam is higher
if we go by the figures provided by the
National Sample Survey Organisation.

{Interruptions)

(English]
Incentives for Silk Production
*226. SHRI LAKSHMAN MALLICK:

Willthe Minister of TEXTILES be pleased to
state:
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(a) the incentives offered by Union
Government to encourage silk production in
the country; and

(b) the steps taken to production high
quality of silk fabrics for sale at internation-
ally competitive prices?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJKHAPARDE): (a) and (b). A statement
is given below.

STATEMENT

(a) For encouraging silk production in
the country the Central Silk Board (CSB)
supplements the efforts of the State Govern-
ments by implementing the following
Schemes:

(i} Supply of high yielding varieties of
mulberry cuttings at subsidised
rates.

(i) Supply of quality silkworm seed to
sericulturists through a network of
Seed Production Centres in the
country.

(i) Prowidng R & D and Extension
Support through a network of Re-
search and Extension Units.

(iv) Organising training programmes
and conducting study tours for
sericultunsts.

(v) Providing financial assistance to
States for control of uzifly.

(vi) Providing incertives bonustobivolt-
ine concoon producers and reelers
through States.

Besides the CSB in collaboration
with State Governments has
launched a World Bank/Swiss-
assisted National Sericulture Proj-
ectduring the currentfinancial year
at a cost of Rs. 55.30 crores over a
period of 5 years

SRAVANA 11, 1911 (SAKA)
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(b) Thefollowing steps have baentaken
to produce high quality silk f-abrics for sale at
internationally competitive prices:

1. A Central Silk Technological Re-
search Institute has been set up by
the Board at Bangalore to tackle
the technology aspects of post
concoon harvest viz; sikk reeling,
twisting, weaving, dyeing, printing
processing and finishing of silk,
fabrics.

2. Demonstration-cum-Training
Centres have been established in
different parts of the country for
demonstration of appropriate tech-
nology of silk reeling and spinning.

3. The Central Silkk Technological
Research Institute has innovated
and released multiend reeling
machine with 10 end basin for
popularisation amongreelerstoree!
better quality raw silk.

4. Silk exporters have been allow: «
the facility to import raw matena! at
international prices under vanous
export promotion schemes like
REP/Advance Licensing, Pass
Block Schemes etc. to produce high
quality silk fabrics for sale in inter-
nationally competitive prices.

SHRI LAKSHMAN MALLICK: Mr.
Speaker, Sir, millions of farmers are de-
pendent on sericulture. | have gone through
the statement of hon. Minister. In the state-
ment it is stated, “besides th OSB in collabo-
ration with State Governments has launched
a World Bank/Swiss assisted National Seri-
culture Project during the current financial
year at a cost of Rs. 555.30 crores over a
period of 5 years.”

May | know from the hon. Minister as to
what is the production target and what is the
total employment opportunity generated out
of the investment in the programme? | also
want to know whether the production will
meet our demand or again we will have to
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import sikk from other countries.

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): The National Seri-
culture Project, which the hon. member has
mentioned, is being launched thisyear atthe
cost of Rs. 555.30 crores for the next five
year plan. It will increase 6000 tonnes of
melburry raw silk production over a period of
five years 1990-94 over the present level of
production of 9666 tonnes. So, this is an
increase that we envisaged. As regards
employment, it will rise from 60.30 lakh per-
sons to 65.48 lakh persons by the end of the
period. Our expont earnings will increase
from the level of Rs. 330 crores to Rs. 850
crores by 1994-95. It is not possible at this
stage to say whether we will be self-suffi-
cient, because the demand forthe silk forthe
domestic market as well as export is rising all
the time. But we believe that the tempo
generated by this National Project would
enable us to increase production in the year
to come.

SHRILAKSHMAN MALLICK: A special
project for the development of hilly area had
been implemented in Orissa by the Central
Silk Board upto 1985-86. What is the total
investment for the Project? What is the total
hectares of land available for the Project?
What is the total number of beneficiaries
including weaker sections and tribals who
will benefit out of this Pioject? Will this Proj-
ect be continued or discontinued? If this
Project is to be continued, who is going to
fund it?

SHRI RAM NIWAS MIRDHA: There
are two projects which are under implemen-
tation in Orissa. One 1s called Intensive
Sericulture Development Project. The Silk
Board has been implementing this Project in
Ganjam District of Orissa at the total cost of
Rs. 4.27 crores of which Rs. 78 lakhs is the
central share. The Project is for a four years
period. it had been initiated during the year
1986-87. The Project envisages raising of
1000 acres of melburry plantation in the
private sector and production of 17,000 kilos
of silk at the end of the Project period.
Similarly, a Tusser Development Project in

AUGUST 2, 1989
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Orissa and Maharashtra is also being imple-
mented by the Central Silkk Board with the
financial assistance from the Swiss Devel-
opment Corporation. The total project costis
Rs. 559.00 lakhs of which Rs. 45 lakhs is for
Orissa and Rs. 108 lakhs for Maharashtra.
The Project period is four years. The Project
envisages production of tusser silk and fruit
plantation. it was implemented in the Sixth
Plan. It will also cover the establishment of
additional grainage, Pilot Project and other
things that go with this. | do not have with me
the figure of how much employment will be
generated and other things, as the hon.
Member has asked. | will seek to supply
them to him by a written letter.

SHRI N. TOMBI SINGH: In view of
abundant availability of oak trees in the hilly
areas and foohills of Manipur, the Silk Board
has a unit in Manipur for tusser industry. So
far as our information goes, this unit so far
has been able to produce only samples; and
many years have passed. What is the actual
position of the Manipur Unit of the tusser
industry? Is it making any headway? What is
the amount of investment sofar made? Isthe
Project going to make any headway or is it
going to be closed down? We do not see
significant production in spite of abundant
availability of the oak trees so favourable to
the production of tusser industry.

SHRIRAMNIWAS MIRDHA: The prob-
lem is that not only in Manipur but in other
States also the interest that the State Gov-
ernment takes in the production of silk, par-
ticularly tusser silk, which is just available
sometimes even widely in the forest is not
picking up.

Even the bigger States do not have a
separate depariment of sericulture. What-
ever request we raeceive from the State
Governments for technical and other assis-
tance has always been accommodated to
the exient possible. | do not know the pres-
ent situation in Manipur since the question is
of ageneral nature. But iwould certainly see
that any request that comes from Manipur for
increased production for tusser silk would be
deal with properly by the Central Silk Board
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and the quernmom.
[ Translation]

SHRIMADAN PANDEY: Mr. Speaker,
Sir, the hon. Minister deserves our congratu-
lations for preparing such a good project for
the developmentof sericulture. The schemes
launched by the Central Government have
been concentrated at the places where
production of sericulture has been taking
place through the traditional method. There
are certain new areas where the Silk Board
as well as the Ministry of Textiles have not
paid as much attention as they were sup-
posed to. As a result of that, development of
sericulture could not take place at these
places For example, the potentialities of
sericulture development can be increased if
it is promoted in terairegion of Uttar Pradesh
viz, Dehradun, Gorakhpur, Ghonda and
Baharaich. But none of these places find any
mention in the projects prepared for this
purpose. The headquarters of Silk Board is
located in Bangalore, a distance of 3000
kilometres from here. it has, therefore, not
been possible for the board to monitor the
situation such a long distance. | would like to
know whether the hon. Minister considering
any proposal to have an office of the Sik
Board at any of these places on the pattern
of one in Bangalore, so that the potentialities
of sericulture development could be in-
creased and proper monitoring could be
done. Secondly, lwould like to know whether
the Chief Minister of the States referred to by
the hon. Minister have made any request to
him in writing to this effect.

SHRIRAM NIWAS MIRDHA: ttis afact
that there are some States which are en-
gaged in sericulture development for the last
many years and are preducing silk in large
quantities. So far as the question of Uttar
Pradesh is concerned, the Central Govern-
ment is making all out efforts to see that silk
production increases in the State. For this
purpose, | wrote letters myseif. Not only that,
I held talks withthe Chief Minister when | was
on a visit to Lucknow. He has opened a
separate office for this under thischarge of a
director. Earlier some other departments
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were also under the charge of that
director.Today | have come to know that he
will look after this depaitment independ-
ently. The new project which has been taken
up and a mention of which was made by me
just now, covers Uttar Pradesh and two
districts namely, Deharadun and Saharanpur
have been identified for development of
sericulture. Uttar Pradesh is a multi-climatic
State having some hiliy regions in it. As such
there is a large potential of sericulture pro-
duction in the State. We will make all out
efforts, especially, for the reason that con-
sumption of silk is high in this area. Varanasi
alone requires about 2,500 tonnes whereas
the total production in Uttar Pradesh is 25
tonnes. In view of this a lot remains to be
donetoraise silk productionin Uttar Pradesh.
The Central Silk Board and the Central
Government are taking it very seriously so
asto ensure that silk production increases in
Uttar Pradesh alongwith other States which
are termed as non-traditional States.

[Enylish]

Loss of Mandays due to Strikes and
Lockouts

*228. SHRI S.G. GHOLAP: Will the
Minister of LABOUR be pleased to state:

(a) the number of mandays lost due to
strikes and lockouts in various States in
1988-89 and whether there was any im-
provement in this regard as compared to
1987-88; and

(b) the specific steps contemplated to
improve industrial relations?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIRADHA
KISHAN MALAVIYA): (a) and (b). Informa-
tion on loss of mandays is maintained by
calendar years only. Industrial relations as
indicated by the loss of mandays during the
period 1987-89 (January-April) shows an
improvement with the loss of mandays de-
clining from 35.36 million in 1987 to 32.10
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million in 1988. During January-April 1989,
the number of mandays lost stood at 4.87
million. A Statement on state-wise number
of loss of mandays for the years 1987, 1988
and 1989 (January-April) 1s given below.

Both the Central and the State Govern-

ments maintain a watch on the industrial
relation situation in the country. The indus-
trial relation machinery at both the Centre
and the States is taking steps to reduce
indusinal conflicts and minimise work stop-
pages through preventive mediation, con-
cihation and arbitra bon
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SHRIS.G.GHOLAP: Sir, forthe record,
it seems that there is an improvement on
loss of mandays year by year.The number of
strikes is decreasing but the number of lock-
out is increasing. Why s it increasing? |
would like to know the steps taken by the
Government in this regard.

[ Translation]

SHRIRADHAKISHANMALAVIYA): Sir,
the hon. Member wanted to know the rea-
scns for the increase in the number of lock-
outs. There are so many reasons for in-
crease in the number of lockouts.

Firstly, at times, cotion and textile mills
are unable to stand in the competition and
secondly jute mills cannot compete because
of availlability of synthetics in the market.
Mostly, these are the two units 1.e jute and
cotton which bacome sick in large number.
Sometimes, industrialengineering units also
become sick in the country. There are so
many reasons for industrial units becoming
sick. In some cases. raw matenal 1s not
available to them and in some other
cases,they are unable 1o tace competition
due to one due 10 one reason or the other.
Some of them become sick due to their
inability to compete in marketing. These are
the reasons for inctease in the number of
lock-outs in the country.

[English)

SHRI S.G. GHOLAP: Sui, in West
Bengal, the number of lockouts is too much
anditis increasing day by day. | would like to
know the reasons for the increase in the
number of lockouts in West Bengal.

[ Translation)

SHRIRADHAKISHAN MALAVIYA: Sir,
as | have just stated in reply to the earlier
question that mostly two types of units i.e.
jute and textiles are becoming sick in large
numbers and there are as many as 24 jute
mills in West Bengal. That 1s why the number
of lockouts increased in West Bengal last
year.
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SHRI ANOOPCHAND SHAH: Sir, the
hon. Minister has given some figures regard-
ing the declining trend on loss of mandays
forthe years 1987, 1988 and 1989 (January-
April). When we look at the figure of Mahar-
ashtra, the position is not the same. In
Maharashtra, the numbe: of strikes and
lockouts has increased in 1988 and again in
1989, itis still on the increase. When there is
adeclining trend all over India, in Maharash-
tra it is going up. | would like to know the
reasons and the steps that the Government
is going to take in this regard.

[Translation]

SHRIRADHA KISHAN MALAVIYA: Mr.
Speaker, Sir, as | have said in the very
beginning that mostly cotton, textile, jute and
engineering units become sick. They be-
come sick because of non-availability of
raw-material and their inability to compete in
the market. As regards the number of lock
outs, strikes and mandays lost in Maharash-
tra, | have got the figures. If the:hon. Member
1s interested to know, | can tell him. He also
wanted to know the steps taken by the
Government in this regard. | would like to
inform him that whenever there are lockouts
and strikes of thiskind, the Ministry of Labour
arranges negotiations between the parties
to resoive the dispute. The Ministries of
Habour of as well as the Centre make efforts
to the matter through negotiations in order to
avert strikes and lockouts. Awards are given
by the Labour Courts and the Industrial Tri-
bunals within stipulated period in order to
avoid lockouts and strikes. Workers partici-
pation 1n the management of public sector
undertakings ic being encouraged. Short-
age of raw-material and stitf competition in
the market are main reasons of the industrial
sickness. For example, Maharashtra is
having 2 large number of sick industrial units
because there are a large number of cotton
and textile mills in Maharashtra. Had Shri
Datta Samant, who resigned his seat in the
Lok Sabna, present here, | would have told
him that he never made any efforts to pro-
vide employment to the workers.Of course,
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he made significant contribution in encour-
aging the workers to go on strikes and as a
result thereof mills became sick and lock-
outs declared. Ths has been his main contri-
bution.

Sir, a ‘Textile Workers Rehabilitation

Fund’ has also been set up under the Minis-
try of Textiles so that financial assistance
could be given to the workers from this fund
for a period of 3 years in phased manner.
The sickness in jute mills in attributed to
shortage of raw material and stiff competi-
tion with the synthetics. A Cell has been
constituted under the Reserve Bank. This
cell finds out the cause of sickness and
makes efforts to sort out their difficulties to
the possible extent. In this way, the Ministry
of Labour tries to solve the jroblem of sick
units by setting up a tripartite committee.

[English]

PROF. K.V. THOMAS: From the infor-
mation given by the hon. Minister it can be
seen that is Kerala which is one of the
smaller States and which has got fewer
industries, the number of mandays lost is to
the tune of 1.8 million days. lf you take the
statistics of 1987, 1988 and 1989, it can be
seen that it is on the increase. May | know
from the hon. Minister the attiude of the
present Marxist Government in Kerala,
whether it is encouraging the workers to go
on strike or whether it is interested to the
settle the issues?

[ Translation)

SHRIRADHA KISHAN MALAVIYA: Mr.
Speaker, Sir, the present Government in
Kerala has neither encouraged the workers
to go on strikes nor created condition forcing
any lockout. As regards the question of
mandays lost, Ihave aiready said in my reply
that the workers resort to strike to get their
demands accepted, the Ministry of Labour
makes efforts o get the issue resolved
through reconciliation between the con-
cerned parties. As regards lockouts, | have
already said that they resort to lock-outs
when their units become sick or when they
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are not in a position to run the units for one
reason or the other or due to financial con-
straints. In so far as Kerala is concerned, he
stated that he had got statistics with him. |
also have some statistics inthis regard. Your
statistics are with regard tothe matters which
come under the jurisdiction of the Staie
Government which is the appropriate au-
thority to act in such matters on theirown. So
far the Central Government is concerned, it
acts only when there is a strike or lock-out in
any one of its central underntakings such as
Mining, Food Corporaiion of India, banking
which come under the jurisdiction of the
Central Government. The figures which you
are having are mostly related to undertak-
ings which come under the jurisdiction of the
State Government of Kerala and the State
Government takes initiatives to deal with the
problem.

(English]

MR. SPEAKER: Q. No. 229. Shri Ram
Pyare Panika.

[ Translation]

SHRI RADHA KISHAN MALAVIYA:
This question is also related to my Ministry.

MR. SPEAKER: 1t is your day today.
[English]

SHRI RADHA KISAN MALAVIYA:
Labour Day.
[ Translation]

You run the textile raills, but | am an-
swerable if strikes take place.

(English]
MR. SPEAKER: Which Labour day?

Seminar on Chiid Servitude
+
SHRI RAM PYARE PANIKA:

SHRI JAGANNATH PATNAIK:
Willthe Minister of LABOUR he pleased
fo state:

*229.
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(a) whether a South Asian Seminar on
Child Servitude was held in Delhi recently;

(b) if so, the names of the countries
which participated in it and the subjects
discussed at the seminar;

(c) the suggestions made or Resolution
adopted at the above seminar regarding
measures to be taken to ban child labour in
the region; and

(d) the reaction of Government of India
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA) (a) Yes, Sir.
A Seminar was organised by a body called
Bonded Labour Liberation Front.

(b) According to the organisation, par-
ticipants from India Si1 Lanka, Bangladesh,
Thailand, Nepal, France and the Anti-slav-
ery Society, London attended the Seminar
and the problems of child labour in various
countnies of South Asia were discussed.

(c) A statement indicating the conclu-
sions at the Seminar is given below.

(d) The Government have already for-
mulated a National Policy on child labour in
August, 1987 to tackle the problem of exploi-
tation of child labour.

STATEMENT

The tollowing decisions were taken at
the Seminar:

1. Togivetoppriority to the childrenin
servitude, and to make fresh at-
tempts to co-ordinate the efforts of
the NGOs in South Asia, In this
field.

2. To put emphasis on the liberation
of child bonded labourers.
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3. Every year, September 18, will be

observed as a A Day For Children
in Servitude, to create conscious-
ness and increase awareness in
the public. Governments will be
asked to enact relevant legal provi-
sions to protect the right of child
and abolish child servitude and for
their implementations in the coun-
tries of South Asia.

Exchange of ideas and experiences
of actions will be promoted among
countries with the objective to
strengthen specially the hands of
those activists and action groups
who face organised opposition to
their responses to the cruel conut
tions of children.

An Annual-Get-together of a Coali-
tion of indwviduals and organisa-
tions devoted to the liberation of
children in servitude, will be con-
vened to share fresh information,
evaluatethe involvement and chalk
out future strategies and pro-
grammaes.

A specific case of children in servi-
tude will be taken up to the Su-
preme Court in acountry where itis
possible to test the modalities of
legalprovisions. An accurate docu-
mentation and evaluation of sucha
Test Case willbedone and findings
shared amongst the member coun-
tries for model action.

A Conference of Jurists and Activ-
1sts in South Asia will be convened
to discuss the Constitutional provi-
sions, the legisiations and proce-
dures in the region for the identifi-
cation, release and rehabilitation of
the children in servitude.

The Seminar calls upon all organi-
sations to conduct investigations
into the scale of problem of children
on servitude in their surroundings.

9. A Delhi Declaration on the Charter
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for Children in Chains was pre-
pared during the Seminar for study
and action by the all those con-
cerned with inhuman conditions of
children and creating a new future
for them.

10. A Plan of action for future will be
drawn up by each and every coun-
try in the Coalition, which will put
emphasison organisation of people
for power. All children of South
Asian countries should be provided
with equal, free and compulsory
education. The entire responsibil-
ity for their food, accommodation,
and living expenses shouid be that
of the governments of these coun-
tries,

11. The Seminarcalls upon allGovern-
ments in South Asia to ratify the
ILO conventions on chiid labour
andthe UN Charteronthe Rights of
Child.

{Trans/ation]

SHRI RAM PYARE PANIKA: Seven
countries participated in the seminar organ-
ised by the Bonded Labour Liberation Front.
The hon. Minister has admitted 1t and also
furnished details of the conclusicns arrived
at the seminar. | would like to ask a question
arising out of the following statement.

[English]

A plan of action for future will be drawn
up by each and every country in coalition,
which will put emphasis on organisation of
people for pawer. All children of South Asian
countries should be provided with equal,
free and compulsory education. The entire
responsibilty for their food, accommoda-
tion, and living expenses should be that of
the governments of these countries.

[Translation]

Sir, | would like to know from the hon.
Minister the reaction of the Government
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thereon because crores of children in the
country and all over the world are being
exploited through different ways. Inthe tenth
point of the resolution, a responsibility has
been laid on the Government to make ar-
rangements for their food, accommodation,
education and other facilities. | would like to
know the views of the Government of India
thereon and the steps taken so far in this

respect.

SHRIRADHA KISHAN MALAVIYA: Mr.
Speaker, Sir, first of all, | would like to refute
the statement of hon. Member, stated by
him. | have not admitted any thing as. There
is a body named Bonded Labour Liberation
Front whichorganised a conference in Delhi.
11 point resolution was adopted in that
conference.

Neither any officer nor any Minister in
the Ministry of Labour attended the meeting.
Not only this, Ministry of Labour is not aware
of the resolution adopted and deliberations
made inthe conference. They did not send a
copy of the resolutionto us. Nor itis available
with us. How did you say that | acceded to the
demands made in the resolution?

SHRIRAM PYARE PANIKA: thave not
said that you acceded to the demands. |
simply said that you also admitted the fact
that a seminar had been organised.

SHRIRADHAKISHAN MALAVIYA: We
collected information about the deliberations
made in the seminar only after your notice of
this question was stated for reply in the
House and the information so collected has
placed before you. Your last question was
with regard to child labour. You wanted to
know the steps being taken by the Govern-
ment to check child labour. | have already
made known the contents of their 10th point.
I am not aware whether it has been further
supplemented. Nor it is our concern. Their

only concern was to organise a conference
on child labour.

SHRI RAM PYARE PANIKA: How is it
that you are not concerned? You are sup-
posed to think about 1t
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SHRI RADHA KISHAN MALAVIYA:
There is an organisation by the name
of"Bandhua Mukti Shramik Sangh’ which
organised the conference. None of the offi-
cers of the Ministry of Labour participated in
it. As regards the question as to the steps
being taken by the Government of India with
regard to child labour in concerned, | would
like to submit ihat we have launched a proj-
ect for the units which mostly employ chil-
dren. Children upto the age of 14 years are
imparted professionaltraining there and they
aro also provided mid day meal so that they
could get rid of child labour.

SHRI RAM PYARE PANIKA: As re-
gards the seminar about which a reference
has besn made, inthe year 1987 his depart-
ment itself formulated a policy in regard to
the exploitation of children. That policy also
contained such provisions. In view of the fact
that alarge number of children belowthe age
of 14 years are being employed in hazard-
ous industries and being exploited, will the
hon. Minister kindly tell us whetherthe Central
Government 1s proposed to issue directions
to the State Governments for effective im-
plementation of the policy chalked out by the
Ministry of Labour ttself? In my own State of
Orissa, Children have been engaged in carpet
weaving industry and other professions. Even
in trains going via Delhi, a number of small
children are found to be selling newspapers
etc. | am raising this matter purely on hu-
manitarian ground and out of compassion
only. It is a matter of happiness that the
Government formulated a policy in 1987
which was appreciated by one and all. Wili
the Government propose to take some ef-
fective measures for the implementation of

that policy?

SHRIRADHAKISHAN MALAVIYA: The
hon. Member wanted to know the details of
the positive measures being taken by the
Government to educate child labour. in this
connection, | would like to say that a techni-
cal advisory committee has already been
constituted. This committee gives neces-
sary advice to the units which employ child
labour and persuades them not to engage
children below the age of 14 years in hazard-
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ous work. Child labour has been banned in
our country in hazardous industries like fac-
tories, mines, Bidior cigarette industry, motor
vehicles work-shops and shops establish-
ments etc. In order to root it out completely,
a number of stiff laws have been enacted.

SHRI JAGANNATH PATTNAIK: Mr.
Speaker, Sir, the hon. Minister has said just
nowthat a Technical Advisory Committee on
Prohibition of Child labour has been consti-
tuted and some of their recommendations
have been accepted by the Ministry of La-
bour. | would like to know from the hon.
Minister whether the national policy formu-
lated in 1987 is considered to be adequate to
implement those recommendations or
whether some sort of amendments are re-
quired to be made in the policy?

SHRIRADHAKISHAN MALAVIYA: Mr.
Speaker, Sir, the reply to the point raised by
him has already been given by me while
answaering the point raised by Shri Panika.
We have enacted laws to ban engaging
children below the age of 14 years. As | have
already stated that acomplete ban has been
imposed on employing children in hazard-
ous units such as mines, factories, Bidi in-
dustry and the motor vehicles industries.
Whenever any complaint to this effect is
received, on the spot enquiry is made.

[English]

PROF. N.G. RANGA: Mr. Speakaer, Sir,
in view of the fact that there is this impression
that child labour on a large scale still contin-
ues to be employed in various parts of India
and more especially in Delhi itself, will the
Government consider the advisability of
publishing an Annual Report as to the steps
that are being taken, actual administrative
and inspectiorial steps that are being taken
and the results thereof in order to see that
child labour employment is being brought
down?

(Translation]

SHRIRADHA KISHAN MALAVIYA: Mr.
Speaker, Sir, the hon. Member has said that
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there are several work-establishments in
Delhi in which children are employed. (Inter-
ruptions)

MR. SPEAKER: Youplease be specific
whether an annual report will be published or
not?

SHRIRADHA KISHAN MALAVIYA: We
have enacted several laws with regard to
child labour. The hon. Member has given a
good suggestion and we will consider it.

PROF. NIRMALA KUMARI SHAKTA-
WAT: Mr. Speaker, Sir, | am pained to hear
the reply of the hon. Minister because even
today a large number of children are found
working in our country and the laws to this
effectarenomorethanyet another addition
to the pages of statuie-book. A number of
small children can be found working in car-
pets weaving industry in Mirzapur and Jammu
and Kashmir. Similarly, a number of children
can be seen working hotels, Bidi industry
etc. | would like to know from the hon. Minis-
ter whetherthe Government propose to bring
about any amendment in the law in near
future in view of violation of existing laws. My
second question is this that a number of
orphans are being taken to foreign countries
to work as bonded labour in the guise that
they have been adopted by them. Is the
Government aware of this fact? it so, what
steps are being taken to check it?

SHRIRADHA KISHAN MALAVIYA: Mr.
Speaker, Sir, the Government is not aware
of the fact that children are being taken to
foreign countries in the guise of adoption.

PROF. NIRMALA KUMARI SHAKTA-
WAT: What is your depariment doing then?

SHRI RADHA KISHAN MALAVIYA: |
am coming 1o that. Her second point is this
that small children are found working in
Mirzapur and Jammu and Kashmir in carpet
weaving industry. Iwould like to inform her in
this regard that we have launched as many
as 10 to 11 projects for the places where
children are engaged in large number. Under
the project launched in Mirzapur, children
are imparted professional training and pro-
vided mid-day meals and children ir. the age
g_;ou;)) of 5-14 are given educatior. (Interrup-

ns

SHRI RAM PYARE PANIKA: Incorrect
reply is being given.

. SHRI RADHA KISHAN MALAVIYA: it
's not an incorrect reply, it is a correct reply.
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She has enquired about Mirzapur. As re-
gards amounts sanctioned by the Govern-
ment for Mirzapur, an amount of Rs.
62,61,000/- was sanctionedforthe year 1888-
89 and for 1989-90 it is Rs. 17,83,500/. As
against sanctioned amounts, and amount of
Rs. 4,78,151 was released in 1988-89 and
for the year 1989-80 and amount of Rs.
3,58,181 has so far been allocated. 10
schools are being run and as many as 500
chilldren are studying in them.

As regards Jammu and Kashmir, the
State Government has not sent any pro-
posal to this effect so far.

[English]
Amendment to Indian Forest (Conser-
vation) Act
*231. SHRI MULLAPPALLY RAMA-

CHANDRAN: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to
state:

(a) whether Government have decided
toggberalise the Forest (Conservation) Act,
1980;

(b) if so, the details of the proposed
changes and the reasons thereof;

(c) whether all State Governments have
been authorised to transfer forest land for
development proposes; and

(d) the measures 10 be adopted to
ensure that forest land is not transferred for

any purpose other than development?

[Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
EST (SHRIMATI SUMATI ORAON): (a) and

b). Government have not liberalised Forest
Conservation) Act, 1980. On the contrary,
the Act has been male more stringent by the
Forest (Conservation) Amendment Act, 1988.

(c) and (d). The State Governments
have not been authorised to transter forest
land for development purposes. Diversion of
forest land for development purposes needs
prior approval of Government of India.

[English)

SHRI MULLAPALLY RAMACHAN-
DRAN: Mr. Speaker, Sir, | am extreme
happy that the Government have not liberal-
ised the Forest Conservation Act, 1980. On
the contrary, the Act has been made most



33 Oral Answers

stringent by the Forest Conservation (Amend-
ment) Act, 1988. In spite of the Act having
been made most stringent, the danudation
of forests is taking place on a large scale and
it is going on unchecked. This is going to
seriously atfect the very existence of man-
kind. This being so, | would like to know from
the hon. Minister what are the stringent
measures proposed by the Government to
prevent further devastation of forests.

THE MINSTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): Sir,
the Forest Conservation Act deals primarily
with the diversion of torest land for other
purposes and through this Act, which was
passed in 1980, the diversion of forest land
for other purposes has come down from
level of 1.5 lakh hectares per annum to
15,000 hectares per annum. As far as the
denudation of forests i1s concerned, this does
not come under the purview of the Forest
Conservation Act. We have already an-
nounced a new Forest Policy and under that
new Forest Policy we are examining as to
how we can amend the Indian Forest Act of
1927, which is too old. That will cover the
denudation of foresis. The reasons for
denudation forest areas are quite obvious.
We have to step up the availability of fuel,
fodder and timber and also the basic needs
of the population. Time and again, | have
said that with the increasing biotic pressure,
both ot human population and catile Fopula-
tion, it is becoming very very difficult for us to
check the denudation of forests. Still, we are
taking all steps for checking the denudation
offorests and taking also steps for plantation
to meet the basic needs of the people.

SHRI MULLAPALLY RAMACHAN-
DRAN: Hundreds of proposals and projects
are being submitted before the Ministry from
different States every year for clearance. My
State of Kerala is also not lagging behind in
this particular matter. | would lke to know
from the hon. Minister how many proposals
and projects have been submitted before the
Ministry form the State of Kerala during the
last three years and, how many of the
proposals and projacts are being rejected on
the ground of ecology and environment.

- SHRIZ.R.ANSARI: Thetotal number of
projects received form the State of Kerala is
94 and out of these, the total number of
projects approved is 48 and the total number
of projects not approval is 22 and the total
number of projects which are rejected for
non-furnishing of the information is 20. Four
projects have been withdrawn.

SHRI GEORGE JOSEPH MUN-

DACKAL: Due to the strict implementation
of the Forest Act, many of the development
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works are not being carried out. if one ortwo
kilometres happento be forest area of 50 KM
canal work going on, how much suffering the
farmers will have toface if the proposal is not
cleared by the Government.

it may be that if high tension line is
passing through the forest areato take elec-
tricit{ to a town area, only two trees may be
cut that purpose, or it may be that 30 or 50
feet of forest area may have to be converted
into roads for the convenience of pilgrims,
but due to the strict implementation of the
Forest Act, such development work is suffer-

ing.

Willyou take a lenient view of the Forest
Act so that the development work that is
urgently needed in the State can be com-
pleted?

SHRI Z.R. ANSARI: We have tried to
take a lenient view in such genuine cases
and, therefore, we have liberalised the rules
for the clearance of those cases. Originally,
all the cases for the diversion of forest land
had to come to the Central Government and
they have to take clearance from here. Now
we have made certain changes in our rules.

If the diversion of forest area is only one
hectare, the case will be processed at the
regional level and the Regional Forest Ott-
car, Government of India, will clear the case
without bringing it to us.

For one hectare to ten hectares, there
was a ion%g:rocedure of going through a
Technical Committee and processing it and
the Advisory Committee will report the mat-
ter to the governmem and to approves or
disapproves. We take action according to
the advice given by the Advisory Committee
in bigger cases only now.

Now we have taken a decision and
amanded the rules that up to ten hectares
diversion of forest area, the cases should not
be processed through the Advisory Commit-
tee. They will be processed through the
Ministry of Environment and Forests.

In the hill districts or where the forest
area is more than 50% we are not insisting
on compensatory afforestation on non-for-
est area in cares involving 5 hectares of
forest land. We are allowing them if the
afforestations being done on twice the ex-
tent of degraded forest land.

For tribals and for other village commu-
nities who are living in the forest area, we
have aliowed the buildings which were not
allowed previously.
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WRITTEN ANSWERS TO QUESTIONS
[Translation]

News Item Captioned “Gurde Kharidne
Bharat Aate Hain”

*223. SHRIMATIMANORAMA SINGH:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government's attention
has been drawn to the news item appeared
inthe "Jansatta”dated 29th April, 1989 under
the caption “Gurde Kharidne Bharat Aate
Hain”,

(b) if so, whether Government have
conducted an inquiry in this regard;

(c) i so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)to
(d). Yes, Sir. The news item draws attention
to a report which appeared in arecentissues
of Malaysian Medical Association Journal
stating that a number of persons from Malay-
sia and Singapore go to India for obtaining
kidneys for a consideration for purpose of
transplantation.

No inquiry was conducted because the
news item did not contair specific details.
However, with a view fo regulating the re-
moval of human organs for purposes of
transplantation, consultations have been held
with medical and legal experts and a pro-
posal for enactment of a comprehensive
legislation is under process.

[English)
Cure of Cancer Patients by Administer-
ing Tumourous Plant Tissues
“225. SHRI NARSING SURYAVANS!:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(3‘3 whether Government are aware that
according to Soviel researchers cancer
patient can be saved by administering tu-
mourous plant tissues and trials conducted
by scientists in Siberia have shown that
cancer patients in the fourth phase of the
disease can be saved by this method; and

(b) if so, the stops proposed to be taken
on further research in this regard in the
country?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
and (b). Yes, Sir. An article in Soviet Fea-
tures mentioned a new drug developed by
Siberian Scientists on the basis of a locally
available medicinal Plant for treatment of
cancer.

As the report itself admits, the new
preparation is still under development and
would require further clinical s*udies and
accordingly research is still continuing. When
the drug is finally accepted for use, details
will be obtained from USSR.

Use of Funds for Primary Health
Centres

*227. DR. B.L. SHAILESH: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(@) whether Union Government are
considering any structural changes in the
present system of monitoring the utilisation
of funds allocated by the Ministry for the
Primary Health Centres; and

(b) If so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
and (b). Expenditure on Primary Health
Centres is under the State Sector and Minis-
try of Health & F.W. do not allocate funds
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from the Central budget for the up-keep and
maintenance of Primary Health Centres in
the States.

Closure of Jute Mills in West Bengal

*230. SHRI DEBI GHOSAL: Will the
Minister of TEXTILES be pleased to state:

(a) the number of jute mills locked out/
closed in West Bengal ason 1 July, 1989 and
the number of workers involved;

(b) the steps taken by Union Govern-
ment thereon; and

(c) the number of jute mills which have
sofar applied for and taken assistance under
the Jute Package Scheme?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) As on 1stJuly,
1989, in West Bengal 19 jute mills were
under lock out/ciosure affecting around
64,000 workers.

(b) Closure/lock out of jute mill units are
matter of industnal disputes and concerned
State Gowvi. 1s the appropriate authonty to
deal with such matters. However, on its part
Central Govt. have recently taken various
steps to improve overall functioning of jute
industry which include:-

(i) Regularpurchase of jute bags
for packingfocdgrainsthrough
DGS&D at cost plus prices;

(i) Enforcementof mandatory use
of jute packaging by certain
spectfied industries;

(ii) Introduction of Jute Moderni-
sation Fund Scheme and

Special Jute Development
Fund,

(iv) Implementation of Internal
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Market Assistance Scheme
and External Market Assis-
tance Scheme;

(v) Adoption of new STC/UMDC
loss-sharing strategy for a

capturing global tenders;

(vi) STChlute Industry consortium
arrangement on 50:50 loss
sharingbasis for exportof CBC
to North America and grant of
liberal rate of CCS on almost
all exportable items of jute
goods from 1.4.89 for a period
of 3 years upto 31.3.1992
admissible to both manufac-
turer and merchant exporters;

(vii) Maximum raw jute stock con-
trol order for regulating prices
and permission for duty-free
import of raw jute against
export of jute goods under
Advance Licensing Scheme.

(c) Till 30.6.89 under Jute Modernisa-
tion Fund Scheme, Industrial Finance Cor-
poration of India has received 36 applica-
tions. At the end of June, 1989 a sum of Rs.
54.89 crores was sanctioned to 14 jute mills
under the Jute Modernisation Fund Scheme.
Besides this, an amount of Rs. 2.40 crores
was sanctioned under the Jute Special
Development Fund, together aggregating to
Rs. 57.29 crores.

Acting C.M.Ds. in NTC Subsidlaries

*232. SHRIV.SREENIVASAPRASAD:
Will the Minister of TEXTILES be pleased to
state:

(a) the names of subsidiaries of the

NTC which are working under acting Chief
Managing Directors and since when;

(b) the reasons for delay in reconstitu-
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tion of the Boards of Directors with regular
Chief Managing Directors; and

{c) the action proposed to be taken in
this regard?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a)to (c). Pending
appointment of Chairman-cum-Maraging
Directors on regular basis, the charge of
C.M.D. NTC (UP) Ltd., Kanpur, has been
entrusted to Director (Pers.) of the same
Subsidiary Corporation with effect from
10.2.1988 and that of NTC (MP) Ltd., Indore,
to CMD of NTC (DPR) Ltd., with effect from
13.1.1989 as additional charge.

Selection of candidates for the post of
CMD, for both the above Subsidiary Corpo-
rations, has since been made an offers of
appointment have already been issued to
theconcernedcandidates. The persons have
yet to join their respective posts.

[ Translation]

Recommendations of Eradi Commis-
sion

*233. SHRIKESHORAO PARDHI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Haryana Government has
agreed to make raw water available to the
second proposed water plant at Hadarpur;
Delhi;

(b) if not, the alternative arrangements
made by Union Government; and

(c) the recommendations of the Eradi
Commussicn in this regard?

THE MINIGTER OF URBAN DEVEL-
OPMENT SHR| LMOHSINA KIDWAI): (a)

f... a.
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(b) The matter is still being pursued with
Govemnment of Haryana.

(c) The Ravi-Beas Tribunal held that
the request of Delhi Administration for addi-
tional water beyond 0.2 MAF (Million Acre
Feet) was outside its terms of reference.

[English)

Bill Prohibiting use of Colour In Food
Stuffs

*234. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government have taken a
decision to bring forward a Bill prohibiting
mixing of any sort of colour in food stuffs; and

(b)if so, when itis likely to be introduced
in Parhament?

THE MINISTER OF STATE OF THE
MINISTRY HEALTH AND FAMILY WEL-
FARE (SHRI RAFIQUE ALAM): (a) and (b).
At present 11 synthetic colours are permit-
ted to be used in specific food items are per
provision of Prevention of Food Adulteration
Rules, 1955. Out of these, this Ministry on
the advice of the experts has decided to ban
three synthetic colours, namely, (i) Ama-
ranth (1) Fast Red E & (m) Green S

Since provision for prohibiting use of
colours exists in the PFA Rules, it is not
necessary to bring forward a Bill for this
purpose.

[ Translation)

Preference In Government Service to
Men/Women Adopting Family Planning

"235. SHRI RAMDEO RAI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to staje:
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(a) whether with a view to encourage
family planning, Government propose togive
priority in Government employment to men/
women who give a written undertaking that
they would not have more than two children;

(b) whaether Government alsq propose
to give promotion to those Government
employees who have only one child and
undergo vasectomy to stop further growth in
family; and

(c) if so, the details of the proposals for
implementation?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
and (b). No, Sir.

(c) Does not arise.
Closure of Delhi Cloth Mills

*236. SHRIKAMLA PRASAD RAWAT-
Will the Minister of LABOUR be pleased to
state:

(@) whether the agreement reached
between the labour organisations and the
Management of the Delht Cloth Mills regard-
ing the closure of the mill has been imple-
mented;

(b) if not, the action being taken by
Government in this regard; and

(c) the details of the efforts being made
by Government to restore the rights of la-
bourers?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): (a) to (c).
The Dethi High Court by an order dated
1.3.1989 whie directing the Delhi Admini-
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stration to grant permission to the Delhi
Cloth Mills Limited, Dethito close their under-
taking, had stated that the management
shall be bound to pay compensation to the
workmen as per the terms and conditions set
out in the written agreement between the
management and the workers filed in the
Delhi High Court. The High Court had also
stated that it would be open to the parties to
approach the Court fir directions in the mat-
ter of implementation of the agreement. The
Delhi Administration filed a spacial leave
petition in the Supreme Court against the
order of the Delhi High Court which was
dismissed by the Supreme Court on
27.3.1989. Accordingly, the mill was allowed
to be closed.

The Dethi Administration has not re-
cewved any complaint from the workmen on
non-payment of the retrenchment benefits.

[English)

Projects under Ganga Action Plan in
Bihar

237 SHRIMATIKISHORISINHA: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Ganga Action Plan intends
to clean the river near Patna;

(b) if so, the number and cost of projects
sanctioned under this plan for Bibar; and

(c) the progress made In their imple-
mentation so far?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
Yes, Sir.

(b) and (c). Under the Ganga Action
Plan, 45 schemes with an outlay of Rs. 33.31
crores have been sanctioned for Bihar. Of
these, 13 schemes have been completed
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and the remaining schemes are at various
stages of implementation. An expenditure of
Rs. 21.81 crores has so far been incurred on
the schemes in Bihar.

[Translation)
Export of Sugar to Nepal

*238. SHRIVILAS MUTTEMWAR: Will
the Ministerof FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether Government are aware that
prices of sugar have been rising constantly
adding to the difficulty of consumers;

(b) whether Government propose to
export sugar to Nepal despite its shortage in
the country; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a) Yes, Sir. Open
market prices of sugar have been rising
during last few months,

(b) and (c). His Majesty’'s Government
of Nepal had requested for supply of 15,000
MT of sugar during 1989 which was agreed
to by Government of India.

[English)

Monitoring of Grocery ltems in Super
Bazar

*239. SHRIKAMLAPRASAD SINGH:
SHRI HAFIZ MOHD SIDDIQ:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether there have been com-
plaints that all products on the inventory of
Super Bazar are not available in all its
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branches;

(b) i so, the reason therefor,

(c) whether there is any system to
monitor that the consumable grocery items
on the inventory of Super Bazar, are avail-
able in all its branches;

(d) if so, the details thereof; and

(e) the stepstakento ensure availability
of all grocery items in all branches and to
make officials responsible and accountable
to ensure this?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a) Yes, Sir.

(b) 1o (e). Super Bazar deals in nearly
30000 items which fall broadly in the follow-
ing categories:

Groceries, toiletries and cosmetics

Drugs & Medicines

Fruits & Vegetables

Textiles

Handloom, floor covering

Household goods including plastic-ware,

electrical, glass-ware, cutlery, utensil
etc.

Book & Stationery
Readymade Garments
Furniture

Cycles, tyres and tubes

Electronics goods such as TV etc.
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Woeight and Measures and Paints
Footwear and travel goods.

Out of the above, 30 items which fall in
the category of (i) Sugar (ii) Salt (in) Wheat
Flour (iv) Rice (v) Pulses (vi) Spices (vii)
Edible Qils (vii) Match Boxes (ix) Tea (x)
Toilet Soaps and Detergent Powders (xi)
Toothpaste; which comprise essential com-
modities are kept under special watch A
Built-in system exists for watching that there
1S no stock out In any branch, more particu-
larly of the above 30 essential commodities.

A stock list 1s sent by Regional Distribu-
tion Centre (RDC) Manager 10 General
Manager every second day indicating the
position of stocks in respect of the above 30
tems. Separately, there is a system of weekly
indents being put by Branch Incharge on the
RDC Manager for making weekly supplies of
all tems. In case the item 1s not available in
stock, indenis are suppled by supplemen-
tary hst. Further, there are inspecting officers
who visit branches assigned to them every
fortnight twice or thrice and report to General
Manageron the stock position in eachbranch.

Sometimes an tem may not be avail-
able with any branch on account of short
supply from manufacturers/'suppliers or the
tem having failed in Super Bazar Quality
Control Laboratory Test. It may be men-
tioned that all food items after being received
in the Super Bazar stores are sent to Super
Bazar Qualtty Control Laboratory for test
before being packed and put on the shelf for
sale. The stock-outs or non-availability of an
item in Super Bazar and its branches s
nominal when compared to the range of
items Super Bazar handles.

In the last few weeks, there have been
some days when Super Bazar did not have
sugarfor sale. This was because of unprece-
dented rush on Super Bazar sugar which is
sold at Rs. 7.75 per kg. loose. The quantity
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for sale has since been augmented.

Proposal to abolish post of Village
Health Guide

*240. SHRI CHINTAMANI JENA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the post of Village Health
Guide is being abolished by the end of
Seventh Five Year Plan and if so, the rea-
sons therefore;

(b) the alternative arrangements pro-
posed to be made to provide medical facili-
ties to the rural population; and

(c) whether some of the States have not
paid the remunerations of these Village health
Guides for more than two year and if so, the
names of the States and Union Territories
with number of Village Health Guides which
have not been paid the remunerations along
with period and the action taken to pay their
arrears?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
No, Sir.

(b) Does not arise.
(c) The information has been called

from States/UT Governments and will be
laid on the Table of the Sabha.

[ Translation]
Loss in N.T.C.
*241. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI ATISH CHANDRA
SINHA:

Willthe Ministerof TEXTILES be pleased
to state:
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{a) the total loss suffered by the N.T.C.
mills during the last two years;

(b) the total amount spent by Govern-
ment on removing the causes responsible
for those losses permanently during the last
two years; and

(c) the extent of loss reduced as a result
of this expenditure?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The textile mills
under NTC incurred not losses amounting to
about Rs. 560.65 crores during the years
1987-88 and 1988-1989.

(b) and (c). Improving the performance
of textile mills under NTC is a continuous
process. These mills have been continu-
ously incurring losses due to variety of rea-
sons like old and obsolete machinery, ex-
cess labour force, high cost of production,
increase in input and cotton costs etc. Dueto
inadequate financial resources, NTC has
not ben able to invest sufficient amounts for
modernisation/renovation of its mills. During
the years 1987-88 and 1988-89, an amount
of Rs. 43 croreswas released to NTC Ltd. for
modernisation of tis mills and an amount of
Rs. 60 crores towards labour rationalisation.

During the first quarter of 1989-90 i.e.
April-June, 1989, NTC has been able to
reduceits losses. The provisional cashlosses
during this period was about Rs. 40.87 crores
as compared to Rs. 59.52 crores during the
corresponding period of previous year.

[English]
Use of Human Urine as Medicine

2211. SHRIMOHANBHAIPATEL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) whether experiments have been
conducted to find out how far human urine
can be used as a medicine for treatment of
some diseases;

(b) i so, the outcome thereot; and

(c) whether any steps are being taken
to popularise urine therapy and if so, the
details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) No
such information is available with this Minis-

try.
(b)and (c). The questiondoes not arise.

Separate Pool for Government Accom-
modation

2212. KUMARIMAMATA BANERJEE:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether any separate pools of
Government accommodation has been cre-
ated for the staff employed in some Govern-
ment Offices located in Delhi in the year
1987-88 and 1988-89;

(b) if so, the details thereof: and

(c) the number and type of quarters
placed at the disposal of these Government
offices?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) Yes, Sir.

(b) Rajya Sabha Secretariat Pool was
created in May, 1988.
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(c). Type No. of Quarters
| 69
il 64
[ 78
v 29
V-A 2
vi 1
vil 1

Alternative System of Trans-
port in Metro-Cilies

2213. SHRIMURLIDHAR MANE. will
the Minister of URBAN DEVELOPMENT be
pleased to state.

(a) whether experts of roads research
have suggested alternative sysiem of trans-
port for Metropaolitan Cities; and

(b) if so, the actions taken by Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). The
Central Road Research Institute in their
Report ‘Mobilty Levels & Transpont Prob-
lems of Various Population Groups', submit-
ted to the Planning Commission in June,
1988, had recommended that alternative
systems of transport should be considered
for cities of various sizes including Metro-
politan Cities. These and other recommen-
dations will be kept in view while formulating
Urban transport strategies for the Eighth
Five Year Plan.

SRAVANA 11, 1911 (5AKA)

Written Answers 50

EPF of National Textiles Corporations
(WBABO) Employees

2214. SHRIATISH CHANDRA SINHA:
Will the Minister of LABOUR be pleased to
refer to the reply given on 10 May, 1989 to
Starred Questions No. 942 regarding EPF of
National Textile Corporation (WBABO)
Employees and state:

(a) whetnerthe provident fund contribu-
tions have been deposited by the defaulting
mills;

(b) if so, the details thereof; and, if not,
the reasons therefor; and

(c) the steps taken to prosecute the
persons concerned in order to expedite the
realization of the workers dues?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARI IAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): (a) No, Sir.

(b) According to M/s National Textile
Corporation Ltd., New Delhi, the mills under
NTC (WBABO) Ltd, Calcutta could not
deposit the provident fund contributions due
to heavy losses and shortage of funds.

(c) The matter has been brought fo the
notice of the Ministry of Textiles, so as to try
and obtain payment of the outstanding dues.
Meanwhile, no prosecution has been filed

against the management.

Inadequate Stock of ‘Eyes’ in Eye
Banks

2215. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthere is inadequata stock of
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“eyes”in the various Eye Banks in the coun-
try and Government have to approach Sri
Lanka for the donation of ‘eyes’ for the cure
of blindness in the country; and

(b) if so, whether any concerted drive is
proposed to be launched to popu'arise the
idea of eye donations and the number of
donors of ‘eyes’ registered with Government
as on 30 June, 19897

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM). (a)
Yes, Sir.

(b) Under the National Programme for
Control of Blindness, a number of eye banks
both 1n the Government and Voluntary Sec-
tor have been set up in various places which
collect donor materials form the registered
donors after their death for corneal trans-
plantation services.

The Government every year observes a
‘National Fortnight on Eye Donation’ from
25th August to 8th September, when Eye
Donation Campaign 1s stepped up. Under
Health Education activities of the National
Programme for Centrol of Blindness, Radio
and T.V med.a nelwork 15 being utilised for
motivating the masses for pledging their
eyes for denation after then death

In the 8th Plan, it I1s proposed to set up
Eye Collection Centres in the District Hospi-
tals of the country in a phased manner

As per records available upto 1988
1,50,000 people have pledged their eyes for
donation after death

Poor quality and short supply of Oral
Rehyderation

2216. SHRIPARASRAMBHARDWAJ-
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasea to state:
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(a) whether Oral Rehyderation Salt
(ORS) used in checking the gestro-enteritis
is in short supply and the existing stock is of
very poor quality;

(b) whether any analysis report has
been made in this regard;

(c) if so, the details thereof; and

(d) the steps taken to meet the short-
age?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM)" (a)to
(d) Cantral Government have provided
financial assistance to States and Union
Territories for procuring Oral Rehyderation
Salt (WHO formula) and have not received
any adverse reports from them about poor
quality or shortage. Oral Rehyderation Ther-
apy is being promoted for management of
diarrhoea through home available foods as
well as ORS available in the market

Kidney failure and its Transplantation

2217. SHRIANANTA PRASAD SETHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether acute kidney failure can be
caused by abortions conducted by 'Dais
(Md-wives) and quacks' as these untrained
persons employ procedures that may cause
fatal compiications "ke severe bleeding of
rupture of uterus leading to abrupt kidney
failure; and

(b) if so, the reaction of Government
thereto and steps taken to remedy the situ-
ation?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)

Yes, Sir. If there is profuse bleeding or per-
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foration of uterus following atortion, kidney
failure may cause death.

(b) Underthe MTP Act 1971 only trained
registered medical personnel as defined in
the MTP Act are authorised for conducting
MTP. No paramedical staff or quacks are
permitted to perform MTP.

New Homeopathic Dispensaries in
Dethl

2218. SHRI WANGPHA LOWANG.
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased 10 state:

(a) the number of Homeopathic dispen-
saries within 10 Km. radws of Parliament
House. New Delhi and

(b) whether Government propose to set
up more such dispensaries in the area in
near future, if so. the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM) (a)
Three

{b) No such, propgcsal is under consid-
eration

Scheme to produce cont-olled Cloth

2219. SHRI VIJAY N PATIL Will the
Minister of TEXTILES be pleased to state.

(a) the latest scheme of Government to
produce adequate quantity of controlled cloth.

(b) whether Government have taken
steps to make controiled cloth available at
reasonable price; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
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ROJ KHAPARDE): (a) to (c). Presently
controlied cloth is produced by NTC mills
and the Handloom Sector. During 1989-90,
the target of production in respect of NTC
mills and Handloom Sector have been re-
spectively fixed at 175 million sq. meters and
600 million sq. meters. Controlled cloth pro-
duced by NTC milis and Janata cloth pro-
duced by Handloom Sector is being sold at
affordable prices, with an element of sub-
sidy The average consumer prices of Dhoti,
Saree Long Cloth produced by NTC mills
dunng April-June, 1989 were Rs. 5.80 7.19
and 7.88 per meter respectively.

Action Plan on Recommendations of
National Commission on Urbanisation

2220 SHRI SYED SHAHABUDDIN:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to refer to the reply given on 22
February, 1989 to Starred Question No. 14
regarding recommendations of National
Commission on Urbanisation and state:

(a) whether the proposed action plan
based on the recommendations of the Na-
tional Cominissionon Urbanisaiion has been
finalised, and

{b) If so, the pariculars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) No, Sir.

(b) Does not arise.
| Translation]

lllegal felling of Trees in Gujarat

2221. SHRICHHITUBHAIGAMIT: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(@) whether cases of illegal cutting of
trees worth crores of rupees from the jungles
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of Surat, Buisar and Ahawadang districts of
Gujarat have come to the notice of the
Government and if so, the details thereof;

(b) the details of the forest ranges
wherein such felling of trees have taken
place and the value thereof;

(c) the details of persons apprehended
and the value of wood that was seized from
them; and

(d) the details of the action taken against
the persons responsible for such an illegal
felling of trees?

THEMINISTER OF STATE FORENVI-
RONMENT AND FORESTS (SHRIMATI
SUMATI ORAON): (a) Government of
Gujarat has reported that illicit cutting of
trees has been detected in Surat, Bulsar and
Ahawadang districts. The total value of treces
removed from these districts in the last five
yearsinaround Rs. 19.30 crores. Out of this,
material worth Rs. 18.53 crores has alieady
been recovered. Gearnng up of protection
machinery has resulted in a marked decline
in unauthorised cuttings.

(b) Value of material cut during the last
five financal years, forest-wise fiom these
districts is given below:-

Surat Rs. 14.25 crores
Bulsar Rs. 1.77 croies
Ahawadang Rs. 3.29 crores

Value of materal recovered is as fol-
lows -

Surat Rs. 12.67 crores
Bulsar Rs. 1.70 crotes
Ahawadang Rs. 316 croies
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(c) and (d). A total of 11745 offenders
have been apprehended inthe last five years
and 993 cases launched in the court. Total
value of material recovered from them was
Rs. 18.53 crores. Departmental enquiries
against 136 officials have been initiated out
of which 108 officials have already been
penalised and for the rest, action is in prog-
ress.

[English]
Pan Massala—Toxic for Genes

2222. SHRIK.S. RAQ: Wilithe Minister
of HEALTH AND FAMILY WELFARE be
pleased toreferto the reply given on 10 May,
1988, to Unstarred Question No. 8833 re-
garding elfect of Pan Masala and state:

(@) whether the study on adverse ef-
fects of Pan Masala undertaken by the
GC&RI, Ahmedabad has been completed;

(b) it so, the outcome thereol; and

(c) it not, the reasons therefor and the
time by which the study is likely to be com-
pleted?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) 1o

(c). The study scheduled for three years is
stil in progress.

Factories Inspeciorates

2223. SHRI HARIHAR SOREN: Wwiil
the Minister of LABOUR be pleased to state:

(a) whether his Minsstry has been as-
sisting *he State Governments to tackle the

hazards in chemical and hazardous indus-
tries:

(b) if so, whether some State Govern-
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ments have submitted proposals for approval
of his Ministry to finance the schemes;

(c) whether one such scheme for
strengthening Factories Inspectorate in the
State of Orissa to tackle this problem, is
pending before his Ministry for considera-
tion; and

(d) if so, the steps taken to approve the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): (a) Yes, Sir.

Following the amendment to the Facto-
ries Act in 1987, the Central Government
circulated model rules to the State Govern-
ments for incorporating them in their rules.
These model rules deal in detail with matters
concerning safety and heatth in respect of
hazardous substances and processes. The
CentralGovernment also issues fromtimeto
time guidelines tothe State Governments on
the subject. Besides, the Central Govern-
ment has taken steps to upgrade the techni-
cal capability of the State Factories Inspec-
torates by assisting the State Governments
in setting up industrial hygiene laboratories
and by arranging training course for the
Inspectors both in country and abroad on
chemical inspection.

(b) to {d). The Factories Act, 1948 is
enforced by the State Governments through
the Factories Inspectorates. The Act em-
powers them to levey fees for registration
and licensing of factories for the purpose.
Certain State Governments including the
Government of Orissa had sought assis-
tance of the Ministry of Labour for increasing
the strength of their Factories Inspectorates.
The Central Government have not found it
feasible to assist them in this regard.

SRAVANA 11, 1911 (SAKA)

Written Answers 58

Permission to C.G.H.S. Beneficlaries to
purchase Blood from outside

2225. SHRI RAM BHAGAT PASWAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Blood Bank authorities of
Safdarjung Hospital ask CGHS beneficiar-
ies to purchase blood from outside the hos-
pital even when the blood is available at
Blood Bank of the hospital;

(b) if so, the number of such cases
reported where authorities recommended
for purchase of blood from outside the hos-
pital during the last six months;

(c) whether re-imbursement of bill is
allowed where blood is purchased from
outside on the instructions of blood bank/
hospital authorities; and

(d) # not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
No, Sir.

(b) Does not arise.
(c) Yes, Sir.
(d) Does not arise.

Council for Physiotherapist and Occu-
pational Therapists

2226. SHRIJAIPRAKASHAGARWAL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
given on 24th March, 1988 to Unstarred
Question No. 4602 regarding Council for
Physiotherapist and Occupational Therapists
with separate cell and state:

(a) the steps taken so far to form the
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said Council and the stage at which it stands;
and

(b) the amount earmarked for the for-
mation and other expenses of the said Council
for the year 1989-907

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
and (d). The decision has already been
taken earlier by the Ministry of Health and
Family Weltare with separate cells for Physio-
therapist and Occupational therapists. The
Government have provided an amount of
Rs. 5.00 lakhs for the purpose during the
year 1989-90.

Voluntary Organisations Financed by
Indian Council of Medical Research

2227. SHRI VIRDHI CHANDER JAIN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Indian Council of Medi-
cal Research has financed any voluntary
organisations in Rajasthan and Gujarat for
the implementation of various Health and
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Family Welfare Programmes in the States;

(b) if so, the names of the organisations
and details of projects alongwith the amount
financed in each case since 1984; and

(c) the procedure of granting funds for
specific projects to these voluntary organi-
sations?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
and (b). The Indian Council of Medical
Research has sanctioned funds to the Indian
Institute of Health Management Research,
Jaipur and Operations Research Group,
Baroda as per given in the statement below.

(c) The procedure followed for granting
funds to the Voluntary Organisations are
similar to processing of other grant applica-
tions. The Peer Review Mechanism is fol-
lowed where a group of experts review the
projects in context to their national and sci-
entfic relevance, feasibility of the methodol-
ogy proposed, and experience and exper-
tise of the Principal Investigator. The mecha-
nism was used in the present case also.
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Homeopathic and Ayurvedic Dispensa-
rles

2228. SHRI SOMNATH RATH:
SHRI WANGPHA LOWANG:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of Homeopathic and
Ayurvedic dispensaries/Hospitals function-
ing in the country, State and Union Territory-
wise;

(b) whether Union Government provide
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financial assistance to these dispensaries/
hospitals; and

{c) if so, the details of assistance pro-
vided during 1988 and 1989 so far, year-
wise and State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
Statements | & Il showing number of Ayurve-
dic and Homweopathic hospitals and dispen-
saries as on 1.4.1987 are given below.

(b) and (c). No, Sir. Medical Care is a
State Subject.
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inteliigence, Enforcement and Man-
power Training for Public Distribution
System to Officials of Goa

2229. SHRI SHANTARAM NAIK: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether a scheme relating to “Intel-
ligence, Enforcement and Manpower Train-
ing for Public Distribution System” is en-
forced in Goa; if so, since when;

(b) the number of various grades of
personnel trained under the scheme in Goa,
and

(c) the detaills of training given to the
officials?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a) Yes, Sirr Assis-
tance under the Scheme is available to all
States/UTs, including Goa

(b) and (¢) Durnng 1988-89, the Gov-
ernment of Goa organised tiaining course
on Public Distribution system at the VVM
Institute of Management Training and Re-
search, Margao In this course 30 officials
were given training. They were 20 officers of
the Directorate of Civil Supplies and Price
Controlofthe grades of Upper Division Clerks,
Head Clerks, Sub-Inspectors and Inspec-
tors, 3 senior Inspectors of the Office of the
Registrar of Cooperative Societies, 3 Secre-
taries of Consumer Cooperatives and 4
Branch Managers of the Goa Cooperative
Marketingand Supply Federation The above
course was conducted in three modules and
held from 23rd-28th January, 1989 (3 days),
30th-31st January, 1989 (2 days) and 6-7th
February, 1989 (2 days)

Allotment of Houses to retired persons

2230. DR. G.S. RAJHANS:
SHRI HAFIZ MOHD. SIDDIQ:
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Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the number of retired and retiring
persons who have sofarbeen allotted houses
under the 1985 scheme of DDA,;

(b) the time by which the remaining
persons are likely to be allotted houses and
the backlog cleared; and

(c) whether new registrations are likely
to be considered; ff so, since when?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) 4,294

(b) Thare is no backlog.
(c) No, Sir.

Co-operative Spinning Mill in Tamii
Nadu

2231. DR V. RAJESHWARAN: Will
the Minister of TEXTILES be pleased to
state:

(a) whether any proposal for a coopera-
tive spinning mill in Ramanathapuram taluk
in Tamilnadu is stll pending with Govern-
ment; and

(b) f so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) No such proposalis
pending with Government for grant of a
licence (as on 30.6.89).

(b) Does not arise, in view of (a) above.
[ Translation]

Title Deeds of forest Land to Occupants

2232, SHRI PRATAP BHANU
SHARMA: Wil the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:
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(a) whether the State Government of
Madhya Pradesh has sent a proposal to the
Union Government for permission to grant
title deeds of land to Harijan and adivasi
farmers who are the occupant of forest land;

(b) if so, the decisior: of the Union
Government in this regard; and

(c) the extent of forest land for which the
title deeus are to be issued?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATISUMATIORAON): (a)to
(c). A proposalfor permission to grant title
deeds for an area of 1,15,037.510 hectares
of forest land to eligible encroacheis has
been received by Central Government from
Government of Madhya Pradesh. The State
Government has been requested to send
districtwise proposals along with imaps show-
ing details of forest lands where occupants
ase proposed 1o be given title deeds.

[English)

Aids Surveillance Centre attached to
Trivandrum Medical College

2233. SHRI P.A. ANTONY: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state.

(a) whether there is any proposal to
extend financial or technological assistance
to the AIDS surveillance centres attached to
the Trivandrum Medical College, and

(h) if o, the details thereof?

THE MINISTEF. OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
and (b). Financial and Technical Assistance
is being extended AIDS surveillance centre
attachedto Trivandrum Medical Collegefrom
its inception.
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Ranganathan Committee

2234. SHR! RAM DHAN: Wil the
Minister of URBAN DEVELOPMENT be
p'cased to state:

(a) whether the Ranganathan Commit-
tee had recommended the setting up of a
Management Committee of the C.P.W.D. to
facilitate quick decision making in matters
concerning the department,

(b) whether Government in accordance
with the recommendation of the Committee
had constituted such a Management Com-
mittee in 1978;

(c) i so, the recommendations of the
Committee regarding the periodicity of the
meetings of this Management Committee;

(d) the dates of actual meeting of the
Management Committee during the last three
years; and

(e) the reasons for not holding the
meetings as per recommendation of the
Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). Yes,
Sir.

(c) The Ranganathan Committee had
recommended that the Management Com-
mittee should meet atieast once a month
more frequently if thera is any special work.

(d) (1) 22.4.1987 (i) 24.1.1988 (i)
23.5.1988 (iv) 22.8.1988 (v) 26.9.1988
and (vi) 6.12.1988.

(e) The Project Implementation Com-
mittee set up in 1981 for the clearance of

schemes within the delegated powers of the
Ministry, has substantially the same compo-
sition and larger sanction powers than the
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Management Committee. This Committee
has been meeting periodically. The Director
General (Works) has been delegated en-
hanced powers under various Rules. All this
has reduced the necessity for moie frequent
meetings of the Management Committee.

Seniority list of Telephone Operators of
Lady Harding Hospital

2235. SHRI PURAN CHANDRA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetner it is a fact that the Central
Administrative Tribunal has thrice laid down
the deadhines for finalisation of the seniority
list and compliance of other directions In
respect of the Teiephone Operators of the
Lady Harding Hospital, New Delh:

(b) if so, the details thereof;

(c) whether action has been taken as
per directions ot Central Administrative Tri-
bunal;

(d) if nct the reasons therefor; and

(e) the sleps taken to expedite the
required action?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
and (b). The Central Administrative Tribunal
has delivered their judgementon 21.11.1986,
12.8.1987 and 21.7.1988 on the petition of
Telephone Operator in Lady Harding Med-
cal College and Smt. S.K. Hospital. The
orders passed by the Central Administrative
Tribunal on 21st July, 1988 were in supers-
ession of all previous directions and have
prescribed a time imit of four months for
implementation of their orders on—

(i) paymentofovertime allowance
claim of the Telephone Opera-
for; &
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(i) finalisation of seniority list of
clerical grade after interpolat-
ing the names of Telephone
Operators at proper places and
after consideration of objec-
tions filed by the affected
employees,

(c) to (e).

(i) Telephone Operator was re-
quired to submit the overtime
allowance claims in the pre-
scribed form along with evi-
dence of her having worked on
overtime, failing which it would
be presumed that she was not
entitled to such allowance. She
has not submitted her OTA
claims so far.

(i) Atentative seniority list of cleri-
cal grade was circulated on
19.4.1988. In accordance with
the direction of the Honour-
able Tribunal, objections, if
any, were invited from affected
employees. The affected
employees filed their objec-
tions which continued to be
received till 18.6.1989. Since
the number of objections was
significantly large, the senior-
ity list could only be finalised
on 27.7.1989.

(i) In compliance with the direc-
tions of the C.A.T. Special Pay
of Rs. 20 per month was
granted to the Telephone
Operator (s).

Complaints regarding supply of inferlor
quality of essential commodities to
Punjab :

2236. SHRI KAMAL CHAUDHRY: Will
the Minister of FOOD AND CIVIL SUPPLIES
be please to state:
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(a) whether complaints have been
received during the years 1988 and 1989
regarding poor quality of essential commodi-
ties supplied through the Fair Price Shops in
Punjab;

(b) i so, the number of complaints
received so far, year-wise. and

(c) the action taken to redress the
complaints so recewved?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a)to (c). The Central
Government supplies specified essential
commodities conforming to the prescribed
standards to the States and UTs for distribu-
tion through Public Distnbution System.

Asthe State Governments/U.T. Admini-
strations, including Punjab, look after the
actual distribution of these commodities to
the consumers through fair price shops
complaints if any, regarding quality of tems
supplies are normally received by the State
Governments/U.T. Admunistrations and
remedial action taken by them.

Acquisition of Privale land by Govern-
ment of Maharashtra

2237. SHRI S.G. GHOLAP: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the State Government of
Maharashtra has enacted a legislation to

acquire private forests of the persons who
have more than 12 hectares of land;

(b) if so, whether it is a fact as per the
provision of above Act thousands of hec-
tares of land i1s released on appeal of per-
sons who have less than 12 hectares but for
want of Central Government approval under
the Forest (Conservation) Act, 1980 thecases
are pending with the Central Government;
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(c) whether a comprehensive proposal
for 7,598 hectares of poor Adivasi farmers
land with reference No. PRF/1385/9290/CR-
184/F-10 is pending for two years; and

(d) the reasons for delay and action
taken to expedite the matier?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI SUMATI ORAON): (a)
Yes, Sir.

(b) to (d). An areaof 73,894 hectares of
land was restored to the former owners by
the Government of Maharashtra between
1978 and 1980. An area of about 1.5 lakh
hectares could not be released due to the
passage of Forest (Conservation), Adt, in
1980. A proposal was received from Mahar-
ashtra Government in 1982 for approval of
about 2,196 hectares of land for release to
the former owners which was approved by
the Central Government. Another proposal
for release of about 7598 hectares of land to
the former owners was received in 1988
which was subsequently revised to about
8895 hectares. This proposal is under con-
sideration of the Central Government.

Sub-Committee Report on Expansion
and Modernisation of Sick Sugar Units

2238. SHRI S.B. SIDNAL:
SHRI G.S. BASAVARAJU:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether a sub-Committee was

constituted on the rehabilitation and mod-
ernisation of sick sugar mills in the country;

(b) whether the Committee has since
submitted its report;

(c) if so, the salient leatures thereof;



101 Written Answers

(d) whether the Planning Commission
have accepted the recommendations made
by the Committee;

(e) the time by which the sick units are
likely to be expanded and modernised;

(f) whether any other assistance is
being provided to sick units; and

(g) the units being considered for ex-
pansion and modernisation in Karnataka?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRISUKH RAM): (a)to (e). The Govern-
ment had constituted a Committee for for-
mulating development programme for sugar
for the 8th Five Year Plan period The sad
Committee had constituted various sub-
committees, including a Sub-Committee 1o

SRAVANA 11, 1911 (SAKA)

Written Answers 102

report on expansion and modernisation of
sick sugar units. The report of the Committee
is under finalisation and as and when final-
ised, would be submitted to the Planning
Commission for their consideration.

(f) Underthe present incentive scheme,
old uneconomic sugar factories below 1250
TCD expanding to 2500 TCD are eligible for
fullincentives as anew factory Besidesthis,
financial assistance 1s being provided from
the Sugar Development Fund for moderni-
sation/expansion at concessional rate of
interest. Financial assistance Is also pro-
vided to sick units by the Central financial
institutions on soft terms.

(g) During the Seventh Five Year Plan,
letters of intent have been granted to the
following six units in Karnataka for expan-
sion and modernisation:-

Sl. No Short name of the actory Expansion

(tonnes of cane per day)

From To
T Pandavapura, district Mandya 1500 3500
2. Chamundeshwan, K M Doddi, 2400 4000

Distt Mandya

3. Ugarkhurd, Distt Belgaum 3000 5000
4, Hallikhed, District. Bidar. 2000 3500
5. Kollega', Distt. Mysore. 1250 2500
6. Sankeshwar, Distt. Belgaum 3500 5000

Protest against water Shortage in Delhi

2239. SHRI P.M. SAYEED: Will the
Minister of URBAN DEVELOPMENT be

pleased to state.

(a) whether some residents of private

and Government colonies in Delhi recently
held demonstrations to protect against acute
water shortage;

(b) if so, the details thereof;

(c) the reaction of Government thereto;
and
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(d) the time by which Delhi will have
satisfactory water supply?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (d). The
information is being collected and will be laid
on the Table of the Sabha.

Handioom Industry in West Bengal

2240. DR. PHULRENU GUHA: Willthe
Minister of TEXTILES be pleased to state:

(a) whether handloom industries in
West Bengal have been undergoing finan-
cial difficulties as banks do not give loan to
them; and

(b) f 0, the steps taken/proposed to be
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) No Specific ccm-
plaint in this regard has been received by the
Central Government.

(b) Does not arise.

Leakage of Roof of NDMC Houses in
Bapu Dham

2241. SHRI HAFIZ MOHD SIDDIQ:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(@) whether roofs of large number of
N.D.M.C. houses in Bapu Dham are leaking
besides other damages;

(b) i so. when these houses were
constructed;

e) whether the res.dents have com-

plainad about the use of substandard mate-
nal in the cr.nstruction of these houses:
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(d) if so, the reasons for not checking
the material used while constructing the
houses by NDMC authorities; and

(e) the steps taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (e): Bapu
Dham housing complex was constructed in
the year 1969-70. After the quarters were
used for about 10 years, complaints were
received about leakages. The Building was
got inspected by the New Delhi Municipal
Committee from the Indian Institute of Tech-
nology for determining the cause of leakage
and suggesting remedial action. As advised
by the Indian Institute of Technology, ex-
posed brick work has been plastered andthe
corroded RCD work is being strengthened
by means of guniting.

Foreigr Collaboration for Fabrics

2242. SHRI N. DENNIS:
SHRI PRAKASH V. PATIL:

Wiltthe Ministerof TEXTILES be pleased
to state.

(a) the details of industrial undertakings
manufacturing fabrics with foreign collabo-
ration during last three years;

(b) the names of the countries with
which collaboration has been established
during last three years with details of agree-
ments reached at; and

i) ihe details of the units that are
expotiina therr products—item-wise and the
¢ranie L '0 which they are exporting them?

irit MINISTER OF STATE IN THE
IHNISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) According to avail-
adble mn‘ormation no permission has been
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granted to manufacture cotton woollen and
man-made fabrics with foreign collaboration
during the last three years in the textile
sector.

(b) and (c). Inviewof (a) above question
does not ayse.

Expansion of Facilities for treatment of
Cancer

2243. SHRI BRAJA MOHAN MO-
HANTY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there is a proposal to pro-
vide and expand faciities for treatment of
cancer in State Headquarters hospials and
in medical colleges; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RAFIQUE ALAM): (a)
and {b). The Central Council of Health &
Family Welfare at its Second Conterence
held during 1st to 3rd February, 1989 made
inter-alia the following recommendations
relating to district hospitals and medical
colleges-

1. Thatbythe end ofthe 8thPlan all
medical Colleagues should be
provided with radio-therapy fa-
cilities and those districts which
do not have medical colleges
should be provided radio-ther-
apy facilities by strengthening the
district hospitals.

2. That durning the 8th Plan fifty
percent of the medical colleges
in each State should develop an
Oncology Wing for appropriate

management of cancer cases.

3. Thatthe medical colleges should
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supplement the Ragic:mal Can-
cer Centres in the training of
Doctors and para-professionals.

The recommendations of the Central
Council of Health & Family Welfare will form
the basis for the Eighth Five Year Plan
relating to Cancer Control Programme and
subject to the availabilty of funds these
recommendations will be implemented dur-
ing the 8th Plan Period.

Educated Unemployed

*2244. SHRIJANAK RAJ GUPTA: Will
the Minister of LABOUR be pleased to state
the State-wise number of educated unem-
ployed in the country and steps taken by
Government to provide employment facili-
ties to such youths?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): According to
the Seventh Plan Document, the estimate of
unemployed among the educated manpower,
i.e. matnculates and graduates and above,
was 3.7 million at the beginning of 1985.
Break-up of this figure by States is not avail-
able. The steps taken by Government to
provide employment facilities to the edu-
cated unemployed youth are given in Chap-
ter-5 of Volume |l of the Seventh Five Year
Plan Document.

ESI Hospltals in Punjab

2245. SHRIKAMAL CHAUDHRY: Will
the Minister of LABOUR be pleased to state:

(a) whether there i1s any proposal to set
up some E.S.1. hospitals in Punjab 1989-80;
and

(b) if so, the amount sanctioned and
released by Union Government for the pur-
pose?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): (a) Yes, Sir,
A new 30 bedded ES| Hospital is likely to be
commissioned at Mohali during 1989-90.

(b) A sum of Rs. 88.59 Lakhs has been
released by the ESI Corporation for this
hospital.

Bifurcation of Presses

2246. SHRI HARISH RAWAT: Wilithe
Minister of URBAN DEVELOPMENT be
pleasad to state:

(a) whether there is any proposal to
bifurcate Government of India Presses; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) There is no
proposal under consideration of Govern-
ment of bifurcate any of the Government of
India Presses.

(d) Does not arise.

Training Course in Health Care Organ-
Ised by National Institute of Health and
Family Welfare

2247. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of HEALTH
ANDFAMILY WELFARE be pleased tostate:

(a) whether the National Institute of
Health and Family Welfare had organised
some training course in health care;

(b) if so, the details thereof and broad
features of the training;

(c) whether this training will be helpfulto
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achievethe goals laid down in National Health
Policy;

(d) if so, in what respect;

(e) whether the training course was
attended by some officials of Health Depart-
ment of Maharashtra; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
Yes, Sir.

(b) The Institute organises a large
number of courses every yearand allof them
have a direct bearing on Health Care Serv-
ices. During the last three years the Institute
conducted 50 such courses of which 16 were
extra mural (conducted outside the Insti-
tute). Alistis given in the statement below. in
addition to this, various workshops and
Seminars on various aspeacts of health care
are also conducted. The major focus of all
these training programmes is to improve the
knowledge and skills of different levels of
functionaries in the field of administration
and Management of Health and Family
Waelfare services/programme in the country.

The following training course in Health
Care have been organised in this Institute
during the current financial year i.e. from
Aprilto July, 1989:

1. Orientation Training Course of
the Senior Health Administrators
of the Central Sector held durin
the April 3-8, 1989. '

2. Sixth Course of Logistics Sup-
plies and Materials Management
for Health and Family Planning
Programmes held during the
June 26 to July 7, 1989.
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3. Refresher Programme in Health
and Family Welfare for the Offi-
cers of the Indian Administrative
Service held during July 24-29,
1989.

4. Courseof Management Training
for Municipal Health Officers held
during July 17-28, 1989

(c) Yes, Si.

(d) These training programmes would
strengthen the knowledge and skills of the
middle and senior level health managers in

1. Chief Executive Olficer,
Zila Panshad, Nagput

2. Chiel Health Officer, Municipal
Corporation, Kolhapur
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the field of —{i) Health Policy Analysis; (ii)
Health for for All Leadership Qualities; (iii)
Implementation of Health and Family Wel-
fare Programme; (iv) Application of Mana-
gerial processes and Management Tech-
nmiques in Health and Family Welfare and (v)
Strengthening the logistics and supplies of
essential drugs, vaccines and contracep-
tives supplies in the field situations.

(e)and(f). Generally, inall suchcourses
officials from varnous State Governments,
including Gowt. of Maharashtra, participate.
During the current financial year, two offi-
cials from Maharashtra attended the courses
as shown below-

Refresher Programme in Health &
F W for the Officers of the IAS.

Course of Management Training for
Municipal Health Officers.
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Edible Oils in Consumer Packs

2248. SHRI BANWARI LAL PUROHIT:

Will the Minister of SUPPLIES be pleasedto .

state:

(a) whether Maharashtra Government

has urged Union Governmentto supply edible

oils in consumer packs of 500 gms for distri-
bution under the Public Distribution System;
and

(b) if so, the action taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a) and (b) Govern-
ment of Maharashtra has requested for
supply of imponed edib'e oils in 1 kg. or 500
gms. packs. The State is being allocated
imported edible otls in 15 kg. tine, 2 kg. tins
and 1 kg. pouch.

Survey to know T.B. Patients and Their
Death

2249. SHRI AMARSINH RATHAWA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a)whether Government have controlled
the smallpox and tuberculosis diseases;

(b) the number of T. B. Hospitals set up

so far and their details, State-wise;

(c) whether T. B. patients are more in
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adivasi and backward classes; and

(d) it so, the reasons therefor and the
steps being taken to control T. B. disease?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
Smalil pox has been eradicated from the
country. Tuberculosis still continues to be a
public health proplem.

(b) Details about hospitals, T. B. Centres
and T. B. Clinics (State-wise) is given in the
statement below.

(c) and (d). There is no evidence to
suggest that tuberculosis patients are more
in adivasi and backward areas. To control T.
B. disease under the National.B. Control
Programme, a District T. B. Centre is being
established in every district of the country by
the States to organise a community wide
District T. B. Programme in association with
the general health institutions of the district
to offer free diagnosis and treatment. So far
District T. B. Centres have been established
In 375 districts. There are 300 T. B. Clinics,
besides 46,000 T. B. beds available in vari-
ous hospitals in the country BCG vaccina-
tion Is being given as a preventive measure
tu children in the age group of O-1 year as a
part of the Universal Immunization Pro-
gramme. To educate people about the dis-
ease, stress is being given on health educa-
tion with the help of TV spots, Radio Sports,
booklets, pamphlets and advertisement in
the newspapers.
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Export Quota for Cotton

2250. SHRIUTTAM RATHOD: Will the
Minister of TEXTILES be pleased to state:

(a)the export quota forcotion during the
last three years, year-wise:

(b) how much of the quota allotted to
different cooperative and Government agen-

cies vis-a-vis the private agencies;

(c) what was the quota given to Cotton

SRAVANA 11, 1911 (SAKA)

Written Answers 126

Corporation of India, State Government, of |
Maharashtra and other State for 1988-89;:
and

{(d) how much of the quota actually re-
leased by Cotton Corporation of India in
favour of private organizations?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) The export quota of
cotton during ine last 3 cotton years is given
below:

1986-87 1987-88

1988-89 (in lakh bales)

5.32 0.05

2.12

(b) Allotment of export quotas was as

under:- (in lakh bales)

Cotton Year CCl State agencies Private
Year : Cooperatives Trade
1986-87 1.97 2.45 0.90
1987-88 0.05 ’ — —

1 988-39 0.38 _ 1.84

(c) The agencywise details of allotment for 1988-89 is given below:—

Cotton Corporation of India — 62884 bales.
Maharashtra Federation — 20000 bales.

M. P. Export Corporation - 10000 bales.

Punjab MARKFED — 5000 bales.

Private Trade — 114000 bales.

(d) A quota of 10,000 bales of Bengal Export of Cotton Fabrics

Deshiwas diverted to the private trade from
the Cotton Courporation of India. Besides, a
quota of 25,000 bales of Extra-long staple
cotton originally allotted to Cotton Corpora-
tion of India has been thrown open for regis-
tration by any exporter.

2251. DR. KRUPASINDHU BHOL: Will
the Minister of TEXTILES be pleased to

state:

(a) whether the export of the Mill made
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cotton has recorded a fall both in quality and
value during the 1988-89 and in the first four
months of 1989-90;

(b) if so, the reasons therefor;

(c) the strategy proposed/adopted to
increase the export of mill-made cotton fab-
rics; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMAR! SA-
ROJ KHAPARDE): (a) and (b). There has
been some decline in the exports of Mill-
made cotton fabrics during 1988-89 and
current year due to changes in tashion
demanding power-loom fabrics for the ready-
made garment sector. The overall exports of
cotton fabrics have, however, increased.

(c) and (d). Government has taken
several steps for increasing the exports of
textiles items, including mill-made cotion
fabrics, such as permissionto impon sophts-
ticated machineries under OGL with conces-
sional duty, creation of a Rs. 750 crores
modernisation fund; 5% addttional CCS for
export of textiles to non-quota CCA coun-
tries; increase in the number of days for pre-
shipment credit, reduction inthe rate of inter-
est for packing credit; income tax exemption
etc. Besides, the Cotton Textiles Export
Promotion Council undertakes regular ex-
port promotion measures such as sponsor-
ing Buyer-Seller Meets. Participation in fairs
and Exhibitions. overseas publicity etc.

Pesticide Conlent in Water
2252. SHRI P. R. KUMARAMANGA-
LAM: Will the Miruster of ENVIRONMENT

AND FORESTS be pleased to state:

(a) whether pesticide content in the

AUGUST 2, 1988

Whitten Answers 128

Gangawater is being monitored under Ganga
Action Plan and if so, full details of pesticides
tested for and results obtained year-wise,
season wise during last three years, indicat-
ing the highest pesticide content reported on
any given date;

(b) whether analysis is conducted on all
the pesticides registered so far and if notthe
reasons therefor; and

(c) whether any remedial steps have
been taken onthese findings through public-
ity and warnings to factories etc. if so, the
details thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI): (a)
Yes, Sir, The Ganga Project Directorate
commissioned the Industrial Toxicology
Research Centre (ITRC), Lucknow, to con-
duct a study entitled Scheme for Manage-
ment of Ganga River Quality, for the period
July 1986 to June 1989. A statement based
upon an interim report received recently
from the ITRC for the period ending Decem-
ber, 1988, given below.

(b) These pesticides are tested/ana-
lysed which are commonly used and are
persistent.

(c) The report referred to above, has
been recently received. Since pesticide pol-
lution is mainly on account of agricultural
operations and is indicative of over use and
abuse, the Agricultural Departments of the
State Governments have been addressed in
the matter. They have also been requested
to compile quarterly data on the use of pes-
tode vis-a-vis the cropped area and the
cropping pattern Tahsil/Block-wise to iden- .
tiy the areas of over use and abuse, with a
view to educating farmers for input manage-
ment and proper use of pest control meas-
ures. Publicity has also been initiated through
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the medium of seminars. Simultaneously,
further studies have been taken up through
the Indian Agricultural Research Institute
which would help in indentification of areas
and extent of pasticide poliution along the

Ganga. None of the 30 polluting industries
on the Ganga against whom action has been
initiated under the Environment Protection
Act, 1986, is manufacturing pesticides.
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Unregistered Nursing Homes in Punjab
and Chandigarh

2253. SHRI KAMAL CHAUDHRY: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have made
any survey regarding working of the unreg-
istered nursing homes in Punjab and Chan-
digarh and their working conditions; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM):(a) and
(b). The information is being collected and
will be laid on the table of the House.

Development of Towns in Kerala

2255. SHRIG. M. BANATWALLA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government propose to
select some more towns in Kerala during
1989-90 under the scheme for the inte-
grated Development of Small and Medium
Towns; and

(b) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) No, Sir.

(b) Does not arise.

Minimum Reglonal Wages

2256. SHRIH. B. PATIL: Will the Minis-
ter of LABOUR be pleased 1o sate:

(a) the details of the States which have
implemented the guidelines issued by the
Union Government rtegarding Regional
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Minimum Wage Policy for industries; and

(b) the details of regional occupations
for which the States have expressed willing-
ness to enforce minimum wages?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS(SHRI
RADHAKISHAN MALAVIYA): (a) The States
of Andhra Pradesh, Karnataka, Kerala, Tamil
Nadu, Madhya Pradesh and Uttar Pradesh
and the Union Territory of Pondicherry have
taken steps in the direction of implementa-
tion of guidelines on .Regional Minimum
Wages issued by the Union Government.

(b) Southern region has identified the
employments in beedi, handloom, cashew
and manufacture oftiles industries, for which
regional wages could befixed. Central Region
has found beedi industry as a common
employment in which parity in the minimum
rates of wages in the States of Madhya
Pradesh & Uttar Pradesh is considered rele-
vant.

SC/ST Doctors Working in
Central health Service

2257. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the total number of doctors working
in Central Health Service:

(b) the number of posts reserved for
Scheduled Caste and Scheduled Tribe

doctors under various scales;

(c) the number of Scheduled Caste and
Scheduled Tribe doctors actually working
against these posts; and

(d) the steps taken to fill up the remain-
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ing vacancies?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
There are 3780 doctors working in Central
health Service.

(b) The instructions on reservation of
posts for Scheduled Caste/Scheduled Tribe
as per brochure are being followed for re-
cruitment in Central Health Service.

(c) There are 523 doctors belonging to
Scheduled Castes and 202 belonging to
Scheduled Tribes working in Central health
Service.

(d) Special efforts are being made
through special recrutment drivetofillupthe
posts reserved for Scheduled Castle and
Scheduled Tribe, through Union Public
Commission.

[ Translation]
Hospital lor Beedi Workers at Sagar

2258. SHRI NANDLAL CHOUDHARY:
Will the Minister of LABOUR be pleased to
state:

(a) the reasons for delay in according
approval to the construction of 50-bedded
hospital for beedi workers at Sagar, Madhya
Pradesh; and

(b) the time by which the construction of
the hospital is likely to start?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
2ARLIAMENTARY AFFAIRS (SHRI
JADHAKISHAN MALAVIYA): {c) and (b).

vailability of adequate medicalfacilities and
aucity of funds have been the principal
asons for not according approval to the
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construction fo a 50 - badded hospital for
Beedi Workers at Sagar, for the present.

[English)]
P.G. Allowance to Physicians of 1.S.M.

2259. SHRI GANGA RAM: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether P.G. allowance is being
paid to the Physicians in Indian System of
Medicine working in C.G.H.S.;

(b) if so, whether this allowance is being
paid to all the 1.S.M. Physicians in the Cen-
tral Zone of C.G.H.S.; and

(c) if not, the reascns therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) to
(c). Post-graduate allowance is being paid to
eligible 1.S.M. Physicians including these
working in Central Zone of Central Govern-
ment Health Scheme.

[ Translation]

Misuse of lodine Allocated to Mix with
Salt

2260. SHRI KALI PRASAD PANDEY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether use of iodized salt has been
made obligatory due to goitre disease in
most parts of Uttar Pradesh and North Bihar;

(b} if so, whether before enforcing this
decision, Government had properly verified
that which people require the iodized sait
most, which require less quantity and which
do not need it at all;
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(c) whether despitethefact thatiodine is
being given free of cost to the salt sellers/
traders, the rates at which salt is being sold
have been increased four-five time and the
quantity of iodine in the salt is very low and
the iodine is being misused on large scale;
and

(d) it so, the action taken so far against
the guilty people since January, 1388?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) and
(b). Yes. Studies done to assess the preva-
lence of endemic goitre and other lodine
Deficiency Disorders in several districts of
Uttar Pradesh and Bihar in the early eighties
had shown prevalence of Nutritional lodine
Deficiency and lodine Deficiency Disorders
in Uttar Pradesh and Bihar.

(c) and (d). lodised Salt is available in
the market. the quality of lodised salt at the
manufacturing level is monitored by the Salt
Department. The PFA Departments of the
State Governments are monitoring the qual-
ity of iodised salt at distribution channel
including retail level. Nomisuse of iodine has
been reported so far.

[English]
Average national Daily Wages

2261. SHRIANADICHARAN DAS: Will
the Minister of LABOUR be pleased to state:

(a) the average naticnal daily-wage for
thelabourers based on different daily-wages
of different States for 1989-90;

(b) whether~his Ministry enforce the

labour rates through the Labour Inspectors
appointed for the States/ Union Territories;

(c) whether in Delhi/New Delhi certain
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registered/ Departmental creches pay a
meagre salary ranging between Rs. 250 to
40010 such employees for full time work; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): (a) Under the
Minimum Wages Act, 1948 each State
Government/ Union Territory Administration
fixes/revises mimmum rates of wages for
ditferent categories of workers for different
scheduled employments under the State
sphere. The average national daily wage for
the labourers is not computed by the Ministry
of Labour.

(b} Ministry of Labour enforces the
mimmum rates of wages in such employ-
ments for which the Central Government is
appropriate Government and for which it has
fixed/revised minimum rates of wages. Inthe
employments in which State Government/
Union Territory Administration is the appro-
priate Government and in respect of which it
has fixed/revised minimum rates of wages,
the respective State Governments/Union
Territory Administrations enforce these rates
of wages.

(c) and (d). Under a scheme imple-
mented by the Central Social Weltare Board
through the Social Welfare Voluntary Or-
ganisations all over the country, honorarium
is paid at the rate of Rs. 500/- per month for
two creche workers. This assistance given
to voluntary agencies is only a grant-in-aid
and the workers employed in these creches
are paid honorarium as they are voluntary
workers. There are other creches which are
run by Grih Kalyan Kendra Organisation by
the Department of Personnel and Training.
The honorarium paid by Grih Kalyan Kendra
organisation is over Rs. 500./- p.m.
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Export of Jute Goods by National Jute
Manufactures Corporation

2262. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of TEXTILES be pleased to
state:

(a)the total amount of foreign exchange
earned by National Jute Manufacturers
Corporation by exporting Jute goods since
June, 1988; and
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(b) how does it compare with the ex-
ports made by the Jute Mills ynder the
management of NJMC during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) and (b). The National
Jute Manutactures Corporation exported Jute
goods worth following amounts during re-
cent years:—

(Rs. in crores)

1985-86 (Apnl - March)
1986-87 (April - March)
1987-88 (April - March)
1988-89 (April - March)

June, '88 - June, ‘89

Rs. 30.76

Rs. 28.56

Rs. 19.41

Rs. 30.97

Textile Mill in Kendrapara, Orissa

2263. SHRIMATI JAYANTI PATNAIK:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Government propose to
consider the establishment of a Textile Mill at
Kandrapara in Orissa during the current fi-
nancial year; and

(b) i so, the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) There is no proposal
pending (as on 30.6.89) with the Govern-
ment for grant of an industrial licence for the
establishment of a textile mill at Kendrapara
in Orissa during the current financial year.

(b) Does not arise in view of (a) above.

Plantation of Mahua Tree

2264. SHRI YOGESHWAR PRASAD
YOGESH: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) the areas where Mahua trees are
found in abundance indicating the det: ‘ls of
varieties;

(b) whether such a useful tree has been
included in social forestry programme;

(c) if s0, the steps taken for its populari-
sation; and

(d) the proposal regarding plantation of
this tree in large number, specially in adivasi
areas of Bihar and Madhya Pradesh?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI): (a)
There are two varieties of Mahua: Madhuca’
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Longifolia Var. Latifolia and Madhuca
Longifolia Var. Longifolia. The first variety is
common in the Central parts of the country
while the second one is found is south india.
(b) to (d). Under the Social Forestry
Programme being implemented by the State
Governments, a number of species, includ-
ing Mahua, are being planted. Mahua seed-
lings are also being raised and distributed to
the farmers at subsidised rates or free. Inthe
tribal areas of Bihar and Madhya Pradesh,
planting of Mahua is being encouraged.

Need to Improve Management and
Administration of Government Hospi-
tals

2265. SHRI SOMNATH RATH: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government are aware of
the need to improve management and
administration of Government hospitals;

(b) if so, the measures being taken to
improve the management of Government
hospitals; and

(c) the steps Government propose to
take to train hospital administration?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) and
(b). Yes, Sir.

Measures being taken for improvement
of management of Government hospitals
include

(i)  Provisionof necessary equipments.

(i)  Stream lining of hospital services.

(i)  Upgradation of human skills and
better deployment of man power.
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(c) Regulartraining courses including in
service training on hospital administration
are organised at National Institute of Health
& Family Welfare, New Delhi and other similar
Institutions,

Mandatory Public Liability Insurance
2266. SHRIRANJITSINGH GAEKWAD:
Will the Minister of ENVIRONMENT AND
FORESTS be pieased to state:

(a) whether the scheme for introduction

" of Mandatory Public Liability Insurance to

compensate the victims of toxic gas had
been under consideration of Government for
quite a long time;

(b) if so, the details of the steps taken in
this regard; and

(c) when such a scheme is likely to be
introduced?

THE MINISTER FOR ENVIRONMENT
AND FORESTS (SHRIZ. R. ANSARI): (a)to
(c). The question of introduction of Manda-
tory Public Liability Insurance for ensuring
immediate payment as minimum relief tothe
victims of accidents caused during handling
hazardous chemicals had been referred to
an expert committee. The committee has
concluded its work and its conclusions are
being processed in consultation with the
relevant Departments. A final decision will
be taken shortly.

[ Translation)

Production of Vegetable Ghee

2267. SHRI DAL CHANDER JAIN: Wil

the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) the quantity of edible oils vegetable
ghee produced in the country, State-wise:
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(b) whether the consumption pattern of
vegetable ghee/edible oils decreasing espe-
cially in Madhya Pradesh;

(c) if so, the steps being taken to rectify
the position; and

(d) the number of licences for edible
oils/vegetable ghee granted last year and
this year, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a) The quantty of ed-
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ible oils produced in the country.in the year
1987-88 has baen 37.67 tonnes. The State-
wise production of vegetable ghee (vanas-
pati) is given below in statement-1.

(b) and (¢). The consumption of vege-
table ghee in Madhya Pradesh in 1987-88
has shown a decreasing trend in compari-
son to that in 1986-87. The trend shows a
preference for edible oils consumption. This
is a healthy sign and Government encour-
ages this.

(d) A statement Il is given below.

STATEMENT-|

(i) States-wise Production of Vanaspati During the Financial year - 1988-89

S.No. States U.T Production (In M.Ts)
1. Haryana 40.262
2 Hmachal Pradesh 15,970
3 Jaminu & Kashmir 12,450
4. Punjab 1,51,674
5 Rajasthan 58,873
0. Uttar Pracech 1,55,852
7. Deltu 93,588
8. Andhra Pradash 39,469
9. Karnataka 9,982

10 Koials -
11. Tamid Nadu 31,811
12 Assam 13,387
13. Bihar 11,304
14, West Bengai 64,371
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Production (In M.Ts)

S.No. ‘States/U.T
15. Orissa 5,044
16. Sikkim 2,761
1?_. Gujarat 1,06,055
18. Madhya Pradesh 60,866
19. Maharashtra 1,22,063
Grand Total 9,95,782

(ii) The production of vegetable oil during 1988-89 (Nov.Oct.) 1s estimated at around
47.80 lakh tonnes based on 160 lakh tonnes of oilseed.

STATEMENT-HIl
Oil Year Name of State Letter of intent/  Industrial Licence
Edible Oil issued for Vanaspat
1987/-88 Andhra Pradesh 1 -—
Himachal Pradesh — 1
Karnataka 2 —
Maharashtra 1 1
Manipur — 1
Rajasthan 2 1
Tamil Nadu 3 —
Tripura — 1
Uttar Pradesh 1 —_—
West Bengal 1 —
Total 11 5
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Oil Year Name of State Letter of Intent/  Industrial Licence
Edible Oil issued for vanaspati
1988-89 Bihar — 1
(upto July)
Goa 1 =
Kerala 1 —
Karnataka 3 -
Madhya Pradesh 2 —
Maharashtra 2 —_
Orissa - 2
Punjab 3 1
Rajasthan 1 —
Tamil Nadu 2 —_
Uttar Pradesh 10 2
West Bengal 1 —
Total 26 6
[English] Scheduled Tribes in both the Institutions

Post of Faculty Members of A.LLM.S.
And P.G.l.

2268, SHRI VAKKOM PUROSHOTHA-
MAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the total number of posts of faculty
members in the All India institute uf Medical
Sciences, New Delhi and Post Graduate
Institute, Chandigarh

(b) the number of posts which have
been reserved for Scheduled Castes and

separately;

(c) the number of vacancies existing at
present under the reserved quota; and

(d) the steps being taken to fill up these
vacancies under the Special Drive?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) The
total number of posts of faculty members in
the All India Institute of Medical Sciences,
New Delhi and Post Graduate Institute of
Medical Education & Research, Chandigarh
is 382 ad 265 respectively.
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(b) The pumber of posts reserved for
Scheduled Lastes and Scheduled Tribes in
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both the institutions is as under:—

Scheduled Scheduled
Castes Tribes
A.LILMS. 21 8
P.G.IM.E. R. 62 31
(c) The number of vacancies existing under:-
at present under the reserved quoia is as
Scheduled Castes Scheduled Tribes
AlILMS. 2 5
P.G.IM.ER. bl 26

(d) The Institutes have informed that the
vacancies could not be advertised since the
matter regarding cadrg review, recrutment
rules and promotional avenues to the faculty
members, which has been under considera-
tion of the Joint Academic Committee, has
not yet been decided.

[ Translation)

SC/ST call in Bureau of Indian Stan-
dards

2269. SHRI R. P. SUMAN: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state.

(a)whether a Scheduied Castes/Sched-
uled Tribes cell has been set up in the
Bureauof Indian Standards for the welfare of
Scheduled Castes' Scheduled Tribes:

(b) if so, the delails thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD AND CIVIL SUPPLIES
MINISTRY OF (SHRI SUKH RAM): (a) and
(b). No separate celifor SC/ST has been set
up in the Bureau. However, a senior SC
officer of the Bureau has been nominated as
liasion officer to look after the interest of SC/
ST employees and to hold periodic discus-
sions with BIS management for follow up
action on reservation matters.

(c) Does not arnse.
[English]
Notice to Regularise the Sale of Plots

2270. SHRIMATID. K. BHANDARI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the D.D.A. had decided to
regularise the sale of built up plots on power
of Attorney; .

(b) if so, the details regarding the terms
and conditions including the charges fixed
and the procedure to be followed in this
regard;
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(c) whether the D.D.A. proposes to re-
lax the procedure further te regularise the
sale of buitt up plots;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) to (e). The infor-
mation is being collected and will be laid on
the Table of the Sabha.

[ Translation]

Hostels for Government Employees in
Delhi

2271 SHRI JAGDISH AWASTHI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state

(a) whether Government propose to
construct certain hostels in Delhi for those
Central Government employees hailing from
other parts of the country;

(b). it so, when the construction work Is
expected 1o commence, and

(c) f not, the steps being taken by
Governmentto solve the housing problem of
such Central Government employees?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (c). it is pro-
posed to construct 2-3 more general pool
hostelsin Delhifor aliotmentto eligible Central
Government employees. Subject to resource
availability, construction work will be taken
up after the completion of all formaltties,
including requisite approval from local bod-
s
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Annual/Centingency Allowance tq,
Physician of LS.M.

[English}

2272. DR. G.S. RAJHANS: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Indian System of Medi-
cine and Homosopathic Doctors under CHS/
CGHS are entitled to get Annual/contingency
allowance like Doctors of Modern system of
medicine;

(b) whether necessary orders in this
regard has since been issued; and

(c) if not, the reasons for delay, if any?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY .
WELFARE (SHRIRAFIQUE ALAM): (a) The
matter is under consideration in consultation
with concerned authorries.

Sewage Treatment Units

2273. DR. V. VENKATESH: Will the
Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given on 19 July,
1989 to the Unstarred Question No. 299
regarding sewage treatment units and state:

(a) the estimated cost of each of the
sewage treatment plants, the present stage
of progress made in each of them, the time
to be taken for completion and since when
these were undertaken with dates;

(b) whether these are under construc-
tion with some specific technology or techni-
cal know-how of both domestic and foreign;
and

(¢) if so, the details thereol?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) to (c). The reply
given on 19th July, 1989 to the Unstarred
Question No. 299 was with reference to the
sewage treatment plants for preventing pol-
lution of the Ganga as part of the Ganga
Action Plan:

On the basis of information available
the estimated cost of various treatment plants
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the date of approval and present status
under the Ganga Action Plan are given inthe
statement below. The technology invoivedis
mostly indigenous such as, activated sludge
expidation pond or trickling filter process
excepl in Kanpur where one of the treatment
plants is based on the Upflow Amerobic
Sludge Blanket process where technical and
financial assistance from the Dutch Govem-
ment are being used.
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Ban on Cineraria Maritime Succus

2274. DR. B.L. SHAILESH:
SHRI KAMAL NATH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Cineria Maritime Succus, a
widely used homoeopathic eye drop im-
ported from West Germany for treating eye
disorders, has now been labelled as sub-
standard;

(b) i so, whether the Homoeopathic
Advisory Committee has recommended
banning of this drug: and

(c)the decision taken by Governmentto
ban, import sale and distribution of this prod-
uct and its use In the country and prescribe
the substitute for its indigenous or foreign?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) The
Homoeopathic Pharmacopoeia Laboratory,
Ghaziabad had in recent past received on
two occasions samples of imported Ciner-
aria Maritima Succus manufactured by M/s.
Willmar Schwabe of West Germany from the
Drugs Inspector of Delhi Administration for
test/analysis in From 18 of Drugs and Cos-
metics Rules, 1945. Reports were issued in
From 13 as required under the Drug Rules.
Both these samples did not pass the phar-
macopoeial requirements or the standards
prescribed under the Drugs Act.

(b) An extract of the minutes of the
Advisory Committee on Homoeopathy relat-
ing to Cineraria Maritima Succus in given in
the Statement below.

(c) The Government will be guided by
the provisions contained in the Drugs &
Cosmetics Act, 1940 and the Rules made
thereunder in regard to import, sale and
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distribution of this drug.
STATEMENT

“Members were informed that standards
for Cineraria Maritima Succus have been
prescribed in Volume V of the Homoeo-
pathic Pharmacopoeia of india. As per |l
schedule to the Drugs and Cosmetics Act
and Rules, the standards prescribed in the
Homoeopathic Pharmacopoeia of India are
applicable to the same products marketed in
the country, whether local or imported.

Hence, the Committee recommended
that there should not be any laxity in applying
the standards already prescribed in various
volumes of the Homoeopathic Pharmaco-
poeia of India as separate monographs
the products being marketed in the country-
including imported items and to take appro-
priate action to stop marketing of these prod-
ucts which are not in confirmity with stan-
dards of the Homoeopathic Pharmacopoeia
of India.”

List of Essential Drugs issued by WHQ

2275. SHRI CHINTAMANI JENA: WiR
the Mnister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether both the multinational
companies and Indian companies are sell-
ing about 40,000 patent drugs in the market;

(b) if so, the measures taken for quality
control of these drugs;

(c) whether Government are aware that
W.H.O. has issued a list of 200 to 250 drugs
which are enough to cure all diseases; and

(d) it so, whether all these drugs are
available and are within the purchasing
capacity of all?

THE MINISTER OF STATE OF THE
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MINISTRY OF HEAL_TH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) The
patent and propriety medicines marketed by
Multinational and Indian companies are |i-
censed by State Drug Control Authorities.
The Central Government, therefore, do not
have the exact number of formulations
marketed in India.

(b) The provision of Drugs and Cosmet-
ics Acts, 19401or quality control measures of
drugs are followed stringently.

(c) WHO's Essential Drug List' 1988
includes 306 basic drugs. The list gives
different dosage forms of these drugs. The
list identifies ‘Common Core’ of basic drug
needs and does not claim to cover all dis-
eases.

(d) All these drugs are available in the
country. The pricing of the drugs is controiled
by the Department of Chemicals and Petro-
Chemicals under Drug Prices Control Order.

I.B. And Asthma Cases in Orissa and
""" Other States

E 2276. SHR! CHINTAMANI JENA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware that
T. B. and Asthma cases are much more in
Orissa than other States;

(b) what are the main causes of T. B.;

(c) whether there is any proposal to set
up Tuberculosis centre in every district of the
country;

(d) if so, the steps taken in this regard;
and

(e) the nymber of Tuberculosis centres

so far established in Orissa and location
thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
Ministry has no authentic information.

(b) Tuberculosis is an infectious dis-
ease caused by a minute gem called Myco-
bactorium Tuberculosis. When the diseased
persan suffering from lung Tuberculosis
coughs or sneezes, millions of TB germs are
thrown in the air. When a healthy individual
inhales these germs, the infection takes place
though he may not necessarily develop the
diseasa. Development of disease in a par-
ticular individual is related to a number of
factors like his in-born resistances which is
inherited and other factors such as nutri-
tional status, socio-economic and living
conditions, poverty etc.

(c) and (d). Yes, Sir. Under the National
Tuberculosis Control Programme District TB
Centres are being established in every dis-
trict of the country. So far 375 District TB
Centres have been established. In addition,
there are about 300 TB clinics and 46,000
TB beds are available in the country for the
treatment of seriously sick TB patients.

(e) District TB Centres have been es-
tablished in all the 13 districts of Orissa and
the place of their location are as under:

1. Balasore

2.  Phubani
3.  Bolangir

4.  Cuttack

5.  Dhenkanal

6.  Ganjam (Berhampur)
7.  Kalahandi

8.  Keonjhar
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9. Koraput

10.  Mayuibhanj (Baripada)
1.  Pun

12.  Sambalpur

13.  Sundergarh

Rehabilitation of Bonded Labour

2277. SHRI MURLIDHAR MANE:
SHRI GURUDAS KAMAT:

Willthe Minister of LABOUR be pleased
fo state:

(a) whether Government have formu-
iated a time bound programme for the reha-
bilitation of bonded labourers who were set
free on court directives;

{b) it s0, the details thereof; and

. {c)the number of bonded labourers who
have been rehabilitated during the last two
months and the States where they have
been rehabilitated?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): (a) and (b).
Bonded Labour identified and set free by
State Authorities on the basis of their own
investigations or court directives are ex-
pected to be rehabilitated under the various
schemes as expeditiously as possible.

(c) According to the information avail-
able from the State Governments, 155 re-
leased bonded labour were rehabilitated
during the months of April and May, 1989.

SRAVANA 11, 1011 (SAKA)

Written Answers 170

Patlents allowed to Take Treatment
Abroad

2278. SHRIPARASRAM BHARDWAJ:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of patients allowed by
Government o have their treatment abroad
during the last three years,.year-wise to-
gether with the nature of their diseases; and

(b) the amount of foreign exchange re-
leased for each patient during the last three
years, year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) and
(b). The information is being collected and
will be placed on the table of the Lok Sabha.

Plants to Monitor Pollution

2279. SHRILAKSHMAN MALLICK: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Government are aware of
the use of plants to monitor pollution of the

environment;

(b) if so, whether this technique is being
utilised in our country;

(c) the plants used for this purpose and
the details of the pollutants so monitored;
and

(d) whether the technique has been
used to study poliution in lakes, canals,
ponds and the ocean?

THE MINISTER FOR ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI): (a)
and (b). Yes, Sir. An integrated research

programme on responses of plants to air
poliutants with special reference to Sulphur-
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dioxide and Particulates in urban and indus-
trial areas involving 7 centres in the country
has been sponsored by this Ministry with a
view fo using plants for indicating, monitor-
ing and abating poliution. Also, the Central
Pollution Control Board has initiated a proj-
ect on Bio-monitoring of the Yamuna, which
will provide a basis for assessment of pollu-
tion level by the type and density of algae in
the river.

(c) Certain species or cultivators of
higher vascular plants and many lower non-
vascular plants such as mosses and lichens
are used for this purpose. The pollutants
monitored are Sulphurdioxide, Oxidants
(Ozone and PAN), Nitrogen Oxides (NO &
NO2), Flucrides, Particulates and Heavy
Metals.

(d) Yes, Sir.
Incentives to States for Family Planning
Programmes

2280. PROF. NARAIN CHAND PAR-
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ASHAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether any incentives are provided
to the States at different levels from Pan-
chayats to above for good performance in
the Family Planning Programmes each year,
and

(b) i s0, the names of the States which
have been given such awards during the last
three years, year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
Incentives by way of awards are given to the
States UTs with a view to encouraging them
to achieve higher levels of performance under
the Family Welfare programme.

(b) The statement is given below.

STATEMENT

Names of the Winning States which have been gien Awards for the Last Three Years

Wise
Group States Prize Amount of award
[Rs. in lakhs)

1985-86 A Punjab 1st 250.00
Haryana 1st 250.00

Gujarat 1st 250.00

B Tamil Nadu 1st 250.00

Karnataka 2nd 100.00

C Uttar Pradesh 1st 250.00

Rajasthan 2nd 100.00
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Group States Prize Amount of award
[Rs. in lakhs)
D Himachal Pradesh One Prize 50.00
E D & N Havali One Prize 25.00
1525.00
1986-87 A Punjab st 250.00
Kerala 2nd 100.00
B Tamil Nadu 1st 250.00
Madhya Pradesh 2nd 100.00
C Uttar Pradesh 1st 250.00
Rajasthan 2nd 100.00
D Goa, Daman & Diu One Prize 50.00
E E & N Haveli One Prize 25.00
1125.00
1987-88 A Punjab 1st 250.00
Tamil Nadu 2nd 100.00
B Kerala 1st 250.00
Andhra Pradesh 2nd 100.00
C Uttar Pradesh 1st 250.00
Bihar 2nd 100.00
D. Himachal Pradesh One Prize 50.00
E. Mizoram One Prize 25.00

1125.00
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Payment of Dugs to the Dependents of
Decsased Employees of DDA

2281. SHRIMATIMANORAMA SINGH:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of D.D.A. employees
who had died during _their service period
since 1986;

(b) in how many cases out of them the
payment of G.P. Fund Group insurance and
other dues has been made to their depend-
ents; and

(c) the time by which payment to the
remaining dependents will be made and the
reasons for delay, if any, in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) to (¢). The infor-
mation is being collected and will be laid on
the table of the Sabha.

[English]
Wonder Drug for Wound Healing

2283. SHRINARSINGH SURYAVANSL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that a substance
processed from discarded shells of prawns,
lobsters and other crustaceans is poised to
become a wonder drug to arrest haemor-
rhage and speed up wound-healing;

(b) if so, whether Government propose
to conduct a study in this regard; and

(c) if s0, the details thereof?

THE MINISTER OF STATE OF THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR! RAFIQUE ALAM): (a) It
has come to the notice of the Government of
India that Dr. M. Sambasivan, Director and
Professor of Neuro-surgery, Trivandrum
Medical Collage and R. Radhakrishnan a
pathologist at the Sree Chitra Tirunal Insti-
tute of Medical Science and Technology
havefound that “Chitosan derived from shells
of prawns, lobsters and other crustaceans
which has haemostic and wound healing
properties, arrested haemorrhage and
speeded up wound healing. The drug was
tried on human beings in the country for the
first time. it may take some time before the
drug could be considered for use on a large
scale.

(b) There is no such proposal under
consideration of the Government to conduct
any separate study in this regard.

{c) The question does not arise.
Closure of Textile Milis in W. B.

2284. SHRI DEBI GHOSAL: Wil the
Minister of TEXTILES be pleased to state:

(a) the number of cotton and textile milis
under look-out in West Bengal at present;
and

(b) the measures, if any, taken so far to
get them reopen?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) and (b). Eight (includ-
ing five cotton) textiles mills excluding jute
mills are under lock-out in West Bengal ason
30.6.89. The Nodal Agency set up to evolve
and manage rehabilitation packages in re-
spact of textile mills found potentially viable
has examined 3 out of the 8 units under look-
out, Of these, 1 was found viable, 1 is still
under review and 1 was found non-viable.
The cases of last 2 units are with BIFR.
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ESI Hospltal at Shyam Nagar (West
Bengal)

2285. SHRI DEBI GHOSAL: Will the
Minister of LABOUR be pleased to state:

(a) whether the Employees State Insur-
ance Corporation has been given the deed
and possession of S-acres of land for a
proposed 500 Bed Employees State {1sur-
ance hospital at Shyamnagar, 24- Parganas
(North);

(b) if so, the subsequent action taken by
the Employees State Insurance Corporation
to complete the projects; and

(c) if not, the steps taken by the Corpo-
ration to secure an alternate land and to
complete the hospital at Shyamnagar?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TRY OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): (a) No, Sir.

(b) Does not arise.

(c) There i1s no proposal from the State
Government to secure alternate land.

Food Inspectors and Local health
Authorities in Department of P.F.A.
Delhi

2286. SHR! V. SREENIVASA
PRASAD:
SHRI M. V. CHAN-
DRASEKHARA MUR-
THY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of food inspectors and
Local Health Authorities working in the
Department of Prevention of Food Adultera-
tion, Delhi;
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(b) whether any criteria has been laid
down or area has been assigned to conduct
raids by Food Inspectors and Local health
Authorities of the Department of prevention
of Food Adulteration, Delhi; and

(c) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) to
(c). According to the information received
from Delhi Administration who are admini-
stering the prevention of Food Adulteration
Act in U.T. of Delhi, there are five (5) Local
(Health) Authorities and twenty-seven (27)
Food Inspectors working in their Deparn-
ment. No criteria has been laid down or are
assigned to conduct raids by the Food In-
spectors.

Inclusion of Ayurvedic Mental Hospital
in National Mental Health Programme

2287. SHRI P.A. ANTONY: Will the
Minister of HEATH AND FAMILY WELFARE
be pleased to state:

(a) whether any representation has been
received forinclusion of the Ayurvedic mental
Hospnal at Kottakkal in Kerala in the Na-
tional Mental Health Programme; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) No,
Sir.

(b) Does nor arise.
HUDCO Assistance for Food Victims
2289. SHRIMATIKISHORI SINHA: Will

the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given on 16
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November, 1558 to Unstarred Question No.
862 regarding HUDCO assistance for flood
victims and state:

(a)whether HUDCO is yetto release the
second instalment of the central loan for
rehabilitation of the flood affected people;
and

(b) if so, tha steps taken to expedite the
flow of funds?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVE\OPMENT
(SHRI DALBIR SINGH): (a) Yes, Siv. Since
the implementing agencies have not yet
furnished reports indicating financial and
physical progress of the schemes and utili-
zation of funds already released by HUDCO,
the second instalment of loan for all natural
calamities scheme schemes sanctioned by
HUDCO in the States of Himachal Pradesh,
Punjab, Haryana, Jammu & Kashmir, Bihar
and West Bengal could not be released.

(b) Since a number of agencies are
involved in implementation of the schemes,
the concerned State Governments have been
requested to constitute Joint Monitoring
Committee for monitoring the natural calam-
ity schemes. Such Joint Monitoring Commit-
tee have already been constituted for Har-
yana and Punjab. In addition, HUDCO ar-
ranges periodical meetings with the con-
cerned agencies to review the progress, and
efforts have been made to expedite physical
progress of the schemes and utilization of
funds so that the second instalment of loan
can be released speedily.

D.D.A. Officials Under Suspension

2290. SHRI KAMLA PRASAD SINGH:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of officials of the D.D.A.
suspending during the last 12 months, with
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reasons thereof;

(b) the total number of officials under
suspensions in D.D.A.;

(c) the present stage of the disciplinary
proceedings against them; and

(d) the steps taken for deciding their
cases at the earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) to (d). The infor-
mation is being collected and will be laid on
the Table of the Sabha.

Withdrawal of Third Medical Officer
Sanctioned For P.H.C.

2291. SHRI CHINTAMANI JENA: Will
the Minister of HEALTH AND FAMILY
WELFARE be plgased to state:

{(a) whether the post of Third Medical
Officer sanctioned for e Primary Health
Centres has been withdrawg and if so, since
when and the reasons therefgr; and

(b) whether non-availability of Third
Medical Otficer in Primary Health Gentres
has created serious set back in prowding
medical facilities to the millions of peapie
and if so, the alternative arrangements pra-
vided or proposed to be provided to meet the
requirements?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) Yes,
Sir. Due to resource constraint it has been
decided not to fund the post of Third Medical
Otficer at block level Primary Health Centre
with effect from 1st July, 1989.

(b) No, Sir. State Governments have
been asked to absorb the Third Medical
Officers against the vacant posts of Medical
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Officers in the State Sector.
[ Translation)

News Captioned “Rupees 54 Lakh Loss
to DDA”

2292. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI GURUDAS KAMAT:
SHRI RADHAKANTA DIGAL:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether attention of Government
has been drawn to the news-item appearing
in the daily *The Hindustan Times" dated 10
July, 1989 under the captlion "Rupees 54
Lakh Loss to DDA™;

(b) it so, the facts of the case;

(c) the action taken or contemplated for
eviction, the recovery ofthe dues and against
the persons responsible for the loss,

(d) whether there are other cases of
unauthorised possession of alum land; and

(e) it so, the details thereof and the
action proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (e). Informa-
tion 1s being collected and will be placed on
the Table of the Sabha.

[English)
National Seminar on Wool
2293. SHRI G. S. BASAVARAJU: Will
the Minister of TEXTILES be pleased to
state:

(a) whether a national seminar on wool
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was held in New Delhi recently;

(b) if so, the states participated and
subjects discussed at the Seminar and;

(c) the suggestions made by the repre-
sentatives of various States?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) Yes Sir.

(b) The following States participated in
the seminar.—

1. Andhra Pradesh
2. Bihar
3: Gujarat
4, Himachal Pradesh
5. Jammu & Kashmir
6. Karnataka
7. Maharashtra
8. Punjab
9. Rajasthan
10. Tamil Nadu and
11.  Uttar Pradesh
The subject discussed were:
Problems of sheep breeders,
grading & Marketing of Wool,

Measures to increase wool production,
provision of funds etc.

(c) 1.  Interestsofthe sheepbreeders and

weavers should be protected
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through organised through organ- 10.  System of grading of wool should
ised marketing. be introduced to provide remunera-
tive prices to the sheep breeders.

Sheep should not be clubbed with

goat in the developmental pro- 11.  Strict quality control should be

grammes and these should be no ensured to make good carpet yarn

constraints on sheep development available to the manufacturers of

programme. carpet.

Incentives should be provided to 12. Wool Board should generate its

the sheep breeders for producing ownfunds. Thefeasibility of asmall

more wool. cess on manufactured woollens or
a nominal surcharge on import of

Feasibility of declaring wool as an raw wool should be explored.

agricultural commodity and provid-

ing support price for the same 13. The Wool Develcpment Board

should be explored. should be made the focal point for
all developmental and promotional

Attempts should be made to ex- work in the woolen sector.

tend NODC suppor: to the sheep

and wool sector. 14. Sheep should also be including the
famine code to provide for its pro-

Intensive sheep and wool Devel- tection.

opment programmes should be

undertaken by the State Govern- 15. Sheep breeders should form an

ments to boost domestic produc- important target group of poverty

tion and to consider setting-up a alleviation programmes of Govern-

separate Department of sheep and ment.

wool Development or marketing

Federations to give greater thrust 16. A systematic data of production,

to these programmes. marketing and utilisation of wool in
the country, should be built.

Efforts should be made to expand

the base of our carpet Industry and 17.  Emphasis should be lald on in-

to attain self sufficiency in carpet creasing productivity of wool per

wool production. Exports of hand- sheep.

knotted carpets should be raised to

Rs. 1000 crores by the turn of the 18.  Wool Development Board should

Century. assess requirement of raw woaol
andcoordinate between buyers and

It is necessary that massive cross- sellers of wool.

breeding and selective breeding

programmes are taken-up for the  [Translation)

increase of wool production.

Sufficientfunds should be provided
for research work for the optimum
utilisation of wool.

Loss in N.T.C. Miiis (UP)

2994, SHRI BALWANT SINGH RA-

MOOWALIA: Willthe Minister of TEXTILES
be pleased to state:
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(a) the cumulative losses incurred by
eleven textile mills run by the National Tex-
tile Corporation in Uttar Pradesh up to 31st
March, 1989;

(b) the expenditure incurred on mod-
ernisation, switch over of certain projects
and on renewal of machines of these mills,
year-wise,;

(c) whether Government have provided
cash support from time to time to make up
yearly cash-losses;

(d) if so, the extent thereol; and

(e) the reasons for incurring continuous
loss by these mills?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) Upto 31.3.1989, the
11 textile mills under NTC (U.P ) Ltd., had
incurred losses amounting to about Rs.
306.59 crores.

(b) Upto 31.3.1989, an amount of about
Rs. 23 crores was spent on modernisation/
renovation of mills under NTC (U.P.) Ltd. A
statement showing the year-wise amount
spent on modernisation/renovation elc. 1s
given below.

(c) and (d). Yes, Sir. Government have
provided cash support to the tune of about
Rs. 211.58 crores upto 31.3.89, to make up
for the yearly cash losses.

(e) The main reasons for continuous
losses of the mills under NTC (U.P.) are as
follows:—

i) old and obsolete machinery;
ii) excess labour force;
i) increase in wages/salaries on

account of D.A. and interim re-
lief, from time to time;
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power problems and power shed-
ding;

steep rise in cotton prices;

labour strike and lock out in some
of the mills under NTC (U.P.)

inadequate financial resources
to modernise the mills and for
implementing labour rationalisa-
tion schemes.

increase in input costs like dyes
and chemicals, stores and
spares; etc.

STATEMENT

Statement showing the year-wise amount
spent on modernisation/renovation of
machinery efc. in respect of textile mills

under NTC (UP) Ltd.

Year Amount spent
(Rs. in lakhs)

1975-76 117.70
1976-77 202.22
1977-78 217.72
1978-79 122.10
1979-80 43.52
1980-81 77227
1981-82 365.78
1982-83 268.96
1983-84 35.80
1984-85 108.36
1985-86 44.03
1986-87 0.08
1987-88 NIL
1988-89 1.34

2299.88 (OR) Rs. 23.00 crores
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Closure of Textile Mills in Amritsar

2285. SHRI BALWANT SINGH RA-
MOOWALIA: Willthe Minister of TEXTILES
be pleased to state:

(a) whether attention of Government
has been drawn to the news-item appearing
in the ‘The Hindustan Times' dated 12 May,
1989 under the caption “Amritsar Textile
Mills in Doldrums™;

(b) if so, whether a large number of
small scale mills have been closed duetothe
presentcrisis in the industry and about 2000
skilled and unskilled workers have been
rendered un-employed,

(¢) it s0, the reasons therefor; and

{d) the steps taken or contemplated by
Government to save this industry from crni-
sis?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) Yes, Sir.

(b) and (c). 11 woollen units in Amritsar
are lying closed due to labour trouble, finan-
cial difficulties etc.

(d) Government have set up a Textile
Modernisation Fund to cater to the moderni-
sation needs of the Textile Industry. Govern-
ment have also requested Acrylic Fibre
manufacturers to ensure regular and ade-
quate supply of fibre to units in Amritsar.
Import of Acryllic Fibre is already under OGL
to actual users.

[English]
Brain Drain of Doctors
2296. SHRI PRAKASH CHANDRA:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) whether there is still a large scale
brain drain of doctors from India;

(b) if so, the reasons thereof;

(c) whether Government propose to
provide more facilities to doctors to bring
back those who have gone abroad and to
utilise their services in the country; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) No
study has been made regarding the number
of Indian doctors who have gone abroad for
service.

(b) Migration of Medical/Para-medical
Manpoweris acomplex phenomenon result-
ing from a variety of factors.

(c)and (d). There is no special scheme
to bring back the doctors who have gone
abroad. However, the following steps have
been taken to discourage the migration of
medical manpower to foreign countries.

1. Restrictions have been placed on
medical graduates going abroac
for higher education and trainmg
where such training facilities exist
in the country. Doctors belonging
to scarce categories are not spon-
sored for employment abroad.

2. Advance increments are granted
to specially qualified candidates on
the recommendations of the State/
Central Public Service Commis-
sions.

3. Improvementsinthe service condi-
tions of doctors, particularly those
serving inthe rural areas are being
brought about by the State and
U.T. Government.
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4. Arrangements have been made for
holding of prestigious Diploma
axaminations by the National Board
of Examinations which correspond
to foreign qualifications like FRCS,
MRCP, etc.

5. In order to attract doctors to serve
in rural areas the Bth Finance
Commission, on the suggestions
of the Minisf-v of Health and Family
Waelfare has provided specialfunds
to the States for providing the fol-
lowing incentives to doctors serv-
ing in rural areas and not allowed
private practice :

(1) Aruralallowance equalto 25%
of the basic pay subject to a
maximum of Rs. 250/- per
month for the doctors serving
in Pnmary Health Centres;

(n) House rent allowance at the
rate of Rs. 150/- per month
where the doctors are not
provided residential accommo-
dation.

6. The Finance Commission has
made special provisionof Rs. 53.52
crores for construction of residen-
tial quarters for the doctors. The
hilly areas have been provided 30%
‘Mark-up’ in the cost of construc-
tion. 9th Finance Commussion has
also recommended an outlay of
Rs. 946.36 lakhs for construction of
additional quarters for doctors
working in PHCs.

As per information available, the follow-
ing number of doctors have returried to India
under the Scientists Paool Scheme of the
CSIR during the last three years:

1986 48
1987 83
1988 52
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The Government have no other infor-
mation.

Shortage of Blood Products

2297. SHRI PRAKASH CHANDRA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government's attention
has been drawn to the news item appearing
inthe ‘Indian Express’ dated 10th July, 1989
wherein it has been. stated that there is an
acute shortage of blood products in the
country at present;

(b) if so, the details thereof and the
reasons therefor;

(c) the steps being taken by Govern-
ment to meet the shortage of blood products;
and

(d) whether Government propose to
import the blood products to meet the short-
age?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) to
(d). The Government has seen the news
item appeared in the Indian Express dated
10.7.1989.

Consequent on the detection of HIV
anti-bodies in some of the blood products
derived from human blood, the indigenous
blood products were withdrawn from the
market for destruction.

However, to meet the requirement of
blood products in the country, Import policy
in respect of blood products has been liber-
alised. The blood products have been in-
cluded in OGL lists for import as finished
medicine. The blood products have also
been included in the list of drugs exempted
from customs duty to facilitate the import and
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availability of these drugs at reasonable
prices to the public.

Hospitals/Medical practitioners can also
import blood products for use of patients.
The State Drugs Controller, Central Govern-
ment Hospitals, State Directorate of Health
Services in all States have been requested
to import the blood products required.

The Import of blood products will in-
crease as a result of the liberalisation in the
import procedure and exemption from cus-
tom duty. The policy is to encourage import
of blood productsto undertake imports tillthe
domestic production is resumed in accor-
dance with the guidelines issued by the
Drugs Controller (India).

Waiting List of Applicants in DDA

2298, SHRI PRAKASH CHANDRA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of applicants who are on
the warting list, scheme-wise in Delhi Devel-
opment Authority; and

(b) the time by which the waiting list of
the above applicants is likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a)

Sel Financing Scheme  — 24,883
New, Pattern Scheme,

1979 — 94613
Plots in Rohini — 45,856

(b) It is expected that allotment will be
made to all the persons on the waiting list
within 5 years.
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Restructuring of Employment Ex-
changes

2299. SHRIJAGANNATH PATTNAIK:
Will the Minister of LABOUR be pleased to
state:

(a) whether Government have any plan
to restructure the Employment Exchanges
with a view to providing jobs to the unem-
ployed youth; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALAVIYA): (a) and (b).
Continuous efforts are made to improve the
functioning of Employment Exchanges in
the country. During the 7th Plan, a Centrally
sponsored scheme for computerisation of
Employment Exchange operations has been
taken up for modernisation of Employment
Exchanges. To begin with, Employment
Exchanges covering a Live Register of one
lakh or more are being assisted on matching
basis subject to a ceiling of Rs. two lakhs as
Central assistance.

Social Forestry Scheme in West Bengal

2300. DR. PHULRENU GUHA: Willthe
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whetherthere is any proposal under
Government's consideration to extend area
under social Forestry Programme in West
Bengal 1989-90;

(b) whether voluntary organisations are
permitted to take up work underthe scheme;

and

(c) if so, the details thereof?
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THE MINISTER FOR ENVIRONMENT
AND FORESTS (SHRI Z R. ANSARI): (a)
The Social Forestry Programme is already
being implemented in all the districts of West
Bengal. No proposalhas been received from
the State Government for inclusion of areas
under the Programme during 1989-90.

(b) and (c). Voluntary organisations are
being involved in the implementation of the
Social Forestry Programme. Financial as-
sistance is provided to such organisations
for activities like raising of nurseries, tree
planting, awareness and training etc During
the Seventh Plan period, a number of proj-
ects of voluntary organisations have been
sanctioned in West Bengal. The year-wise
details are given below:—

No. of Projects Amount
sanctioned Sanctioned
(in rupees)
1 2 3
1986-87 8 35,52,119.00
1987-88 4 29,29,180.00
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1 2 3
1988-89 12 21,43,207.00
1989-90 1 12,420.00

Tribal Arts and Crafts

2301. DR. PHULRENU GUHA: Willthe
Minister of TEXTILES be pleased to state:

(a) whether Government have any
scheme to protect and develop traditional
rural and trnibal arts and crafts; and

(b) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJKHAPARDE): (a) and (b). Yes, Sir. The
Office of the Development Commissioner
(Handicrafts) has a number of schemes for
preservation and developmentof handicralts
which are also implemented for rural and
tribai crafts. The schemes are summarised
below:—
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Losses in Food Corporation of India

2302. DR. PHULRENU GUHA: Willthe
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether the Food Corporation of
India is incurring heavy losses;

(b) if so, the loss incurred in 1988-89
and the reasons therefor, and

(c) the steps taken to prevent further
losses in the Food Cormporation of india?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM). (a) and (b). The Food
Corporation of India, in tts various opera-
tions, incurs certain losses, mainly in the
form of transit and storage losses.

The loss, It any, incurred in 1988-89 is
not known as the accounts of the year have

not yet been finalised

{c) Theimportant steps taken to reduce
the storage and transit losses are'—

1) procurement of toodgrains within
specifications,

2) augmentation of covered storage
capacity,

3) better preservation of foodgrains,
4) tightening of security,

5) minimising the use of open wag-
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ons,
6) installation of weighbridges, and

7) reduction in the quantity filled into
each bag.

(English]

Proposals from U.P. for Environmental
Clearance

2303. SHRIHARISH RAWAT: Willthe
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the total number of proposals re-
ceived during the last 2 months by his Minis-
try from Uttar Pradesh for approval underthe
Forests (Conservation) Act, 1980;

(b) whether these proposals have been
approved; and

(c) if so, the details of the approved and
rejected proposals?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI SUMATI ORAON): (a)
and (b). The Central Government has re-
ceived 38 proposals from Uttar Pradesh for
approval under the Forest Conservation Act,
1980 during the months of May and June
1989. Out of this, 31 proposals have been
approved and 7 have been referred to State
Government for seeking further information.

(c) Districtwise details of proposals
raceived, approved and referred to the state
Government are given in the statement be-
low.
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Pant Institute of Environmental Studies
in Aimora District (U.P.)

2304. SHRI HARISH RAWAT: Willthe
Minister of ENVIRONMENT AND FOREST
be pleased to state:

(a) whether there is any proposal to
change the already approved structure of
the Pant Institute of Environmental Studies
ir Almora district (U.P.); and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER FOR ENVIRONMENT
AND FORESTS (SHR!I Z.R ANSARI): {a)
No, Sir

(b) Does not arise

Non-Recognition of Diploma in Phar-
macy of Polytechnic at Lohaghat (U.P.)

2305. SHRIHARISH RAWAT Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state.

(a) whether the diploma in Pharmacy
awarded by Polytechnic at Lohaghat in Uttar
Pradesh has not been recognised so far by
the Pharmacy Councll of India;

(b) # so, the reasons therefor, and

(c) the steps proposed to be taken to
grant recognition to the Pharmacy Diploma
given by this Institute?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM)"(a) Yes,
Sir.

(b) and (c). The Polytechnic at Lo-
haghat was inspected by the Pharmacy
Council of India twice in August 1985 and
February, 1988. The inspections conducted
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have revealed many deficiencies in respect
of building, teaching and non-teaching staff,
gas, water, electric supply, machines, labo-
ratories, library etc. A copy of the last inspec-
tion report was sent to the Principal of the
Institute and Director, Technical Education,
Uttar Pradesh on 23.6.1988 so that the defi-
ciencies pointed out therein are removed
and the minimum requirements prescribed
under Education Regulations, 1981 are ful-
filled. Further action can be taken in the
matter by the Pharmacy Council of India only
on receipt of the compliance report from the
course conducting authority.

[English)
New Homoeopathic Colleges

2306. SHRIBANWARI LAL PUROHIT:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any proposal to
open more homoeopathic colleges in the
country; if 0, the details thereof, State-wise;

(b) whether Government have identi-
fied Nagpur as a potential city for the pur-
pose; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) No
such proposal i1s under consideration of the
Government of India.

(b) No, Sir.
(c) Does not arise.
Purchase of Cotton by CCl
2307. SHRI AMARSINH RATHAWA.

Will the Minister of TEXTILES be pleased to
state:
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(a) the quantity of cotton purchased by
the Cotton Corporation of India from each of
the cotton producing States during the year
1988,

(b) the rate at which the cotton was
purchased;

(c) the quality and total quantity of
cotton exported by Cotton Corporation of
India during the year 1988 and at what rate;
and

(d) the steps being taken to increase
the export of this particular quality to earn
more foreign exchange and cotton also for
the benelit of poor farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) to (d). Information
will be laid on the Table of the House.

Unauthorised Construction at Amrita
Shergil Marg, New Delhi

2308. SHRI RAM BHAGAT PASWAN:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether unauthorised constructions
on a large scale at Amrita Shergil Marg, New
Delhi have been regularised;

(b) if not, the details of the existing
unauthorised constructions; and

(c) the number of unauthorised con-
structions demolished during 1988-897

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) No, Srr.

(b) NDMC have reported that there are
at present unauthorised construction in four
properties on Amrita Shergil Marg. Out of

these four cases, two cases are sub-judice
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and the unauthorised constructions have
been partially removed in other two cases.
The existing constructions after partial re-
moval are within the parmissible limits.

(c) NDMC have reported that in other
cases unauthor sed constructions have been
removed completely by the lessees.

[ Transiation]

Release and Rehabilitation of Bonded
Labour

2309. SHRI RAM BHAGAT PASWAN:
Will the Minister of LABOUR be pleased to
state:

(a) the details of prosecution cases for
violation of labour laws under the Bonded
Labour System (Abolition) Act, 1976, State-
wise during the last two years;

(b) the details of cases which have
been finalised and the action taken against
the defaulters during the above period;

(c) whether any survey has been con-
ducted to find out the number of bonded
labourers who were released during the
above period but have not yet been rehabili-
tated, State-wise; and

(d) the action taken, if any , in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) and (b). A statement
| prepared on the basis of information fur-
nished by the State Governments containing
the details of prosecutions launched since
Bonded Labour System (Abolition) Act, 1976
came into force is given below.
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{c)and (d). Responsibility for identifica-
tion and rehabilitation of bonded labour rests
withthe State Governments. They have been
advised from time to time to undertake sur-
veys forthe purpose of identification. A state-
ment Il showing the number of bonded la-
bour identified/rehabilitated during the years
1987-88 and 1988-89 is given below.

To supplement the efforts of the State
Governments, the Central Government have
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been operating since 1978-79 a Centrally
Plan Scheme for rehabilitation of bonded
labour under which an amount upto Rs.
6250/- is made available for rehabilitation of
a bonded labour, a half of which is contrib-
uted by the State Government concerned. In
addition, the Central Government have
launched another scheme on 30th October,
1987 for involvement of voluntary agencies
in identification and rehabilitation of bonded
labour.
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[English)
Consumption of Protective Foods

2310. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether consumption of milk and
fruits, vegetables and other protective foods
like fish is very low for the rural, slum and
lower income groups:

(b) 1 so, the factors responsible for this
situation; and

(c) the steps Government propose 1o
take In this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM)  (a)
According to the surveys conducted by
National Nutntion Monitoring Bureau, the
consumption of milk and vegetables s higher
thanthe recommended levels inthe high and
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middle income groups. Fish and other flesh
foods recommendations are met inthe higher
income group but are below the RDA in rural
and other urban income groups. However,
the intake of pulses is higher than the recom-
mended levels (20gms. in case of non-vege-
tarian diets) in all groups. (The details are
given in the Statement below.

(b) The reasons for lower consumption
may be the following:

1) Low purchasing power; or

n) Lack of knowledge regarding bal-
anced nutrition.

m) Less availabilty of certain foods in
cerain regions.

(c) The Government of India have initi-
ated a number of poverty alleviation pro-
grammes as well as nutntion programmes
for the vulnerable groups t.e. pre-school
children and pregnant and lactating moth-
ers.
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Grant to Voluntary Organisation for
Cataract Operation

2311. SHRIANANTA PRASAD SETHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether cash grant is given by
Government to the voluntary organisation
for providing facilties for cataract operations
and if so, the amount given so far during the
last two years; State-wise;

(b) whether doctors hoiding M.B.B.S.
and B.I.M.S. degrees are authorised to per-
form eye operations and ff not, the reasons
therefor and which category of doctors are
eligible for this purpose;

(c) whether Government are aware that
eye operations are being performed by
unauthorised doctors; and

(d) it so, the remedal steps being taken
in the matter?

SRAVANA 11, 1911 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
Under National Programme for Control of
Blindness funds are released to States/UTs
forgiving grant-in-aid to Voluntary Organisa-
tions for holding eye camps which de cata-
ract operations.

Details of amount given during last two
years State-wise is given in the statement
below.

(b) No, Sir. Only Qualified Ophthalmic
Surgeons are allowed, to performed eye
operations.

(c) Reperts of isolated cases have
comet the notice of Government of India.

(d) Government of india has issued
elaborate guide-lines for safe and scientific
conduct of eye camps. State Health authori-
ties are to ensure that these guide-lines are
strictly adhered to in order to avoid any
mishap.

STATEMENT

Financial Assistance Released to States/UTs. Voluntary Organisation for eye camps

(Rs. in lakhs)
SI. No. Name of States/U.Ts. Amount Released to States/UTs.
1987-88 1988-89
1 2 3 4
; Andhra Pradesh 7.00 6.00
2.  Arunachal Pradesh 0.20 0.20
3. Assam 2.00 3.00
4. Bihar 5.00 5.46
5. Goa 0.25 0.15
6.  Gujarat 7.00 5.00
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1 2 3 4
7. Haryana 2.00 2.00
8.  Himachal Pradesh 1.00 1.00
9. Jammu &Kashmir 1.00 0.91
10.  Karnataka 3.85 3.85
11.  Kerala 2.00 2.00
12. Madhya Pradesh 6.35 5.35
13.  Maharashtra 10.00 8.00
14. Manipur 0.15 0.45
15.  Meghalayz 0.15 0.15
16.  Mizoram 0.66 C.50
17.  Nagaland 0.10 0.10
18.  Orissa 350 3.50
19. Punjab 2.00 2.00
20.  Rajasthan 3.00 3.00
21.  Sikkim 0.05 0.05
22.  Tamil Nadu 2.00 2.00
23.  Tripura 0.50 0.50
24, Uttar Pradesh 12.00 10.40
25.  West Bengal 2.50 250
26.  Daman & Diu Funds are 0.25
included in Goa
27 Pondicherry 0.25 0.25
28.  Andaman & Nicobar Islands 0.05 0.05
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e

1 2 3 4
29. Chandigarh 0.10 0.10
30. Dadra Nagar Haveli 0.25 0.25
a1. Delhi 0.05 0.05
32. Lakshadweep 0.05 0.05

Tofal 75.00 69.07

Samples of Medicines Tested

2312. SHRIMOHANBHAIPATEL. Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of samples of medicines
tested during the years 1986-87, 1987-88
and 1988-89 and how many were found o'
sub-standard quality along with the names
of laboratories and Samples tested by each
laboratory; and

(b) whether these are Government or
private laboratories?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
and (b). A statement showing the number of
samples tested and found standard and Sub-
standard during the last three years i.e.
1985-86, 1986-87 and 1987-88, as available
with this Ministry is given below. These
samples were tested inthe Central and State
Government Laboratories.
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Onkareshwar Dam on Narmada River

2313. SHRI P.M. SAYEED: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whethor Government have received
any representation about Onkareshwar dam
on the Narmada river;

(b) it so, the details thereof; and
(c) the reaction of Government thereto?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHR! ZR. ANSARI): (a)
Nospecificrepresentation hasbeenreceived
about Onkareshwar Dam on the Narmada
River.

(b) and (c). Do not arise

Study to make Health Insurance Com-
pulsory

2317. SHRIN. DENNIS' Will the Min-
ister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government have under-
taken any study on the need to make health

insurance compulsory; and

(b) “if so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMLY
WELFARE (SHRIRAFIQUE ALAM): (a) and
(b). The Government have not undertaken
any study on the need to make health insur-
ance compulsory.

Construction work of Overseas by
N.B.CC.

2318. SHRIN. DENNIS: Will the Min-
isterof URBAN DEVELOPMENT be pleased
to state:

(a) the details of works carried out by
the National Buildings Construction Corpo-
ration Limited during the last year and till
date;

(b) whether the Government under-
takes construction work overseas; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (c). The
National Buildings Construction Corporation
Limited (N.B.C.C.) undertakes construction
works both in India and abroad. The details
of works carried out (i.e. completed) by it
during January, 1988—July, 1989 are given
in the statement below.
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C.G.H.S. Beneficiaries and Expansion
Programme

2319. SHRIN. DENNIS: Will the Min-
ister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the totai number of beneficiaries of
the Central Government Heaith Schemes In
various States; and

(b) whether there is a proposal for
expansion of the scheme to cover more
areas in various States?
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THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) The
requisite information is given in the State-
ment below.

(b) Due to financial constraints, no
proposal to sanction any new dispensary
during the current financial year is under
consideration. However, six CGHS dispen-
saries sanctioned earlier will be opened on
availability of suitable accommodation.

STATEMENT
Sr. No. States'UT's Cards Beneficiaries

1 2 3 4
1. Delhi 359678 1798390
2.  Maharashtra 131129 525564
3. Uttar Pradesh 96880 439694
4, West Bengal 63480 248743
5. Tamil Nadu 41612 176032
6. Karnataka 39268 154117
7.  Andhra Pradesh 67534 241347
8.  Bihar 18252 83778
9.  Rajasthan 16494 75737
10.  Gujarat 3573 15958
Total 837903 3755359

Male and Female Nursing Staff

2320. SHRI N. DENNIS: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the total number of male and female
nursing staff now serving at various Union
Government hospitals State-wise; and

(b) the number of hospitals under Union
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Government functioning State-wise? serving at various Union Government Hospi-
tals State-wise is not available.
THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY (b) The number of hospitals under
WELFARE (SHRI RAFIQUE ALAM): (a)  Union Government functioning State-wise
Exact statistical data indicating the total  as on 1st January, 1987 is given in the
number of male and female nursing staff  statement below.

STATEMENT
Sl No. States/U.T.s Number of Central Govt. Hospitals
ason 1.1.1987
1 2 3
1. Andhra Pradesh 13
2 Arunachal Pradesh —_
3. Assam 13
4. Bihar 17
5. Goa 1
6 Gujarat —
7 Haryana 3
8. Himachal Pradesh 6
9. Jammu & Kashmir —
10.  Karnataka 18
11.  Kerala —
12.  Madhya Pradesh —_
13.  Maharashtra 37

14.  Manipur -
15.  Meghalaya -
16.  Mizoram -

17.  Nagaland -
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1 2 3
18.  Orissa 12
19. Punjab 10
20. Rajasthan 17
21.  Sikkim s
22. Tamil Nadu 14
23.  Tripura —_
24. Uttar Pradesh (1.1.84) 30
25. West Bengal 34
26. A & N Island 10
27. Chandigarh —_—
28. D& NHavel —
29.  Delhi 12
30. Daman & Dw —_—
31. Lakshadweep -
32.  Pondicherry 2

Total 249

Slow progress of Implementation of
Consumer Protection Act, 1986

2321. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state;

(a) whether Government are aware of
the slow progress in the setting up of States
Commissions, District Forums and other
Authorities envisaged under the Consumer
Protection Act, 1986;

(b) it so, the names of the States in
which such authorities have not been set up
so far; and

(c) the steps proposed to be taken by
Government to ensure that such authorities
are set up without any further delay?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a) and (b). State
Government and Union Territory Admini-
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strations have been setting up Consumer
Grievance Redressal Machinery at State
and District Level as envisaged under the
Consumer Protection Act, 1986.

According to the information received
by the Government of India, the progress is
as follows:

So far, 28 State Governments/UT
Administrations have been set up State level
Consumaers Protection Councils; the State of
Punjab, Himachal Pradesh and the Union
Territory of Daman and D have not set up
these Councils as yet.

Redressal machinery has stared func-
tioning in 9 States/Union Territories. 7 States/
Union Ternitories have notified such redres-
sal machinery. In addition to this, the Gov-
ernment of India has conveyed its approval
to 5 States/UTs for setting up the State
Commission/District Forums. Recently, the
Government of Karnataka has sent a pro-
posal for setting up 4 District Forums for the
prior approval of the Central Government,
under the Consumer Protection Act, 1986.
So far, the Central Government has not
received proposals for setting up of State
Commission/District Forums from Assam,
Kerala, Madhya Pradesh, Manipur, Megha-
laya, Nagaland, Punjab, Sikkim and Dadra
and Nagar Haveli.
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(c) The Government is closely pursu-
ing, coordinating and monitoring the imple-
mentation of the Consumer Protection Act,
1986 in the States/Union Territories. The
matter is pursued from time to time through
letters, tulexes/Aelegrams, etc.

Targets/Achievements of N.C.R.

2322. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) the latest progress in the deveiop-
ment of National Capital Region as on 30
June, 1989;

(b) whether the targets for the develop-
ment of the N.C.R. have been fixed for the
Seventh Five Year Plan;

(c) if so, tha nature thereof and whether
the targets have since been achieved; and

(d) it not the reasons thereof and the
steps proposed to be taken to achieve the
targets?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) The latest prog-
ress inthe development of NCR as indicated
by expenditure incurred on various schemes
upto March, 1989 is as follows:

Name of the
Participating State

(Rs. in lakhs)

Loan assistance by the Central
Government from 1988-89

Expenditure met by the State

Gowvt. from their own funds

from 1974-75 to 1988-89
(Rs. in lakhs)

Haryana 1306.85 3047.13
Rajasthan 650.75 396.77
Uttar Pradesh 1845.00 3656.58
Total 3802.60 7000.48
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(b) to (d). The national Capital Region
Plan has got the perspective of the year
2001 A.D. No specific targets for the devel-
opment of the Region have been fixed forthe
Seventh Five Year Plan,

Committee on Reduction in DDA
expenditures

2323. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of URBAN DE-
VELOPMENT be pleased to refer to the
reply given on 16 November, 1987 to SQ No.
140 regarding Committee on reduction in
DDA expenditures and state:

(a) whether the sub committee to sug-
gest ways and means to reduce the heavy
expenditure on DDA establishment has since
submitted its report;

(b) if so the date of submission of the
Report the main recommendations and the
decision of Government on them: and

(c) if not the reasons for delay and the
likely dates for the receipt of the report and
Government decision on its recommenda-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) No, Sir.

(b) Question does not arise in view of
(a) above.

(c) It will take another three months to
submit the report because the exercise
requires comprehensive and detailed ex-
amination.

The constitution of the sub-Committee
is an internal exercise of the Delhi Develop-
ment Authority and the recommendations of

the sub-Committee are to be considered by
the Delhi Development Authority.
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Coal Dust Affecting Ganga Action Plan

2324. SHRI YOGESHWAR PRASAD
YOGESH: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased fo state:

(a) the progress made in cleaning Ganga
by the Central Ganga Authority;

(b) whether the programme is affected
by the spreading of coal dust on Himalayan
snowy peaks; and

(c) if so, the action taken thereon?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRIZ.R. ANSARI): (a) A
total of 262 schemes at an estimated cost of
Rs. 259.28 crores have been sanctioned
under the Ganga Action Plan. 68 Schemes
have been completed and the remaining are
in various stages of implementation. An
expenditure of Rs. 144.41 crores has been
incurred on the Ganga Action Plan uptil now.
It is expected that a large majority of the
schemes will be completed by the end of the
current financial year. As aconsequence of
the schemes completed, 173 mid of waste
water flowing into the river has been inter-
cepted and diverted.

(b) The programme has not been af-
fected by the spreading of coal dust on the
Himalayan snowy peaks. In fact, the snow
peaks which feed the river Ganga have not
been spray with coal dust.

(c) Does not arise.
Ayurvedic Pharmaceutical Companies
2325. SHRI P.R. KUMARAMANGA-

LAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) whether Government propose to
check the mushrooming growth of Pharma-
ceutical companies producing Ayurvedic
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medicines as a number of companies were
found to be producing sub-standard medi-
cines;

(b) whether adequate number of drug
testing laboratories are there so that it may
be ensuredthat only quality preparations are
released to the market;

(c) whether simples of Ayurvedic
medicines were drawn and tests made dur-
ing the lasf three years; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFHQUE ALAM): (a) The
Government is not aware of any mushroom-
ing growth of Ayurvedic medicines produc-
ing Pharmaceutical Companies.

(b) The Union Government have estab-
lished a Pharmacopocial Laboratory for
Indian Medicines at Ghaziabad for quality
control of ISM Drugs. However, Pharmaco-
poeial standards of Ayurvedic drugs are yet
to be prescribed. Under the provisions of
Drugs and Cosmetics Act every State has to
appoint a drug analyst and some of the
States have already appointed them.

(c) and (d). The analysts under the
State Drug Control authorities (of ISM)drugs)
are examining samples of Ayurvedic Medi-
cines produced by various firms and action
is taken wherever necessary.

[ Translation)
Environmental Clearance to small
irrigation schemes In Gujarat

2326. SHRICHHITUBHAIGAMIT: Will
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the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether the Government of Gujarat
has sought the approval of Union Govern-
ment for 73 small irrigation schemes in adi-
vasi areas of the State, if so, details thereof;

(b) the details of schemes approved so
far and the time by which the remaining
schemes would be cleared;

(c) the land area in adivasi areas ex-
pected to be irrigated by these small irriga-
tion schemes; and

(d) whether Government would a ac-
cord approval expeditiously tothese schemes
as a special favour to adivasis?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI SUMATI ORAON): (a)
and (b). 41 proposals for small irrigation
scheme have been raceived from the Gov-
ernment of Gujarat. The district-wise details
of the proposals are given in the statement
below.

(c) Information is being collected form
the State Government and would be laid on
the Table of the House.

(d) Pending cases will be considered on
merit as soon as complete information is
received form the State Government.
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Restoration of Historlc Lake in Sagar
(M.P.)

2327. SHRINANDLAL CHOUDHARY:
Will the Minister of ENVIRONMENT AND
FORESTS be pleasad to state:

(a) whether there is a proposal for the
restoration of historic lake in Sagar city of
Madhya Pradesh;

(b) it so, the details thereof and the
amount sanctioned by Union Government to
the State Government for the same;and

(c) if not, the reasons therefor?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRIZ.R. ANSARI): (a) to
(c). Onthe recommendation of the National
Wetland Management Committee, this Min-
istry has identified 16 wetlands for conserva-
tion and financial assistance for manage-
ment action plans. The lake in Sagar city in
Madhya Pradesh is not one of these 16
selected wetlands. However, a proposal for
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financial assistance has been received re-
cently which is now under examination.

[English]
HUDCO Scheme In Maharashtra

2328. SHRI VIJAY N. PATIL: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of schemes apprnved
and financed by HUDCO for construction of
houses in Maharashtra State during the last
three years; and

(b) the progress achieved so far in
implementing the housing schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) The year-wise
details of housing schemes sanctioned by
HUDCO for the State of Maharashtra during
the last three years are given below:

Year No. of Schemes Loan amount sanctioned
(Rs. in crores)
1 2 3
, 1986-87 45 22.62
1987-88 81 35.14
1988-89 78 36.48
1989-90 6 2.22
(as on 30.6.89)
Total 210 97.46

(b) Cut of the housing schemes sanc-
tioned by HUDCO since inception, 187758
dwelling units have been reportedly com-
pleted as on January, 1989.

Unemployed Registered in Deihli

2329. SHRI VIJAY N. PATIL: Will the
Minister of LABOUR be pleased to state:



259 Written Answers

""(a) the number of unemployed regis-
tered with the-Employment Exchangesinthe
Union Territory of Delhi;

(b) whether registration of unemployed
has been increasing every year;

(c) if so, the rate of annual increase
during last three years;

(d) the number of registered unem-
ployed who got employment annually; and

(e) the steps Government propose to
take to provide employment to larger num-
ber of unemployed registered in Delhi?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALVIYA): (a) The num-
ber of persons registered with the Employ-
ment Exchanges in Delhi, all of whom are not
necessarily unemployed, as on 30.6.89 was
7.29 lakhs.

(b) to (d). The position regarding regis-
trations, their percentage changes over the
previous years, and the placements effected
in the Employment Exchanges of Delhi dur-
ing last three years is as under:

(in thousands)
Registration Placements
No. Percentage
changes
(1) (@) 3)
1986-87 170.6 —17.0 44.0
1987 190.5 +11.7 49.3
1988 183.1 —3.9 38.0

(e) The Central element of the Seventh
Five Year Plan is the creation of productive
emplo' ment. Measures fo reduce unem-
ployment have been given in the said plan
document.

Amount Allacated to Punjab for Envi-
ronmental Protection

2330. SHRIKAMAL CHAUDHRY: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) the amount allocated to Punjab for

environmental protection for the year 1989-
90;

(b) the amount spent for the purpose
duringthe years 1987-88 and 1988-89, year-
wise, out of the amount allocated for these
years,; and

(c) whether the entire amount allocated
for 1987-88 and 1988-89 was utilised and if
not, the reasons therefor?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
The amount allocated ta Punjab for environ-
mental Protection under the State Plan for
the year 1989-90is Rs. 732.00 lakhs. Under
the Central Plan an amount of Rs. 162.17
lakhs has been released so far. Further
released under Central Plan depends upon
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the proposals by the State Government,
allocation available in the Central Budget,
andthe extent of matching share provided in
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the State Budget for the specific schemaes.
(b) The amount allocated and spent
under the State Plan are as under:

Allotted Spent
(Rs. in lakhs) (Rs. in lakhs)
1 2 3
1987-88 631.00 647.40
1988-89 680.00 695.00 (Tentative)

There was no shortfall in expenditure under State Plan.

The amounts allocated and spent by Punjab under the Central Plan are as under:

Allotted Spent
(Rs in lakhs) (Rs. in lakhs)
1 2 3
1987-88 188.37 166.37
1988-89 194.19 171.69

(c) In 1987-88, out of Rs 188.37 lakhs
released as Central Assistance there was a
shortfall of Rs. 22 lakhs in utiisation of cen-
tral assistance due to serve drought in that
year. In 1988-89, out of Rs. 194.19 lakhs
released an amount of Rs. 171.69 lakhs has
been utiised whereas the balance of
Rs.22.50 lakhs could notbe utilised because
of late receipt of some proposals form the
State and consequential late release of funds
by Government of India.

[ Translation)
Persons affected by Kalazar in Gujarat
2331. SHRICHHITUBHAIGAMIT: Will

the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of persons affected with
Kalazar in Gujarat during the period from
June, 1988 to June, 1989;

(b) the number of persons who died of
the fatal disease and whether these persons
died due to non-availability of timely medical
treatment; and

(c) the concrete steps taken or pro-
posed to be taken to prevent spread of the
fatal disease?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a) No
case of Kala-azar has been reported from
Gujarat during the period from June, 1988 to
June, 1989.
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(b) and (c). Does not arise.
[English]

Projects from Orissa Pending for
Environmental Clearance

2332. SHRISRIBALLAV PANIGRAHI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether a large number of projects
from Orissa are pending before his Ministry
for environmental clearance;

(b) if so, the details thereof;

(c) the steps taken to clear these proj-
ects: and

(d) the details of projects cleared during
1988-897?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRIZ.R. ANSARI): (a) to
(c). Only ten development projects referred
from the State of Orissa are awaiting envi-
ronmental clearance as on 15th July, 1989.
A statement showing the present position of
these cases is given below. Most of these
projects are pending due to non-furnishing
ofthe required Environmental data and Action
Plans. A final decision is taken in all cases
where complete details have been furnished
within a maximum period of three months.

(d) The following development projects
of Orissahave been accorded environmental
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approval during 1988-89:
River Valley Projects

1. Installation of units 7 and B at Bal-
imela Power House.

2. Mahanadi-Chitrotpalaisland Irriga-
tion Scheme.

Thermal Power Projects

1. Captive Power Plant of Indian Alu-
minium Co. Ltd., at Hirakund.

Industrial Projects

1. Alumina Plant of National Alumin-
ium Corporation (NALCO) at
Damanijori.

Other Development Projects

1. Establishment of Regional Staff
Training Institute at Bhubanesh-
war.

2. Construction of Balighat Beach
reson at Puri.

3. Construction of storage capacity
by Food Corporation of India (FCI)
at Titalgarh.

4. Construction of storage capacity
by FCI at Karunagapalli.

5. Integrated Fisheries Harbour Proj-
ect at Paradeep Port.
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Export of Extra Long Staple Cotton

2333. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Government have a pro-
posal to export long staple cotton;

(b) if so, the names of the countries to
which extra long staple cotton is being ex-
ported;

(c) since when the extra long staple
cotton is being exported to those countries;
and

(d) the projection made for the export
during 1989-907?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES(KUMARI SAROJ
KHAPARDE): (a) Yes, Sir. Government
have released an export quota of one lakh
bales of extra long staple cotton during the
current cotton season, 1988-89.

(b) The main countries to which long
and extra long staple cotton is exported are
Bulgaria, China, Czechoslovakia, Germany,
Hongkong, Japan, Korea, Poland, Rumania,
Singapore and Thailand.

(c) Long and extra long staple cotton is
being exportedtothese countries since cofton
season 1979-80.

(d) No projection for export of long
staple cotton during 1989-90 season has
been made so far.

inadequate food stock in FPS

2335. SHRI HAFIZ MOHD. SIDDIQ:
Will the Minister of FOQD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether a large number of Fair Price
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Shops generally do not have enough stock
of food items thereby causing great incon-
venience to the public and impediments in
the smooth working of the Public Distribution
System;

(b) if so, reasons therefor; and

(c) the steps taken to ensure that these
shops store enough stock of these items?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRISUKH RAM) (a) and (b). The respon-
sibility of the Central Government is to pro-
cure, store, allocate and transport upto the
central godowns/issue points the food items
1o be supplied through the Public Distribu-
tion System. Kt is responsibility of the State
Governments/UT Administrationsto liftthese
items from the Central godowns and distrib-
ute them to the consumers through the Fair
Price Shops.

There are over 3.5 lakh fair price shops
spread all over the country. In a system of
such amagnitude, the possibility of some fair
price shops going “dry” for certain period due
to various operational constraints, cannot be
ruled out.

(c) The State Governments/U.T. Ad-
ministrations have been asked from time to
time to ensure timely supply of entitled quota
of food items and other essential commeodi-
ties to PDS outlets. Public Distribution Sys-
tem Supplies are, however, supplemental in
nature and are not intended to mest the total
food requirements of any State/U.T.

Rehabllitation relief to textile workers

2336. SHRI RANJIT SINGH
GAEKWAD: Wil the Minister of TEXTILES

be pleased to state:

(a) the details of the assistance pro-
vided undet the Textile Workers Rehabilita-
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tion Fund to the Textile labourers, rendered
unemployed owing to the closure of textile
mills in Gujarat; and

(b) the amount involved therein all over
India and in Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) and (b). A sum of
about Rs. 3.5 crores has been disbursed to
2639 textile workers in the country under the
Textile workers Rehabilitation Fund Scheme
as on 21.7.89. Of this a sum of about Rs.
3.45 crores has been disbursed to 2293
workers of Gujarat.

[ Transiation)

Environmental Clearance to Develop-
ment Projects

2337. SHRIDAL CHANDER JAIN: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) the state-wise number of develop-
ment schemes pending with Government
under the Forest (Conservation) Act, 1980
together with the reasons therefor;

(b) the time by which these schemes
are expected to be approved;

(c) the policy of Government in regard
to clearance of schemes affecting forest
land; and

(d) the policy with regard to forest land
without green cover, rocky land and land
with stone quarries etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI SUMATI ORAON): (a)
Details of State/U.T.-wise proposals received
for clearance with the Central Government
under the Forest (Conservation) Act, 1980
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as on 30.6.89 are given in the Statement
below. The main reason for the pendency of
the proposals is lack of complete information
from the concerned State Gowts.

(b) Each case isdecided on its merits as
soon as complete information is received.
No time limit can be set as it is an on-going
process.

(c) The policy of Gowt. in regard to
clearance of schemes affecting forest land is
as follows:

i) Proposals seeking diversion of
forest land less than 1 ha. in extent
are to be considered and approved
by the CCFs (Central) in the con-
cemed region.

iy W the area of the forest land is
between 1to 10 ha. it will be exam-
ined in the Ministry without refer-
ence to the Advisory Committee.

i) Proposals involving an area above
10 hectares for diversion of forest
land are referred to an Advisory
Committee set up for the purpose.
The committee meets once a
month. Decision for approvalre-
jection is taken keeping the recom-
mendation ofthe Committee in view.

iv) If the information is complete in all
respects, the Central Govt. takes
appropriate action within six weeks.

v) It any project requires clearance
both under the Forest (Conserva-
tion) Act as well as environmental
clearance, both the clearances are
processed simultaneously Environ-
mental clearance is required in
respect of all hydel projects, imga-
tion projects (with command area

of 10,000 ha. or more) and mining
projects,
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(d) No forest land can be diverted for
non-forest purpose without prior approval of
Gowvt. of India. Land without green cover,
rocky land and land with stone quarries is
forest land if it is within the notified forest
area.

Degraded forest lands can now be used
for compensatory afforestationin case of hilf
districts and other districts having forest tand
exceeding 50% of the total geographical
area, provided forest land involved is less
than 5 ha. and the purpose of diversion is for
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benefit of the people of the area like small
irrigation projects, dispensaries, hospitals,
tiny industrial sheds etc.

Degraded forest land can also be used
for raising compensatory afforestation, if the
non forest land is not available in which case
a certificate to that effect is required from the
Chief Secretary of the concerned State/U.T.

Tribals from the core areas of natkinal
park, or reserve etc. can be settled in de-
graded forest land.
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(English)

impiementation of Consumers Protec-
tion Act, 1986 in Goa

2338. SHRI SHANTARAM NAIK: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether the Consumer Protection
Act 1986 is being implemented in Goa;

(b) whether various authories have
been constituted under the Act in the State;
and

(c) the number of cases pending and
disposed of by these authortties during 1988
and 19897

THE MINISTER OF STATE OF THE
MINISTRY OF CIViL SUPPLIES (SHRI
SUKH RAM): (a) to (c). Government of Goa
has notitied the Goa Consumer Protection
Rules, 1987 on 25th June, 1987 under
Consumer Protection Act, 1986. It has also
constituted State level Consumer Protection
Council on 17.8.1987. Central Government
has conveyed its approval to the State
Government for establishing the State
Commission and one District Redressal
Forum.

According to information available with
the Central Government, the State Govern-
ment has not so far notified the State Com-
mission and District Redressal Forum or
made them functional. As such question of
deciding cases does not arise.
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National Desert Parks

2339. SHRI VIRDHI CHANDER JAIN:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased 1o state:

(a) the details and location of the Na-
tional Desert Parks and the areas thereof;

(b) whether no new trees have been
planted in these parks as a result of which
there has been nu change in the environ-
ment of these areas and the rainfall has also
decreased instead of increasing;

(c) if so, whether Government propose
to introduce a new programme with a view to
make the desert parks a success so that
sandy areas are developed and environ-
ment improved; and

(d) if so. the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI SUMATI ORAON): (a)
Location and areas of the National Desert
Parks are given in the statement below.

(b) to (d). The principle objective of
managing the desert national parks is to
conserve flora and fauna in the natural state
with minimum interference. Accordingly,
activities like tree plantation or development
of sandy areas are not carried out. Suitable
protection from human and biotic interfer-
ences like hunging, grazing etc, is given in
order to aliow the ecosystem to nurture and
recoup itself. There is no concrete evidence

1o show that rainfall in these areas has
decreased.
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Employmaent to the wards of Deceased
SC/ST employees

2340. SHRIJANAK RAJ GUPTA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(@) the number of pending cases at
present for employment to the wards of
deceased SC/ST employees of Government
of India Press, Minto Road, New Delhi; and

(b) the time by which such cases will be
cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) Two cases are
pending pertaining to the wards of deceased
SC employees.

(b) On the availlability of appropriate
vacancy in the Press,

New Registration of Houses by D.D.A.

2341, SHRI KAMLA PRASAD SINGH
Willthe Minister of URBANDEVLLOPMENT
be pleased to refer to the reply given on 22
February, 1989 to Unstarred Question No. 1
regarding new registration of houses by
D.D.A. and state.

(a) whether information has since been
collected, 1t so, the details thereof: and

(b) if not, the time by which the same I1s
likely to be collected?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir. The
details are given in the Implementation State-
ment in regard to the Assurance given in
regard to Lok Sabha Unstarred Question
No. 1, dated 22-2-1989 which has been laid
on the table of the Lok Sabha on 09-05-
1989

(b) Does not arise.

Increase in Prices of LIG/MIG Flats by
D.D.A.

2342. SHRI KAMLA PRASAD SINGH:
Willthe Minister of URBAN DEVELOPMENT
be pleased to refer to the reply given on 26
April, 1989 to Unstarred Question No. 7023
regarding increase in prices of LIG/MIC flats
by D.D.A. and state:

(a) whether the information has since
been collected, if so, the detalls thereof; and

(b) # not the time by which the same is
likely to be collected?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) Theinformation
about prices of flats of different categones
duning 1986, 87, 88 & ‘89 has been coliected
and 1s given in the Statement below. The
increase in the prices of flats, considering
the general rate of inflation during these
years, is not high.

(b) Does not arise.

STATEMENT
MiGG LIG
Year Price Pinth Area Price Plinth Area
(As. Lakhs) (Sq. Mt.) (Rs. Lakhs) (Sq. Mt.)
1 2 3 4 5

1986 1.20 64.00 0.68 40.38

to 1o to to

1.48 70.93 0.77 44,08
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5

1 2 3 4

1987 1.35 64.12 0.77 32.75
to to to to
167 71.21 1.03 49.15

1988 1.35 64 47 0.81 40.82
to fo to to
1.63 70.96 0.96 43.85

1989 1562 65.38 0.86 39.03
to to 1o (o]
179 70 28 1.31 57.3%

Criteria for Allotment of self financing
flats

2343. SHRIKAMALA PRASAD SINGH
Wilithe Minister of URBAN DEVELOPMENT
be pleased to refer to reply given on 26 April,
1989 to Unstarred Question No. 7126 re-
garding criteria for allotment of self financing
flats and stats.

(a) whether the iniormation has since
been collected, ff so, the details thereof, and

(b) f not, the time by which the same is
likely to be collected?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir. The
details are as under.

i) The allocation of SFS flats is made
through draw of lots keeping in
view scheme seniority. The alloca-
tion of flats is done on the basis of
choice of locality indicated by the
registrants in the application form
for allocation of flats.

i) Thedetails inregardtothe cost and
plinth area of MIG and SFS cate-

1)

gory il and Category lil flats are
g'ven in the statement below.

Conversion from

JANTA to LIG — 168
JANTA to MIG — 816
LIG to MIG — 600
LIG to SFS — 13
MIG to SFS — 1464

3061

(v)

9,694 MIG flats were under con-
struction as on 1-4-88, out of which
3,052 flats have been completed
before 31-3-1989. The remaining
flats are expected to be completed
by March, 1990. Efforts are being
made for identification of more lands
for taking up the construction of
more MIG houses by D.D.A. & is
expected that all the registrants
will be allotted houses by March,
1994.

(b) Does not arise.
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[ Transiation)

Promotion of SC/ST in Bureau of indla
Standards

2345. SHRI R.P. SUMAN: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the backlog of vacancies of Sched-
uled Castes and Scheduled Tribes in the
Bureau of India Standards during the last
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three years, category-wise; and

(b) the steps being taken to fill up these
vacancies?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVILSUPPLIES
(SHRI SUKH RAM): (a) The backlog of
vacancies of SC/ST in the Bureau during the
last three years, category-wise, both in di-
rect recruitment and promotion posts, is as
follows:

Posttion of backiog in direct recruitment posts

Group As on As on As on As on As on
1.1.87 1.1.88 1.1.89 30.4.89 31.7.89
SC ST SC ST SC ST SC ST SC ST
1 2 3 4 5 6 7 8 9 10 11
A 16 09 17 08 14 05 04 07 03* o7
B 21 11 0s 04 — — — — -_— -
Cc 17 16 21 13 26 15 25 20 24* 20°
D — 04 — 06 — 02 — 03 — o3
*Position of backlog as on 31st July, 1989, category-wise, is given below:
Post Vacancies as on Position of backlog as on
31.7.1989 31st July, 1989
SC ST Total
1 2 3 4 5
Group A
Assistant Director 24 02 07 09
(System Scientist-A)
Assistant Director (PR) 03 01 — o1
Group C
Technical Assistant 12 01 02 03
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1 2 3 4 5
Jr. Translator (Hindi) — 01 01 02
Jr. Stenographer 25 07 04 1
Jr. Operator 01 —_ 01 01
L.D.C. 38 14 11 25
Technician 01 01 01 02
Group D
Helper 10 - 02 02
Farash 01 —_ o1 01
Position of backlog in promotion posts
Group A& B
No backlog
Group C
Jan 30 April 31 July
1987 1988 1989 1989 1989
1 2 3 4 5 6
SC 8 11 9 12 10°
ST 7 06 6 07 o7*
* Category-wise break-up is given below:
Post sSC ST
! 2 3
ub.C. 1 4
Assistant 2 2
Stenographer 1

Mater Tech
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1 2 3
Sr. Technician 1 —
Sr. Lab Alten&ant 1 —
Garden Choudhry 1 —
Lib Assistant 1 —
Asstt Librarian 1 R
10 7
Group D
Jan 30 April 31 July
1987 1988 1989 1989 1989
1 b4 3 «f 5 6
SC — — - _— .
ST 1 4 4 4 4

**Category-wise break-up is given below:

Post SC ST
1 s 3
Lab Attendant ' — 1
Lib Attendant — 1
Jr. Gest Operator — 1
Record Sorter — 1
— 4

(b) On the advice of ihe Ministry, BIS ment Drive by the end of August, 1983. So
have already initiated necessary actiontofill  far as filing up of promotion posts is con-
up all the reserved vacancies in direct re-  cemed, the action proposed to be taken by
cruitment posts through a Special Recruit-  BIS is as follows:
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Group C

(1) In the categories of Assistart and
UDC, three eligible SC employees
are available in the feeder catego-
ries and are in the process of being
considered for promotion.

(2) NoSTeligible employees are avail-
able for promotion.

Group D

Only one ST employees is eligible
for promotion and will be consid-
ered shortly by the relevant Selec-
tion Commitiee.

[English)

Filling of SC/ST posts of Executive and
Non-Executive Employees in D.D.A.

2346. SHRI R.P. SUMAN: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of executive and non-
executive employees working in the Delhi
Development Authority as on 30 June 1989,
cadre-wise and post-wise;

(b) the number of posts (cadre-wise
and post-wise) required to be reserved for
SC/ST Candidates;

(c) the number of raserved vacancies
(cadre-wise and Post-wise) actually filled up
by SC/ST personnel:

(d) the number of vacancies for back-
log in all cadre; and

(e) the steps taken 1o clear the above
back-log?

THE MINISTER OF STATE IN THE
MNSTRY OF URBAN DEVELOPMENT
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(SHRI DALBIR SINGHY): (a) to (e). The
information is being collected and will be laid
on the table of the Sabha.

[Translation)

Contract system in Bureau of Indian
Standards

2347. SHRI R.P. SUMAN: Wil the
Minister of FOOD AND CIVIL SUPPLIES be

pleased to state:

(a) whether contract system is still in
voy.e in the Bureau of Indian Standards;

(b) if so, the reasons therefor;

(c) the number of Scheduled Castes/
Scheduled Tribes employees working in
Group ‘D’ posts in the Bureau of Indian
Standards possessing educational qualifi-
cations equivalent to high school standard
and above; and

(d) the steps being taken for their pro-
motion to higher grade?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRISUKH RAM): (a) and (b). No contract
employment is being resorted to by BIS as a
matter of policy. However, is isolated cases,
housekeeping jobs are given on contract
basis to recognised/reputed agencies. Re-
course o this method is taken when the
Bureau of Indian Standards management
findthatitis not possible to get the work done
departmentally. Such a system is operating
at some Bureau of Indian Standards offices.

(c) As on 26th July, 1989, there are
12SC/ST Group 'D’ employees in Bureau of
Indian Standards who are Matriculates.

(d) Bureau of Indian Standards follows
the same Rules/orders as obtaining in the
Government of India offices regarding pro-
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motion of Group ‘D’ matriculate employees
to Group ‘'C’' posts. Promations of SC/ST
employees are being effected by Bureau of
Indian Standards in accordance with the
reservation norms.

[English]
Notice Regarding sale of DDA Flats

2348. SHRIMATID.K. BHANDARI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the D.D.A. had issued
some notice in recent past to regularise the
sale of flats sold on power of Attorney;

(b) whether the D.D.A. had issued
similar notice in the past also: and

(c) i so, the details thereof and the
reasons for repeating t in case these are
identical?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) No, Sir. Apublic
Notice issued by Delhi Development Au-
thority in March, 1989 relates to built up
residential plots and not fiats.Through this
Notice, the DDA is providing the facility for
the grant of permission for saleAransfer of
leasehold built up residential plots to such
persons who have aquired them on the basis
of power of Attorney.

(b) A similar facility had been offered by
the DDA to the allottees of their flats in 1987.

(c) Does not arise in view of reply at (a)
& (b) above.

Directory giving detalls of facilities for
drug de-addiction

2349. SHRI PRATAP RAO B.
BHOSALE: Wil the Minister of HEALTH
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AND FAMILY WELFARE be pleased tostate:

(a) whether some directory has been
prepared giving details of facilities available
for drug de-addiction in the Capital;

(b) whether Union Government pro-
pose to urge State Governmaent to follow suit
to check the evil of drug addition;

(c) it so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RAFIQUE ALAM): (a)
While no directory has been brought out but
the facilities for drug de-addiction in the
Capital have been given under publicity.

(b)to (d). The State Governments have
been requested to set up/aliocate beds for
drugde-addition programme. As per infor-
mation available the foliowing States have
allocated separate beds for drug de-addic-
tion programme: Assam, Maharashtra,
Orissa, West Bengal, Arunachal Pradesh,
Andaman & Nicobar Islands, Goa, Daman &
Diu, Rajasthan and Tamil Nadu.

Installed capacity of jute industry

2350. SHRI SYED SHAHABUDDIN:
Will the Minister of TEXTILES be pleased to
state:

(a) the installed capacity of the Jute
Textile industry as on 1 April, 1989,

(b) the average utilisation rate during
1988-89;

(c) the total production and export of
jute textile during 1988-89;

(d) whether any steps are being taken
to increase the utilisation capacity of the Jute



303 Written Answers
Textile Industry; and

(e) whether any steps are being taken
for increasing the export of jute products?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI! SA-
ROJ KHAPARDE): (a) As per JMDC norms
the estimated installed capacity of jute in-
dustry as on 1st April, 1989 is about 19.87
lakh M/T.

(b) Average capacity utilisation was
about 83% during 1988-89.

(c) The total production of jute goods
was 13.88 lakh M/T and that of export 2.23
lakh M/T valued at Rs. 243.37 crores FOB.

(d) and (e). Several steps have been
taken to increase the utilisation capacity of
the jute textiles industry and for increasing
the export of jute products which are as
follows:

i) Regular purchases of jute bags for
packing foodgrains through
DGS&D at cost- plus prices

i) enforcement of mandatory use of
jute goods by certain specified end-
user industries.

i) introduction of Jute Modernisation
Fund Scheme and Special Jute
Development Fund

iv) implementation of Internal Market
Assistance Scheme and External
Market Assistance Scheme

v) adoption of new STC/JMDC loss
sharing strategy on 100% basis for
capturing global tenders;

vi) STCAute industry consortium ar-
rangement on 50 : 50 loss-sharing
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basis for export of CBC to North
America and grant to liberal rate of
CCS on almost all exportable items
of jute goods from 1.4.89 for a
period of 3 years upto 31.3.82
admiss#on to both manufacturer and
merchzant exporters.

vii) ten weeks' raw jute stock control
order for regulating prices and
permission for duty free import of
raw jute against export of jute goods
under Advance Licensing Scheme.

Losses reduced in N.T.C. Mills

2351. SHRIBANWARI LAL PUROHIT:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to the newsitem ap-
pearing in the Hindustan Times dated 15
July, 1989 captioned NTC reduces cash
losses by 31 '‘p.c.™;

(b) if so, the details of the NTC mills in
which the cash losses have been reduced:

(c) thedetails of the NTC mills which are
in heavy losses; and

(d) the steps taken by Government to
make all the NTC mills profitable?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) Yes, Sir.

(b) and (c). Out of 122 textile mills in
operation under NTC 28 mills made provi-
sional cash profits and 94 mills incurred
provisional cash losses, during the period
April-June, 1989,

(d) Recently, NTC has formulated a
turn -around strategy based on selective
modernisation with the help of institutional
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finance, restructuring/amalgamation of unvi-
able units, closure of uneconomic activities,
product improvement and diversification,
rationalisation of excess labour force on the
basis of voluntary resignations, upgradation
of selectec mills into export oriented units
efc.

Opening of CGHS dispensary in Nand
Nagri and Shalimar Bagh

2352. DR. CHANDRA SHEKHAR
TRIPATHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedtostate:

(a) whether Government have approved
the opening of new CGHS Dispensaries in
Nand Nagri and Shalimar Bagh, New Delhi
where a large number of serving and relired
Union Government Employees are residing;
and

(b) it so, the progress made so far
regarding opening of these dispensaries and
by what time these will start functioning?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) and
(b). Yes, Sir. Efforts are being made to
locate suitable accommodation for estab-
lishing CGHS dispensaries in Nand Nagri
and Shalimar Bagh areas.

Ganga Action Plan

2353. DR. B.L. SHAILESH: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the total capital outlay envisaged for
the Ganga Action Plan and the estimated
expenditure incurred against that during all
these years on Ganga cleaning Operations
as per latest information available with his
Ministry;

(b) the achievements of this Plan inthe

SRAVANA 11, 1911 (SAKA)

Written Answers 308

cleaning and preventing the Ganga water
particularly at the three important pilgrim
Centres on the banks of this river, viz. Hard-
war, Allahabad and Varanasi;

(c) whether any post-cleaning opera-
tion monitoring agency has been set up
particularly atthe above three places andthe
industrial city of Kanpur, to see that the
Ganga water is not polluted again; and

(d) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
Underthe Ganga Action Plan, 162 schemes
have been sanctioned with an outlay of Rs.
259.28 crores. An expenditure of Rs. 144.41
crores has incurred uptil now.

(b) Of the 262 schemes, 68 schemeas
have been completed. The other schemes
are in various stages of implementation. In
Hardwar, 11 out of the 20 sanctioned
schemes, in Allahabad 10 of the 18 and in
Varanasi 16 of the 35 sanctioned schemes
have beencompleted. A large majority of the
schemes sanctioned for the three towns will
be completed before the end of the current
financial year. Consequent on the comple-
tion of the schemes, a total of 173 mid of
waste water presently flowing into the River
has been intercepted and diverted. Of this,
120 mid of waste water diverted has been
from Hardwar, Allahabad and Varanasi.

{c) and (d). The water quality of the
River is being continuously monitored by the
Central Pollution Control Board, the State
Pollution Control Boards and the Industrial
Toxicology Research Centre, Lucknow, at
27 macro level and 42 micro level water
quality monitoring stations. Of these, there
are 3 macros level monitoring stations at
Allahabad, 1 at Hardwar and 3 at Varanasi.
There are also 12 micro level monitoring
stations at Hardwar, 10 at Allahabad and 11
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at Varanasi. In Kanpur there are 2 macro
level monitoring stations and 9 micro level
monitoring stations. The Ministry of Environ-
ment and Forests is taking action under the
Environment Protection Act against indus-
tries who have been identified as gross pol-
lutors and have not set up Effluent Treat-
ment Plants.

International Workshop on Jute Pro-
duction

2354. DR. B.L. SHAILESH: Wil the
Minister of TEXTILES be pleased to state:

(@) whether India was represented at
the F.A.O. sponsored international work-
shop held in Rome during the last month to
ascertain the technological, economic and
social tactors responsible for the world-wide
declining trend in jute production; and

(b) if so, the conclusions arrived at this
Workshop and theirimplications onthe global
jute policy formulation?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) and (b). F.A.O.
sponsored a Study Group during July, 1989
at Rome in order to identify socio-economic
and technology constraints in jute produc-
tion. India was represented at this Study
Group alongwith Nepal and Bangladesh.
The Study Group identified various con-
straints standing in the way of jute produc-
tion and also suggested certain measures.
The detailed paper prepared by the Study
Group will be discussed in the next meeting
of the FAQ'’s Inter-governmental Group in

Jute and Kenaf and Allied Fibres.
Hoarding of sugar in Delhi
2355. DR. B.L. SHAILESH: Will the

Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:
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(a) whether sugar went off the shelves
in many parts of Delhi including those of the
Super Bazar chain and the series of Ration
shops for many days during the last month;

(b) if so, the reasons therefor; and

(c) the steps taken to rush more sugar
to the city?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRISUKH RAM): (a) to (c). Levy sugaris
being distributed, as usual, through the vari-
ous ration shops in Delhi under the Public
Distribution System. In regard lo free sale,
under the present policy of partial control, a
wholesale licensed sugar dealer can pur-
chase sugar from any factory for sale in the
open market. However, limited special ar-
rangements have been made for sale of free
sale sugartothe consumers in Delhithrough
the controlled channels, including Super
Bazar, at a retail price of Rs. 7.75 per Kg.

Amount for Modernisation of NTC
during Eighth Plan

2356. SHRI HARIHAR SOREN: Will
the Minister of TEXTILES be pleased to
state:

(a) thetotal amount likely to be provided
for the modernisation of National Textile
Corporation in Eighth Plan;

(b) whether NTC has submitted any
modernisation scheme for Eighth Plan:

(c) whether Government have a pro-
posals to take external aid for implementing
modernisation programme of NTC: and

(d) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF TEXTILES (KUMARI SA-
ROJ KHAPARDE): (a) and (b). National
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Textile Corporation has submitted a pro-
posal for modernisation of its textile mills,
envisaging an outlay of Rs. 523.76 crotes,
for the Eighth Five Year Plan period. The
Eighth Plan proposals in respect of NTC
mills have not been finalised so far by the
Government,

(c) and (d). National Textile Corpora-
tion has submitted a proposal to Govern-
ment to modernise 4 of its units under Swiss
viz Credit Scheme, at a capital outlay of Rs.
54.07 crores.

Health Project with Aid of U.K.

2357. SHRI HARIHAR SOREN: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have started
some special health projects with U.K. aid;

(b) if so, the name of the States where
those projects have been taken up;

(c) whether Government have taken up
any such project in Orissa; and

(d) if so, the details of the areas in
Orissa where those U.K. aided health proj-
ects have been implemented.

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIRAFIQUE ALAM): (a) and
(b). Government of India have certain ongo-
ing projects with U.K. assistance inthe State
of Delhi, Uttar Pradesh, Gujarat, Maharash-
tra, Andhra Pradesh, Karnataka, TamilNadu,
West Bengal and Orissa. These projects are
in the various fields like leprosy, cancer
ophthalmology, malaria, T.B., viral hepatitis
and dental health elc.

(c) and (d). An area project under
Health & Family Welfare Programme was
implemented in Five districts of Orissa with
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the assistance of Overseas Development
Agency (U.K.) under Phase | Programme.
The Project started in 1980-81 and come to
a close on 31-3-1987 after the expiry of
agreed period of the Project. The total Proj-
ect cost was Rs. 33.67 crores and an expen-
diture of Rs. 32.99 crores has been incurred.
The Programme was implemented in the
five districts of Orissa viz. Cuttack, Puri,
Ganjam, Kalahandi and Phulbani. The main
activities of the project were creation of in-
frastructural facilities for delivery of Health
and Family Welfare Services, development
of Trained Manpower and the promotion of
LE.C. activities

New vanaspati units in Rajasthan

2358. SHRI VIRDHI CHANDER JAIN:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the places where vanaspati units
are working in Public and Cooperative Sec-
tors in Rajasthan.

(b) whether there is any proposal to set
up more such units in these sectors in the
State; and

(c) if so, the sites identified the produc-
tion capacity envisaged and the time by
which these are likely to start production?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD ANDCIVILSUPPLIES
(SHRI SUKH RAM): (a) There is no vanas-
patiunitin Public and Cooperative Sectorsin
Rajasthan.

{b) and (c). Presently there is no pro-
posal to set up Vanaspati units in Rajasthan.

General Environment Awareness
Promotion Programmes in Rajasthan
2359. SHRI VIRDHI CHANDER JAIN:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a) whether the State Government of
Rajasthan had sought financial assistance
from Union Government for implementing
the General Environment Awareness Pro-
motion Programme in Rajasthan; and

(b) if so, the reaction of Union Govern-
ment thereto?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI): (a)
No, Sir.

(b) Does not arise.
Implementation of BIS Act, 1986 in Goa

2360. SHRISHANTARAM NAIK: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether the Bureau of Indian Stan-
dards Act, 1986 is being implemented in the
State of Goa;

{b) if so, whether State Level Commit-
tee on Standardization and Quality System
has been set up in Goa; and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVILSUPPLIES
(SHRI SUKH RAM ): (a) Yes, Sir. The
Bureau of Indian Standards Act, 1986 is
applicable to whole of India, including Goa.

(b) No, Sir.The State Government of
Goa has regretted setting up of State Level
Committee for Standardization and Quality
Systems (SLC) in view of lack of infrastruc-
tural facilities. They have, however, indi-
cated that they would reconsider the matter
at an appropriate time.

(c) Does not arise.
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Environmentai Clearance to the Sanjay
Sagar (Bah River) Vidisha (Madhya
Pradesh)

2361. SHRI PRATAP BHANU
SHARMA: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(@) whether the Sanjay Sagar (Bah
river) irrigation project, Vidisha district,
(Madhya Pradesh) is pending with the Gov-
ernment for according necessary environ-
mental clearance;

(b) if so, whether the required details
relating to this project have been submitted
by the Government of Madhya Pradesh; and

(c) if so, whennecessary clearanceisto
be accorded?

THEMINISTEROF ENVIRONMENTAL
AND FORESTS (SHRI Z R. ANSARI): (a)
Sanjay Sagar (Bah river) Project was re-

jected from environmental angle in May,
1988.

(b) and (c). Details sought again from
the project authorities in January, 1989 on
Catchment area treatment, rehabiltation,
command area development and compen-
satory afforestation have not yet been fur-
nished. As such, the project cannot be con-

sidered in the absence of Environmental
Action Plans.

Sugar Mills in Orissa

2362. SHRICHINTAMANI JENA: Will

the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

| (@) the number of sugar factories in
Orissa at present;

(b) whether Government of Orissa had

réquested for establishing new sugar facto-
ries in the State:
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(c) if so, the decision taken by Union
Government thereon;

(d) the sectors in which sugar mills are
likely to be established in the State; and

(e) the site selected the production
capacity envisaged and the time by which
thesa factories are likely to be established?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI SUKH RAM): (a) There are five
installed sugar factories in Orissa at present.
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{b) Yes, Sir.

(c) to (e). After the announcement of
licencing policy for the Seventh Five Year
Plan, the Central Government have issued 4
letters of intent for establishment of new
sugar factories of 2500 TCD each in joint
sector in Orissa State. A statement showing
the name and address of the licensee to-
gether with location, date of grant of letter of
intent and annual sugar production capacity
of the units is given below. These new sugar
factories are expected to be established
within a period of 3 to 4 years.
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Allotment of Fiats to member of co-
operative group housing societies

2363. SHRI KAMAL CHAUDHRY: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the particulars of Co-operative Group
Housing Societies in Delhi/New Delhi, which
conducted draw of allotment of flats for their
members in violation of Rules and the Direc-
tives dated 31 May, 1984 issued by the
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Registrar, Co-operative Societies (Delhi
Administration), New Delhi, during the last
three years, year-wise with details to such
violations; and

(b) the details of the action taken against
each of such societies?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). The
information is given in the Statement below.
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Fatality Rate of Coal Mines

2365. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of LABOUR be pleased to state:

(a) whetherthe fatality rate in many coal
mines is on the increase;

(b) if so, the fatality rate in different coal
mines during the last three years; year-wise;
and

(c) the details of steps taken to check
the fatalty rate?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RADHAKISHAN MALVIYA) (a) and (b). A
statement showing the fatality rates in the
mines of different coal companies during the
last three years 1s given beiow It may be
seen from the statement that in the majority
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of cases, thefatality rate has either remained
more or less the same or has decreased.
However, in some cases, the rate has in-
creased.

(c) Provisions for safety, health and
welfare of workers employed in Mines are
contained in the Mines Act, 1952 and the
rules and the regulations framed thereun-
der. These provisions are required to be
completed withthe mine managements. The
Director General of Mines Safety, Dhanbad
and his officers inspect the mines periodi-
cally in order to enforce the statutory provi-
sions in respect of mines safety and take
appropriate action as provided in the Mines
Act, 1952 against the persons held respon-
sible for accidents and for violating the pro-
visions of the Act The Director General of
Minister Safety also issues guidelines in the
form of circulars to the Mines management
from time to time for adopting the safety
measures. A Standing Committee on Safety
in Coal Mines headed by the Union Energy
Minister also reviews the status of safety in
coal mines from time to time

STATEMENT

The fatalty rates in the mines of different coal companies during the last three years

Company Fataily rate per 1000 persons employed
1986 1987 1988°

1 2 3 4
BCCL 034 C24 0.33
ECL 023 0.25 0.28
CCL 027 0.34 0.28
SECL 051 0.34 0.26
WCL 032 0.42 0.50
NCL 095

0.91 0.65
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1 2 3 4
NECL 0.54 -— 0.56
ClL 0.34 0.30 0.32
SCCL 0.78 0.40 0.27
TISCO 0.60 0.69 0.34
SCO 0.63 — 0.24
Neyveli 0.50 0.33 0.33
J&K 1.07 s o
GMDC - — 1.47
All Coal 039 0.32 0.32
*Provisional.

Smuggling of Tiger’s skin

2366. SHRIKAMLA PRASAD RAWAT:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

:a) whether the number of tigers reared
by the Government are being killed by the
smugglers; and

(b) f so, the number of smugglers of
tiger's skin apprehended during the last three
years andthe punishment awardedtothem?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI SUMATI ORAON): (a)
and (b). The inlormation is being collected
from the States and would be placed on the
Table of the House.

News-item captioned “279 crore
scheme to develop Western Ghats”

2367. SHRINARSING SURYAVANSI:

Will the Minister of ENVIRONMENT AND
FORESTS be pieased to state:

(a) whether the Western Ghats Forest
Integrated Development Projects at a cost of
Rs. 279 crore to be launched by Union
Government as reported in the Deccan
Herald" dated 8 June, 1989;

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIMATI SUMATI ORAON): (a)
The Governmentof Karnataka s preparinga
project for integrated development of the
forests of Western Ghats. it has not so far
been received in the Government of India. A
decision on the project can be taken only
after its receipt and examination.

{b) The details have not been finalised
by the Government of Kamataka.
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Oil spill in Arablan Sea off West Coast

2368. SHRIMATIJAYANTIPATNAIK:

DR. B.L. SHAILESH:

SHRI K.S. RAQO:

SHRI P.M. SAYEED:

SHRI GURUDAS KAMAT:

SHRIMULLAPPALLY RAMA-
CHANDRAN:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether a major oil spill took place
recently in the Arabian Sea off the West
Coast;

(b) if so, the details thereof;

(c) what are the after effects of this oil
spill;

(d) the preventive measures beingtaken
by the concerned agencies to launch clear-
ing operations to disperse the slick reaching
the shoreline on the West Coast;

(e) whether any responsibility has been
fixed and action taken to claim compensa-
tion for the damages; and

{f) if so, the detalls thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI Z.R. ANSARI): (a)
and (b). Yes, Sir. An oil tanker, m.t. ‘Puppy’
a Maltese flag ship, collided with another
vessel, ‘World Quince’ 725 nautical miles off
the coast of Bombay. This resulted in an oil
spill of 5500 tonnes which has not reached
the coast. When m.t. 'Puppy’ came near the
coast of Bombay for repairs, a small spill of
two fonnes occurred by wave action which
was controlled.

(c) Samples have been collected to
study the effects, if any, although there is no
eftect on fish or the fish-eating public.
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(d) Various steps adopted by the Gov-
ernment in this regard are as follows:

(i) the Indian Coast Guard went into
action immediately assisted by the
Maharashtra Pollution Control
Board;

(i) a high level meeting was held in
Bombay by the Ministry of Environ-
ment and Forests, Government of
India, to chalk out the strategies to
be followed;

(i) Regional Contingency Committee
which already function with the
Indian Coast Guard were directed
to locate the oil slick and also to
implement the action plan; and

(v) National Remote Sensing Agency,
Hyderabad was also assigned the
task of locating the oil slick through
the satellite.

(e} and (f). Yes, Sir. The Ministry of
Surface Transport have taken action to fix
cwil liability and claim compensation.

Statement corrective reply 1o USQ. No.
350 dated 19th July, 1989 Re-statues of
Mahatma Gandhi and Indira Gandhl

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): It has been noticed
that while answering the Lok Sabha Unstar-
red Question No. 350 for 19th July, 1989, a
clerical error has occurred in answar to parts
(a) & (b) of the Question. The reply givento -
parts (a) & (b) of the Question was as under:

“(a) & (b): The work of bronze casting
of the Statue of the Father of the Na-
tion, Mahatma Gandhi, which is likely
to be installed at India Gate before the
end of the year, has been awarded.”
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2. The answaer to parts (a) & (b) of the
Lok Sabha Unstarred Question No. 350 for
19th July, 1989 should read as under:

“(a) and (b). The work of bronze cast-
ing of the Statue of the Father of the
Nation, Mahatma Gandhi is in prog-
ress. As soon as the casting is com-
pleted, the work of installation will be
taken up.”

3. The inconvenience caused is regret-
ted.

12.00 hrs.
VACATION OF SEAT BY MEMBER
[English}

SHRI SPEAKER: | have to inform the
House that under the provisions of Clause
(1) of Article 158 of the Constitution, the seat
of Shri Khurshid Alam Khan, Member from
Farrukhabad constituency of Uttar Pradesh
has become vacant with effect from 18th
July, 1989 consequent to his assuming the
office of the Governor of Goa.

[ Transiation)
MR. SPEAKER: Yes, Mr. Bairagi.

SHRI PRATAP BHANU SHARMA
(Vidisha): Mr. Speaker, Sir, pleased listento
the youth also. You always listen to Shri
Bairagi.

SHRI BALKAVI BAIRAGI (Mandsaur):
Mr. Speaker, Sir, | would like to submit that
due to the revalry between two doctors of
AlIMS, Dr. Sneh Bhargava and Dr. Wadhwa,
the Lithotriptor, worth Rs. 2 crores is lying
idle for the last two years. This happening
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because of ego clash. This is the only ma-
chine available in the country and that too is
not being used. | would like you to ask the
hon. Minister of Health to intervene and
resolve the deadlock.

MR. SPEAKER: Shri Rafique is the
Minister and being Rafique Alam (well wisher)
he will look into this matter.

[English)

SHRIGOKUL SAIKIA (Lakhimpur): Mr.
Speaker, Sir, | had already written to you that
my life was in danger.

MR. SPEAKER: | have already taken
action on that.

SHRI GOKUL SAIKIA: Sir, no action
was taken because today, in the Central
Hall, my life was threatened by some M.P.
So, | urge upon you again to impose Presi-
dent’'srulein Assam, Otherwise, there willbe
no democracy in Assam.

MR. SPEAKER: Thatis notin my power.
But | have sent your complaint to the Gov-
arnment,

SHRI GOKUL SAIKIA: There is no
sacurity for my persons. (Interruptions)

[ Translation)

SHRI PRATAP BHANU SHARMA: Mr.
Speaker, Sir, you may be aware that we
have been always demanding a discussion
on the Bhachawat Report.

MR. SPEAKER: |have taken noteof it.
A discussion will be allowed.

SHRI PRATAP BHANU SHARMA: Mr.
Speaker, Sir, this is the last session of this
Lok Sabha.

SHRI HARISH RAWAT (Almora): Mr.
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Speaker, Sir, already it has been delayed
much. (Inteiruptions)

MR. SPEAKER: Why are you taking it
up again? | have already toid you yesterday
that you give the notice and | will allow the
discussion.

SHRI PRATAP. BHANU SHARMA:
Can't a suo moio statement be made in this
regard or a discussion under Rule 193 be
allowed?

MR. SPEAKER: | have already told by
yesterday that it will be allowed. What can |
do, it you don't listen. It wili be done only i
you give the notice.

SHRI PRATAP BHANU SHARMA.
Should | give it under Rule 1937

MR. SPEAKER: Discussion wili be al-
lowed, only when you give the notice. Why
are you impatient? Why are indulging in
shadow boxing?

(Interruptions)

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Mr. Speaker, India is the leading
buyer of fertilizers in the International mar-
ket. Every year, Indiaimports lakhs of tonnes
of fertilizers. Today, there is a news In the
newspaper, which is quite disturbing. It first
appeared in a U.S. trade magazine.

MR. SPEAKER: You give it. | will get it
enquired.

SHRI SYED SHAHABUDDIN: MMTC
isa Government organisation and it is asking
for a Commission of 2-3 dollars on every
tonne. The Government should note this

point and clarify the position in this regard.

MR. SPEAKER: You give the notice, |
will get it enquired.
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SHRI KALI PRASAD PANDEY (Gopal-
ganj): Mr. Speaker, Sir, | am quite disturbed
for the last five days. On 28th, | was in
Calcutta and on 30th, when | came back to
Delhi, | read a news item in the ‘Punjab
Kesari “Chimanbhai Mehta ki hatva ki dha-
maki” (Threatto Chiman Bhai Mehta's life) it
is really surprising that journalism which is
said to be a noble profession has fallen to
such a level that the person about whom
something is wnitten is never asked about it.
For the last 5-6 days, a well organised gang
is making calls to the journalists in my name
saying that | have written the letter. | don't
want to comment on the news item that has
appeared in the news papers, but would like
to submit in the House that some gang is
there behind all there activities. For the last
5 days | have been receiving a call saying
whether | phoned that particular journalist. |
don't even know Chimanbhai Mehta. | have
never seen him. | don't even know his tele-
phone number. Under such circumstances,
if some one calls and says that | am Kali
Prasad speaking, should the journalists
believe it. | am not Hanuman who can open
his heart and show it in the House. | would
request that this matter should be got inves-
tigated by the C.B.1. so that this gang which
Is deliberately indulging in such activities is
busted. Everybody should know that | don't
oelieve in these things.

SHRI G.M. BANATWALLA (Ponnani):
First of all, his telephone should be discon-
nected.

MR. SPEAKER: Should he be pun-
ished for it?

SHRI KALI PRASAD PANDEY: | de-
mand that this matter should be got investi-
gated by the C.B.1, so that this gang which
is making such phone calls is busted.

MR. SPEAKER: Kali Prasadji, your
conscience is clear. Such things do happen.

Whom would you bring to book and whom
would you ask?
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SHRI KALI PRASAD PANDEY: Mr.
Speaker, Sir, | don't even know and phone
calls are being made to every journalists in
my name.

MR. SPEAKER: Nowthe journalists will
be able to know the truth. it will be all right if
they ask you, and even if they don't, it will go
on. There are a number of authortties. To
whom will you write?

(Interruptions)
[English)

PROF. K.V. THOMAS (Ernakulam): In
Kerala, Government of India has sanctioned
ten Institutes for training the teachers in the
school. There are some norms laid down by
the Government of India for the appointment
of principals and teachers. But Kerala Gov-
ernment has flouted all these norms and the
principals and lecturars for these Institutes
are being appointed through the back door.
it is a hundred percent Government of India
sponsored scheme....

[ Translation]

MR. SPEAKER' Not like this. You give
a notice

[English]
Give me in writing, | will find out.
(Interruptions)

SHRI CHANDRA PRATAP NARAIN
SINGH (Padrauna): Mr. Speaker, Sir, |
would like your direction on something that
has appeared today in Question Number
223, which states at (a): "the news item
appeared in the Jansatta™...” | have been a
Member of Parliament for the last ten years
and as far as | remember, newspaper being
shown has not been permitted in the House.
Now here is a question which is quoting a
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particular newspaper “Jansatta”. Have the
rules been amended recently?

MR. SPEAKER: | think, we have had
such things before also.

SHRI CHANDRA PRATAP NARAIN
SINGH: Only the papers were shown but no
names.

MR. SPEAKER: Demonstration in the
House has never been allowed. That is
unparliamentary also and against the deco-
rum,

[ Translation]

Inspite of that such quotations have
been given on many earlier occasions also.

[English]

SHRI CHANDRA PRATAP NARAIN
SINGH: If this is so, | will go back and see,
in the last few years, how many such ques-
tions have been permitted. Secondly, as you
hadtold methe other day, | had written to you
again on the 26th of July requesting you...

[ Translation)
MR. SPEAKER: | has been done.

SHRI CHANDRA PRATAP NARAIN
SINGH: Even though the opposition is absent
still only fourquestions are replied duringthe
question hour.

MR. SPEAKER: It does not matter
whether the opposition or the ruling party is
present during the question hour. What
matters i1s how much time a person takes?
What can be done if they take longer time in
asking four-five questions only.

[English]

SHRI CHANDRA PRATAP NARAIN
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SINGH: Why publish twenty questions and
waste the paper and time of the House?

MR. SPEAKER: It has been going on
for ages. It has gone on for 40 years.

(Interruptions)

SHRI CHANDRA PRATAP NARAIN

SINGH: For40years if we had committed a -

mistake, should we continue that mistake?
We should remedy it.

MRK. SPEAKER: It cannot e remedied.
[ Translation)

Sometimes it is done and sometimes it
is not. Things go on like this. Everything is
before you. It is for you to decide.

[English]

SHRI CHANDRA PRATAP NARAIN
SINGH: Y+ are the Sneaker.

MR. SPEAKER:
Speaker.

| know | am the

SHRI CHANDRA PRATAP NARAIN
SINGH: We Members of Parliament, wantto
raise issues pertaining to our constituencies.

MR. SPEAKER: | cannot discuss or |
cannot decide this here. | have tried my best
and | have not been able to do it.

SHRI CHANDRA PRATAP NARAIN
SINCH: Willyou listen to me? Suo Motu you
can ask a Minister o give a statement....

MR. SPEAKER: ltis not a matter to be
discussed on the floor of this House. You
discuss it in the Rules Committee. You have
given it. That has been sent to the Rules
Committee. That will come and you will be
invitad. This is not the forum.
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SHRI AJAY MUSHRAN (Jabalpur): |
have given a notice of Call Attention....

MR. SPEAIKER: Thatcanbetakencare
of.

SHRIAJAY MUSHRAN: It is a matter of
‘'same rank, same pension’.

Yesterday also | raised and you as-
sured me....

[ Translation]
MR. SPEAKER: | have seen it.
[English]

I cannot tell you off-hand. But it is under
active consideration.

SHRI AJAY MUSHRAN: We are de-
manding it and ycu must assi* :us thal*'.e
Call Attention will be taken up next week.

MR. SPEAKER: It is under considera-
tion. It will be given its due and proper place
when it comes.

SHRI AJAY MUSHRAN: It should be
doneprop=-l. But it shouid be taken up next
week.

MR. SPEAKER: 1 cannot assure you
tnat. Ihave admitted it. It is there. | am going
togetddis ~us=ad on the Floor of the House.

SHRI AJAY MUSHRAN : Please see
that it is taken up next week.

(Interruptions)

MR. SPEAKER: Nothing so definite as
what you said. It depends.

(Interruptions)
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DR. G.S. RAJHANS (Jhanjharpur):
Kala-azar is taking a heavy toll of human
lives...

(Translation)

MR. SPEAKER: It has been takes up
twice. The persons who can make arrange-
ments for treatment of Kala-Azar is sitting
here.

DR. G.S. RAJHANS: People are dying
there.

MR. SPEAKER: Take Shri Ralique
Alam there.

DR. G.S. RAJHANS: Should we take
him when Kala-azar is there.

MR. SPEAKER: No!

12.08 hrs.
PAPERS LAID ON THE TABLE
[English)

Urban land (Ceiling and Regulation)
Amendment Rules, 1989

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): On behalf of Shri-
mati Mohsina Kidwai :

I beg to lay on the Table a copy of the
Urban Land (Ceiling and Regulation) Amend-
ment Rules, 1989 (Hindi and English ver-
sions) published in Notification No. G.S.R.
371 in Gazette of India dated the 20th May,
1989 together with an explanatory memo-
randum, under sub-selection (3) of section
46 of the Urban Land (Ceiling and Regula-
tion) Act, 1976. [Placed in Library. See No.
LT- 8093/89)

SRAVANA 11, 1911 (SAKA)

Papers Laid 338

Notifications under Forest (Coﬁsa'wa«
tion) Act 1980 and Environment (Pro-
tection) Act, 1986

THE MINISTER OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): | begto lay
on the Table—

(1) A copy of the Forest (Conserva-
tion) Amendment Rules, 1989
(Hindi and English versions)
published in Notification No.
G.S.R.640(E)inGazetteof Irdia
dated the 26th June, 1989, un-
der sub-section (2) of section 4
of the forest (Conservation) Act,
1980. [Placed in Library. SeeNo.
LT-8094/89]

(2) A copy of the Notification No.
S.0. 408 (E) (Hindi and English
versions) published in Gazette
of India dated the 6thJune, 1989
delegating the power vested
under section 5 of the Environ-
ment (Protection) Act, 1986 to
the Government of West Bengal
and Manipur, issued under sec-
tion 23 of the Environment (Pro-
tection) Act, 1986. [Placed in
Library. See No. LT-8095/89]

Annual Report and Review on the
working of Punjab State Warehousing
Corporation, Chandigarh for 1987-88

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DE-
PARTMENT OF CHEMICALS AND PET-
ROCHEMICALS IN THE MINISTRY OF
INDUSTRY (SHRI P. NAMGYAL): On be-
half of Shri Sukh Ram, | beg to lay on the
Table—

(1) (i) Acopyofthe Annual Report
(Hindiand English versions)
of the Punjab State Ware-
housing Corporation, Chan-
digarh, for the year 1987-88
along with Audited Ac-
counts, under sub-section
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(11) of section 31 of the
Warehousing Corporation
Act, 1962 read with clause
(c) (iv) of the Proclamation
dated the 11th May, 1987
issued by the President in
relation fo the State of
Punjab.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Punjab State Ware-
housing Corporation, Chan-
digarh, for the year 1987-
88. [Placed in Library. See
No. LT-8096/89]

Annual Report of the National Capital
Reglon Planning Board for 1988-89

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): | begto lay on the
Table a copy of the Annual Report (Hindi1and
English versions) of the National Capital
Region Planning Board, for the year 1988-
89 under section 26 of the National Capital
Region Planning Board Act, 1985 [Placed in
Library. See No. LT-8097/89]

Employees’ Provident funds (Amend-
ment) Scheme, 1989, Notification under
Child Labour (Prohibition and Regula-

tion) Act, 1986 and Iron Ore Mines,
Manganese Ore Mines and Chrome Ore
Mines Labour Welfare Fund (Amend-
ment) Rules 1989

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KRISHAN MALAVIYA): | beg to lay on the
Table—

(1) A copy of the Employee’s Provi-
dent Funds (Amendment)
Scheme, 1989 (Hindi and Eng-
lish versions) published in Notifi-
cation No. G.S.R. 690 (E) in
Gazette of India dated the 30th
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June, 1989, under sub-section
(2) of section 7 of the Employee's
Provident Funds and Miscella-
neous Provisions Act, 1952.
[Placed in Library. See No. LT-
8098/89]

(2) A copy of the Notification No.
S.0. 404 (E) (Hindi and English
versions) published in Gazette
of India dated the Sth June, 1989
adding certain ‘occupations’ and
‘processes’ to the Schedule to
the Child Labour (Prohibition and
Regulation) Act, 1986, under sub-
section (1) of section 19 of the
Child Labour (Prohibition and
Regulation) Act, 1986. [Placed
in Library. See No. LT 8099/89]

(3) A copy of the Iron Ore Mines,
Manganese Ore Mines and
Chrome Ore Mines Labour Wel-
fare Fund (Amendment) Rules,
1989 (Hindiand English versions)
published in Notification No.
G.S.R. 338 in Gazette of India
dated the 6th May, 1989, under
sub-section (4) of section 12 of
the Iron Ore Mines, Manganese
Ore Mines and Chrome Ore
Mines Labour Welfare Fund Act,

1976.[Placed in Library. SeeNo.
LT-8100/89)

12.09 hrs.

MESSAGE FROM RAJYA SABHA
[English]

SECRETARY-GENERAL: Sir, lhaveto
report the following message received from
the Secretary-General of Rajya Sabha:-

“In accordance with the provisions of
the sub-rule (6) of rule 186 of the Rules
pf Procedure and Conduct of Business
in the Rajya Sabha, | am directed to
return herewith the Punjab Appropria-
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tion {No. 2) Bill, 1989, which was passed
by the Lok Sabha at its sitting held on
the 26th July, 1939, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House has no
recommendations to make to the Lok
Sabha in regard to the said Bill."

12.9 1/2 hrs.

COMMITTEE ON PUBLIC UNDERTAK-
INGS

[English]
Sixty-third Report and Minutes

SHRIHARISH RAWAT (Aimoia) Sir, |
beg to present the Sixty-third Report (Hind!
and English versions) of the Committee on
Public Undertakings on Cochin Refinenies
Limited and Minutes of the sittings of the
Committee relating thereto.

12.10 hrs.

MATTERS UNDER RULE 377
[Enghish)

() Successful launching of
‘Agni’

SHRI SOMNATH RATH (Aska): Suc-
cessfullaunching of Agnihas added afeather
in the cap of scientific achievements of india.
This long range guided missile 1s a major
contribution of our scientists. This Is in con-
sonance with our attempts to safeguard our
independence and security by seli-depend-
ent means. The technology demonstration
indicates our undiluted commitment to the
indigenous development of advanced tech-
nologies for the defence of our country. Agni
is the symbol of our efforts to develop and
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demonstrate advanced missiletechnologies.

Ourbeloved Prime Minister Rajiv Gandhi
has congratulated the scientists, engineers,
and workers who have made Agni. The
country is very much proud of their achieve-
ment.

The launching of Agni has set at rest of
the apprehensions regarding the safety and
welfare of the people around the range.

It 1s our fundamental duty to protect our
national independence from all types of for-
eign threats. It is also our duty to ensure the
safety of our frontiers. We believe in the
world free of nuclear weapons.

(i) Need to provide paper for
text books and periodicals
at cheaper rates

DR. PHULRENU GUHA (Contai): The
prices of newsprint as well as paper have
gone up very high. it is difficult for small
magazines to run their magazines. More-
over, Itis very difficult tor the students of iow
income groups to buy books at high price.

|, therefore, urge upon the Central
Government to give paper for the text books
of all types at a reasonable price and also
consider reduction in price of newsprint for
small magazines.

13.13 hrs.
[MR. DEPUTY-SPEAKER in the Chairl
[ Translation)

(lii) Need to check poliution of
Ganga by factories and tan-
neries at Kanpur

SHRI JAGDISH AWASTHI (Biihaur):
Kanpur is an important industrial town of
India. A number of mills, factories and tan-
neries are runningthere. Consequently, there
1s alot of pollution in Kanpur. Allthe industrial
effluents from the tanneries flow into the river
Ganga, which has polluted the river and is
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seriously affecting the health of the residents
there. So | would like to request the Govern-
ment that a survey of factories and tanneries
should be conducted and pollution control-
ling devices should be installed in all those
factories where they do not exist, within a
fixed time limit. Legal action should be taken
against those, who do not adopt these
measures, so that-the paliution problem of
Kanpur can be solved.

[English]

(iv) Need to set up a mini-mis-
sion of the National Tech-
nology Mission on drinking
water at Alwar (Rajasthan)

SHRI RAM SINGH YADAV (Alwar):
There is acute scarcity of drinking water in
district Alwar, Rajasthan as the water level of
wells and tube-wells has gone at least 40
feet low.

There is brackish water in at least five
hundred villages of the district. Ground wa-
ter cannot be obtained every today by install-
ing tube-wells in at least five hundred vil-
lages as tube wells are not successful be-
cause of hard rocks. Fluoride contents is in
excess quantity in drinking water in at least
five hundred villages of district Alwar which
needs immediate solution. Union Govern-
ment have set up National Technology Mis-
sion on drinking water to facilitate supply of
drinking water in problem villages of the
nation, including the State of Rajasthan.

In view of the existing hardship in re-
gard to availability of drinking water in vil-
lages of district Alwar, Rajasthan, itis neces-
sary to set up a mini-Mission of National
Technology Mission on drinking water at
district headquarter, Alwar.

(v) Needtopromote indian style
of wrestling

”SHRIAJAY MUSHRAN (Jabalpur): The
traditional Indian style of wsrestling is learnt
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and held in mud 'Akharas’. It is in these
Akharas that millions of our young boys,
particularly inthe remotest parts of the coun-
try, learn the art of wrestling from Gurus and
Ustads.

In the recent past, the Government has
completely ignored the Indian style wres-
tling. This has resulted in fall of standard of
Indian style wrestling, both at the National
and International levels.

The Indian Style Wrestling Association
of India has not even been given adequate
facilities and funds for promoting this typical
Indian sport. Millions of young enthusiasts of
wrestling in rural India have been gravely
demoralised by the Government apathy
towards Indian style wrestling.

However, some efforts have lately been
made to promote the International Free Style
Wrestling, but the cost of mats and their
unsuitability to Indian conditions have been
severe constraints,

I therefore, urge upon the Government
to take immediate action to revive Indian
style wrestling and provide adequate funds
therefor.

(vi) Need to declare Chingleput
and Sriperumbadur 1alukas
in Tamil Nadu as ‘No Indus-
try Area’

SHRIMAT!I M. CHANDRASEKHAR
(Sriperumbudur): Sir, Chingleput District in
Taminadu is one of the most backward
districts. Since there is bleak water resource
availability inthe district, agriculture is mainly
depending on the unpredictable monsoon
rains and ground water resources whichturn
out to be dismal quite often. The marginal
farmers, small agriculturists, weavers and
the landless labour belonging to weaker
sections in Sriperumbudur and Chingleput
Taluks as alsoin other peripheral areas have
been finding it extremely difficult to eke out
their livelihood. The percentage of people
living below the paverty line in these taluks
is much higher and there is an acute unem-
ployment problem there. There is no indus-
trial unit either small or medium, not to speak
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of big one, in existence in these most back-
ward taluks, whereas the adjoining taluks of
Madurantakam and Gummidipoondi have
been declared as "No Industry Area” by the
Centre and all facilities are given to help the
poor in those areas.

it is, therefore, requested that the Minis-
try of Industry should issue orders for declar-
ing Chingleput and Sriperumbudur Taluks
also as ‘No industry Area” and afford ail
facilities to the poor and the weaker sections
in these Taluks.

(vii) Need to construct Cochin—
Bodinayakanoor—Madurai
Railway line

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha). Kerala State has
got only 1/3 of the railway line it deserved to
get compared to population of a on All India
basis. From South Taminadu goods are
taken to Europe wvia. Suez Canal and Sn
Lanka. If the Madurai—Cochin railway line is
constructed it will save huge amount as it will
reduce the distance One year's Foreign
Exchange earned by exporting Cardamom,
Pepper, Tea etc, from the hinderland of
Cochin will be enough for the construction
expensas of this railway line

l, therefore, request the Raillway Minis-
ter to take up the work of Cochin-Bodinay-
akanoor-Madura: Railway Line at the earli-
est and help farmers and adivasis of this
area.

(viii) Need to recruit Sotting As-
sistants for Postal Sorting
Office, Panaji

SHRI SHANTARAM NAIK (Panay):
When Goa had become a State, the postal
services in Goa including its administrative
machinery were required to be upgraded. It
IS strange that only postal sorting office at
Panaiji is proposed to be shifted from Goa.

The Panaji sorting office is under the
control of Superintendent of Railway Mail
Service at Miraj. Under the said dvision are
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seven offices, viz. Satara, Karad, Mirgj,
Kolhapur, Panaji and Belgaum. The recruit-
ment of Sorting Assistants for these areas is
done at Miraj. Candidates from Goa do not
apply to the Miraj office as they apprehend
that they may have to work outside the State
of Goa. This results in shortage of staff inthe
sorting office at Panaji.

| would, therefore suggest that just as
the Department of Telegraphs have issued
instructions to recruit Telegraphists locally,
the Department of Posts also should fall in
ine. Besides, the mail service to and from
Goa which is in a very bad shape, should be
quickly attended to and the delays in sortirg
and transit should be avoided.

12.19 hrs.
DISCUSSION UNDER RULE 133
[Englsh)

Statement by the Prime-Minister in the
House on 28th April 1989 regarding
Jawahar Rozgar Yojana-contd.

MR. DEPUTY SPEAKER: Now, we are
taking up the next item, that is, the discus-
sion on the Jawahar Rozgar Yojana. Mr.
Rama Rai to continue with his speech.

SHRI | RAMA RAl(Kasaragod): Yes-
terday, | spoke only for a few minutes. Now,
| will say something to clear our doubts.

Mr. Deputy Speaker, Sir, the salient
features of Jawahar Rozgar Yojana have
been dealt in detail by the previnus speak-
ers.

The hon. Minister, Mr. Poojary has al-
ready cleared doubts about the on-going
works under RLEGP and NREP. He has also
cleared doubts how funds under NREP and
RLEGP schemes have been misused by the
State Governments especially the Opposi-
tion run governments. But | have a small
doubt. What will be tha fate 0% the inter-
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Panchayat, inter-Block and inter-District
roads. Some guidelines should be given for
implementing these programmes whereby
such roads are taken care of. The bureau-
cratic set-up and the politicians seemed to
have become corrupt on account of the
earlier poverty alleviation programme. That
has to be wiped off in view of this Jawahar
Rozgar Yojana. People working at block
leve! and at other levels have to be com-
pelled to cooperate with this Yojana and
some new staff has to be appointed by the
Central Government to monitor this pro-
gramme

As regards social forestry programme
there was some confusion. | think this year
there is not enough progress. In the coastal
areas nothing has been done so far. There
was argument that the amount sanctioned
already is not sufficient to provide full em-
ployment. The problem of poverty is not only
due to unemployment but it is due to under-
employment also. Only during the lean
months in the rural areas when the agricul-
tural operations are not there people are
tinding it difficult to have earnings. I think this
Yojana can provide some productive em-
ployment to the rural masses so that in the
lean months also they can have some work
under this Yojana. This Yojana if imple-
mented properly will prevent large-scale
migration of rural labour to the cities where
they create special problems.

Coming to my State Kerala the hon.
Minister has cleared some doubts. The State
Government is alleging that the total amount
under RLEGP and NREP should have been
Rs. 76 crores on the basis of the total outlay
of the programme. When we study the Sev-
enth Five Year Plan for the last four years
according to our Chief Minister and the infor-
mation given to the MPs only Rs. 50.48
crores have been allotted. Hence there is
reduction of Rs. 26 crores or 16.7% for the
year 1889-90. Even though | do not agree
with the jugglery of figures still Ihave a doubt
whether Kerala has got its due share or not.
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In Kerala instructions have been issued
to the effect that amount under the pro-
gramme should be deposited in the State
Treasury and not in the nationalised banks.
| fear the purpose of this Yojana may get
defeated as the State Government wants to
have a control over the working of this Yojana.
Of course, State Government should have
control but looking from the decentralisation
angle the State Government should be pre-
paredto sacrifice its control over the working
of each and every small work going on atthe
Panchayat level. The LDF Governmentcame
to power by giving false promises, like ten
lakh jobs will be created per year. But sur-
prisingly in my constituency, which is adja-
cent to the constituency of Shri Poojary, a
large number of bidiworkers were rendered
jobless for 55 days. A strike was declared by
the trade union wing of the ruling party in
Kerala State saying that minimum wages for
bidi rolling in that State should be imple-
mented. The factory owners are in Karna-
taka and the bidi workers are in Kerala. No
alternative arrangements for these poor
labourers were provided. They were taking
tobacco and bidi leaves 1o their houses and
rolling bidis over there just like a cottage
industry. This strike had made 60,000 la-
bourers jobless for 55 days. They could
neither implement minimum wages nor it did
any good to the labourers.

When we come to West Bengal, it is
said that nearly 8 lakh bidiworkers are there.
But only one percent of those labourers are
getting the benefit of Minimum Wages Actin
West Bengal. In Kerala State, no new job
opportunities are created butonly strikes are
organised. This is the sort of a thing prevail-
ing in my State.

These so-called progressive Govern-
ments are interested only in seeing that
poverty prevails in the country and not in
Wwiping out the poverty existing inthe country.

| don't want to take much time of the
House. Most of the Members have already
talked in detail. As mentioned by me earlier,
Prime Minister, Shri Rajiv Gandhi, has seen
the poverty of the nation. He has almost
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visited every nook and corner of the country.
He has visited some of the huts where most
of the poor people live. Only after that expe-
rience, the Jawahar Rozgar Yojana was
formulated. | feel that under the able guid-
ance of our Minister, the Yojana will be a
boon to the rural unemployed masses.

[ Translation)

SHRI CHIRANJI LAL SHARMA (Kar-
nal): Mr. Deputy Speaker, Sir, | won't like to
take much time of the House as there has
already been a lot of discussion on the
Jawahar Rozgar Yojana. Late Shrimati In-
dira Gandhi had raised he slogan of “Garibi
Hatao’ but it was not merely slogan as she
also 1ook concrete steps for the alleviation of
poverty. She also mobilised resources for
the purpose. She helped poor farmers,
Harnjans and Girijans by abolishing privy
pruses and with the nationalisation of banks
with an expenditure of crores of rupees oniit.
Today the Government assists the farmers
through loans for tractors, tubewells and
seeds for whichthe funds are mobilised from
vhe rural areas itself. The labour has been
putin by the farmers Thatin why Indiawhich
used to impont wheat from Amerkca and
other countries have stopped making such
imports. Today our country 1s self-sufficient
in this field.

Dunng the last A.LC.C. session in
Madras, hon. Shri Rajv Gandhi has an-
nounced that at least one member of every
family would be provided with employment.
In this Nehru centenary year the Jawahar
Rozgar Yojana has been launched to pro-
vide employment to the people of this coun-
try who are living below the poverty line. At
present population of our country is 83 crore.
Earlier there was a ‘Food-for-Work' pro-
gramme. The National Rural Employment
Programme (N.R.E.P. was launchedin April,
1981 and subsequently the Rural Landless
Employment Guarantee Programme
(R.L.E.G.P.) was launched on 15 August,
1983. But contractors and the intermediaries
started playing their role in the various
schemes under these programmes. Conse-
quently people did not get full benefits of
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these schemes. The funds which were pro-
vided by the Centre under the N.R.E.P. and
R.L.E.G.P., were distributed through the
State Governments. These funds were dis-
tributed at the whims and fancies of the
M.L.A.s, the Deputy Commissioners or the
B.D.Os. But now with this yojana the Gov-
emment has been able to cut all such au-
thorities to size who had adopted an arbitrary
attitude hitherto.

You can see that the Jawahar Rozgar
Yojana has changed the entire system and
funds now reach the village panchayats di-
rectly. The Jawahar Rozgar Yojanais giving
the Opposition sleepless nights and they are
feeling restless with jealousy because it has
increased the popularity of the Central
Government. The rural population is ex-
tremely pleased with this yojana and this is
certain to dash the hopes of the Opposition
in the coming general elections. Even when
the Panchayat Bill, the Constrtution (Amend-
ment) Bill and the Municipalities Bill were yet
to be introduced had started preparations 1o
leave the scene on some pretext or the
other. They had already planned to boycott
the proceedings of the House and to resign
from the House. About 100 Members have
resigned their seats. Why was this course of
action resorted to ? The report was mere a
pretext. The real thing which was mainly
responsible for this action was the Jawahar
Rozgar Yojana. Infact, the popularity gained
by the Central Government through the in-
troduction of schemes at the panchayat-
levelis making the Opposition nervous. They
planned to obstruct the ways of the Govem-
ment and with that thing in view, they en-
acted the drama of their resignations. Today
panchayats in rural areas having a popula-
tion of upto 1000 are a happy lot because
hon. Shri Rajiv Gandhi has realised the
vision of Mahatma Gandhi and Jawaharial
Nehru of taking democracy at the doorstep
of the persons living in villages.

As at present our country has nearly
5,000 elected representatives including the
number of all M.Ps and M.L.As and in case
all the members of the newly formed pan-
chayats are also added to it, the actual
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number of elected representatives will rise to
about 7 lakhs. And all these representative
will decide their own line of action as to what
steps they should take for the development
of their villages and for the upliftment of the
down-trodden. Now it has been left fo us to
formulate schemes for the provision of
employment at the village level. it i1s being
said that this will lead to misuse of funds. The
hon. Minister is present here. He has lis-
tened to the views expressed by all the hon.
Members. The Government hasissued clear-
cut instructions in respect of the percentage
of money to be spent under a particular
head. But people have stil this apprehen-
sion that the funds provided by the Centre as
well as by the State Governments in the ratio
of 80:20, willbe misused However, we should
not forget that the elected representatives of
the Panchayats are answerable to the local
public and to the genera!l assembly. If they
misuse the funds meant for the masses ot for
the people living below the poverty line or for
the weltare and upliftment of the Scheduled
Castes and Scheduled Tribes, the masses
will automatically take thewr turn to vote
against them in the elections to teach them
a lesson In this regard. So this could act as
a strong deterrent for the panchayats when
it comes to spending the money. Despite all
this | feel that the panchayats are quite
happy with Rs. 2632 crores given to them by
the Central Government and they appreci-
ate the steps being taken by the Centre for
their upliftment.

Mr. Deputy Speaker, Sir, a lot can be
said on this subject. The N.R.E.P. and the
R.L.E.G.P. have been merged into one to
give it the shape of the Jawahar Rozgar
Yojana. | feel that under this ‘yojana’ some
concrete steps willbe taken for the upliftment
of the rural poor for which | would like to
thank hon. Shri Rajiv Gandhi personally for
acting in deference to the sentiments of the
poor and down-trodden living in the villages
of our country. The Jawahar Rozgar Yojana
is reflective of the hon. Pnme Minister's
compassion towards rural India as he has
designed it to mobilise resources through
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the institution of panchayats keeping in view
this aspirations, difficulties and requirements
of the common man of this country.

1 stand to support it.

PROF. NARAIN CHAND PARASHAR
(Hamirpur):  Mr. Deputy Speaker, Sir,
Jawahar Rozgar Yojana is a revolutionary
step and that is why when the Prime Minis-
ter, ShriRajivGandhi announcedthis scheme
on 28th April, 1989, it was widely acclaimed.
There are some reasons for this and one of
them is that various small programmes like
N.R.E.P. and R.L.E.G.P. have been merged
into one so as to make it a comprehensive
scheme, and the Central Government has
decided to take direct responsibility for its
implementation.

}callthis scheme revolutionary because
it i1s for the first ime that the Central Govem-
ment has come forward 10 own the respon-
sibility for its implementation. Earlier, allsuch
schames used to be implemented through
the State Governments and the State Gov-
ernments used to claim credit for the imple-
mentation of such schemes. Each and every
Minister and legislator, whether he was from
the Congress ruled States or from the non-
Congress rules States, used to make tall
claims saying that they have done this work.
There were very few who admitted that they
were getting assistance from the Central
Government. The result was that in spite of
the fact that the Centre was providing assis-
tance to the States like Andhra Pradesh, -
Karnataka and others, where Congress Party
was not in power, the State Governments
claimed the credit for all the work done.
Here, lam reminded of an incident of Andhra
Pradesh. What happened was thatthe Madan
Governor of that State said in a function that
assistance was being given by the Central
Government for all the programmes. These
remarks enraged the Chief Minister so much
that he went to the extent of saying that the
Governor was an agent of the Cantral Gov-
ernment. t was highly improper that instead
of fesling obliged, he exprassed his anger
when she mentioned that the assistance
was coming from the Centre. Thank God,
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after all, the Central Government have real-
ised its responsibjlity and it is no more nec-
essary to explain these things to the people
because now everybody know that the funds
for the Jawahar Rozgar Yojana would come
directly from the Central Government.

Besides, it will also help in strengthen-
ing the Panchayati Raj; ts provisions will
become more clear and guidelines more
specific. Initially, a provision of Rs. 2100
crores was made for this scheme, which has
now been increased to Rs 2632 crores. Itis
a step in the nght direction. It 1s only the
beginning, it has to be expanded further 80
percent of the funds will be contributed by
the Central Government and 20 per cent
would be given by the State Governments
We do not know about State Governments,
but t must be ensured that 80 per cent fund
given by the Central Government i1s utilised
properly. We realise the problem of the
Central Government The Central services,
such as the Indian Administrative Service
and other services are like a girl who has to
live under the control of henn-laws once she
is marned Thus our Central Services, in-
cluding the LAS are subjugated by the
State Governments to such an extent that
they carry out the instructions issued by the
State Government only I an M.P or Union
Minister gives any suggestion, it shps over
their heads These officers are very much
concerned about ther annual confidential
reports. They carry out the orders of the
Chief Ministerorthe M.L.A whois veryclose
to the Chiet Minister. The result is that they
try to frustrale the efforts of the Central
Government, as the implementation of the
programmes funded by the Central Govern-
ment is under the control of these officers
even today. lf there is any shortcoming inthe
programme, ShriJanardhana Poojary or Shr
Rajiv Gandhi would be held responsibie. In
the event of the programme becoming suc-
cesstul, they would come forward to claim
the credit. They would say that but for their
efforts, it would have been a failure. There-
fore, | would like to say that a monitoring cel
should be set up at the district level to see
that the scheme launched with the Central
assistance is implemented properly. A
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member of Parliament should be appointed
as the Chairman of this Cell and he shouldbe
made directly answerable to the Central
Government.

Panchayati Raj is a very good step but
a critical appraisal of the working of Pan-
chayats would show that it has certain short-
comings also which should be removed.
Firstly, everybody is concemned about the
Gram Panchayat and none thinks about the
Gram Sabha. It1s like rating the Cabinet very
high but giving no importance to the Lok
Sabha. It should be ensured that the funds
being given by the Central Government are
spent with the consent of the Gram Sabha
and not the Gram Panchayat. We should
keep watch whether regular meetings of
Gram Sabha are being held or not. The
members of panchayat generally hold meet-
ing in their Houses tsel and simply com-
plete the formalty of signing the register,
with the result that a group of 5-6 people
monopolies the Panchayat. Therefore, some
measures should be devised toremove these
doubts. First of all, arrangements should be
made to see that at least one meeting of the
Gram Sabha 1s held in a quarter so as to
ensure success of Jawahar Rozgar Yojana
and Panchayati Raj. According to the consti-
tution, it is mandatory to hold a session ot the
Lok belore the expiry of six months. We
should make arrangement at grass root level
and ensure that meetings of Gram Sabha
are positively held at least twice or thrice a
year. If the meeting of the Gram Sabha is
held regularty, allthe people would be ableto
paricipate in the meeting and express their
views. It should be made mandatory. if it is
done, it would be very beneficial.

Another point which comes to my mind
is that the Government have allotted funds to
alithe Panchayats on the basis of population
under the Jawahar Rozgar Yojana. But in
hilly areas, where the area is very large in
comparison to the population, now worth-
while work can be done with this much
amount. ffunds are allocated on the basis of
population in both hilly areas as well as plain
areas, the amount allocated will prove to be
too little for hilly areas, whether the work
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pertains to construction of roads, driling of
wells or construction of building. The expen-
diture involved in hilly areas is there times
more as compared to the plains, but the
allocation to be made by the Government
would be one third. in the beginning, when
Pandt Jawaharlal Nehru started the pro-
gramme of community development. the
ailocation was made on the basts of popula-
tion and area both When both area and
population were taken into considerdton,
the number of blocks in Kangra district were
more as compaied to those in Hoshiarpur
and Jalandhar. Therelure, beside popula-
tion, area too should be taken as a basis for
allocation of funds under the Jawahar Rozgar
Yojana. In remote hill 2reas like Manipur and
Himachai Pradesh, the allocation of funds
should be 60 per cent on the basis of popu-
lation and 40 per cent on the basis of area.
Then oniy these areas could be developed.

One more thing needs consideration.
The funds allocated so far are totally insuth-
cent The amount shouldbe increased There
are some Panchayats in the distriol, which
have been given only Rs. 5000/-. Now work
can be done with this amount. Therefore,
arrangement should be made to allocate
sufficient funds to make it possible to under-
take at least one scheme | remember when
Shri Poojary was the Minister of Banking
Shni Rajiv Gandhi called him the 'Poojart’ of
poor people. | feel that he car piay a better
role now as a benefactor of the poor Now he
has the prowvision to send ‘unds drrect to
2,65,000 Panchayats. He should take care
that pecple living n hilly areas should get
their due. With these words, | support this
scheme. | also hope that the hon. Minister
will pay attention to my suggestions and
accept them. It will benetit the poor peuple of
India.

SHRIMOHD. AYUB KHAN (Jhunjhunu):
Mr. Deputy Sp=aker, Sir i nse to make some
suggestonsinregardtothe Jawahar Rozgar

Yojana. Al every point of tmie greatmen of
this country made sacrifices In the present

tines ine sacriice of Shrimati Indira Gandhi
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for the country’s unity and integrity is unpar-
allel she fell to the bullets of the assassin and
shed her blood for the sake of the mother-
land. After such a great sacrifice God Al-
mighty gifted to the nation an angel like
Prime Minister. The entire 80 crore popula:
tion of the country had expected the Prime
Minister to take care of their problems and
the Prime Minister came upto their expecta-
tions by launching the Jawahar Rozgar
Yojana. Now-a-days people in every nook
and corner of the country say that the Prime
Minister has proved his worth. Now it be-
comes our responsibilily to make this pio-
gramme a success and ensure upiiftment of
poor people by providing maximum funds.
Strict monitoring of the funds should be done
so that thaie 18 no corruption Eaiiier, funds
were released for dcvelopment works, but
people were not happy with that. People
were agitated because the funds were mis-
appropnated by corrupt officials. The B.D.O.
and other officials used to misappropriate
the funds. | come from Jhunjhunu constitu-
ency. In my constituency the Sarpanchs il
all the Panchayats have received two
cheques directly from the Centre. It has sent
awave of happiness among the people. The
Sarpanchs should announce publicly that
they have received cheques for such and
such amount on such and such dates.
Meeting of Gram Sabha should be con-
vaned and tt should be left to the people to.
ensure that they will work for the develop-
mentoftheir villages in a systematic momen*

‘and eliminate the contractors o1 middiemen

in the implementation work. Every villager
should do it as a duty. | will be possible only
when monitoring is done properly. In this
way misappropriation of funds could be
checked. | suggest that maximum funds
should be provided so that poor people could
avail of the benefits. The 'Kuteer Jyoti'
scheme should be completed within three
months under the Jawahar Rozgar Yojana.
This would fulfill the commitment made by
the Prime Minister to provide electricity to
every house in villages. The people will be
greatly benefited if we can implement itunder
this scheme. Every poor man will realise,
that today he has got electricity and tomor-
row he will be provided with the means of
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livelihood and other necessities of life includ-
ing clothing and shelter. Today every citizen
inour country and every poor manintherural
area takes the name of Shri Rajiv Gandhi
just as people once used to take the name of
Ram and Sita. Our Prime Minister is looking
after the country well.

Hon. Members of opposition are not
present in the House. When the country is
marching on the path of development and
launching missiles like ‘Agni’ and introduc-
ing schemes likethe Jawahar Rozgar Yojana
for the alleviation of poverty in the country,
the members of opposition resigned from
their seats and left. They are floating ru-
mours among people that if they come to
power they would write off loans upto Rs.
10,000. Today people take loans for devel-
opment. There is a large section of the poor
people who receive loans. By floating such a
rumour they are misguiding the people. This
needs to be checked. People should be told
that loans cannot be written off under any
circumstances and therefore the rumour 1s
baseless. The people are being forced to fill
up forms in the false hope that when opposi-
tion comes to power the people will be bene-
fited. The people of our country cannot be
misguided like this. How can these people
who cannot themselves be united and who
are avoiding participation in matters of de-
velopment and who have resigned their
membership in the Parliament ensure coun-
try's development.

We have purchased superior quality
gun to defend the country, but people are
being misguided about it too. We are proud
that we posses such a superior quality gun.
Every Indian should feel proud of it. But the
people, who say that the gun is of inferior
quality, are not patriots, but traitors. They
canbe compared to Mir Jatar and Jai Chand.
Once can say anything one likes about the
kickbacks, but any thing said about is effi-
cacy will be treated as an act of treason. We
are confident that we will be able to uplift
maximum number of people and wipe their
tears under the Jawahar Rozgar Yojana. But
in order to implement the scheme properly
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the Government should keep a close watch
and take stern action for any lapse. The
scheme should also be monitored from time
totime. The implementing authorities should
be made accountable to the people. Then
only Jawahar Rozgar Yojana could become
successful. Under this scheme every vil-
lager knows that they are free to take up any
development work in the village. Earlier, if
there was a need for a road, it was required
to be sanctioned by the higher authorities.
But this practice has ceased now with this
scheme. Now the people can take up devel-
opment work according to their own require-
ments. Now, they know that the process of
development has come into their hands. For
this, we have to educate the people and
provide them relevant literature giving infor-
mation about the scheme. The bureaucracy
do not want that the Gram Sabha and the
Panchayat should come to a common plat-
form and take up the scheme by themselves.
It is, therefore necessary that maximum lit-
erature should be made available in the
villages.

Finally, | would like to thank hon. Shri
Rajiv Gandhi for launching this scheme
throughoutthe country and particularly in my
constituency. Today people in every villags
are talking about this ‘Yojana’ which would
not only remove unemployment in the vil-
lages but also provide an opportunity to the
people to participate in the developmental
activities at the village level. Where more
funds will be required, we the Members of
Parhament will, of course, make a plea for
thatinthe Parliament. But the entire work will
be done under people's supervision and the
responsibility will be theirs.

Rajasthan is a very backward State and
it has many remote areas. Two assembly
segments of Jhunjhunu parliamentary con-
stituency are hilly areas. As such, allocation
of funds to this constituency should be made
on the basis of the area and not on the basis
of population.

With these words | conclude.



359 Discussion on Jawahar
13.00 hrs.

SHRI R.P. SUMAN (Akbarpur): Mr.
Deputy Speaker, Sir, | am very grateful to
you for providing me time to speak on such
an important subject. The Jawahar Rozgar
Yojana is an ambitious andrevolutionary
scheme of the Central Government. It has
created a feeling in the minds of the people
that now development will take place in
every village and every area and eventhose
areas which had been neglected for the last
42 years will be benefited. Since the scheme
was announced by the hon. Prime Minister,
the people are confident that funds for rural
development would be provided by the
Government. Underthis scheme 80 per cent
of funds will be provided by the Central
Government and 20 per cent willbe borne by
the State. The programmes earmarked for
the co-ordinated development of the vil-
lages....

[English]

MR. DEPUTY SPEAKER
time now...

It 1s tunch

(Interruptions)

AN HON. MEMBER We can continue
without lunch break Sir

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DE-
PARTMENT OF CHEMICALS AND PETRO-
CHEMICALS IN THE MINISTRY OF IN-
DUSTRY (SHR! P. NAMGYAL) 1| have no
objection, Sir, Since there are Iot of speakers
who want to speak on this subject we can
forego Lunch hour.

MR. DEPUTY SPEAKER. If the House
agrees, as the Minister has suggested, we
can skip the Lunch hour and continue.

SOME HON. MEMBERS: Yes.

MR. DEPUTY SPEAKER: So, we con-
tinue the debate. Mr. Suman, you can con-
tinue.

AUGUST 2, 1989

Rozgar Yojana 360
[ Translation]

SHRI R.P. SUMAN: Hon. Prime Minis-
ter has taken this step to realise the idea of
‘Gram Rajya’ as conceived by our great
thinkers and freedom fighters. | would like to
extend my heartiest congratulations to him
on behalf of the great people of my constitu-
ency through this august House. He has
launched this scheme for the welfare of the
rural people and it would certainly prove
beneficial for the backward areas. Develop-
ment would take place there. Even those
rural areas which were earlier deprived of
the benefits of the various schemes would
now be benefited from it and make progress.
Statewise allocation of funds has been made
for it and | have gone through . Without
going into details of the scheme, | would like
to submit to the hon. Minister that an ambi-
tious and important scheme such as this can
be mplemented only if adequate funds are
made available to the States in commensu-
rate to the volume of work to be executed
underthe scheme. If funds are not adequate
the scheme would prove to be failure and it
would remain on paper only as it has been
the case of several other schemes. | would
like to draw your attention to two or three
practical points We undertook tours of our
respeclive areas and paid visits to blocks
and had dialogues with ‘Gram Pradhans’
dunng our visits. We found that the people
were facing 2 or 3 general difficulties. The
census of 1981 has been taken as base for
making allocation of funds for the villages.
As perthe provision made underthe scheme,
the allocation will be made at the rate of
29066 paise per head. The villages having
population of or less than one thousand
would be treated at par with the villages
having a population of one thousand in matter
of grantingfunds. in this way, a village whose
population is one thousand or less will re-
ceive an amount of about Rs. 29,666/-. As
per the provisions made, 15 per cent of the
total amount is to be spent on Scheduled
Castes and Scheduled Tribes, 20 per cent is
to be spent on social forestry and 6 per cent
on ‘Indira Awas Yojana'. Will it be possible to
undertake all the work referred to above with
this meagre amount of Rs, 29,666/- 10 be
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made available in one financial year? Our
rural people are somewhat confused over
this scheme. As per the procedure made for
withdrawal of money from banks, ‘Pradhans’
have been authorised to withdraw money
from banks under joint signatures. But when
a 'Pradhan’ went to withdraw money from
the bank, the bank officer demanded his
share from the funds that have been allo-
cated. At several occasion, allegations have
been made in this House that 10 to 15 per
cent or in some cases even 20 to 25 per cent
of the funds allocated for the implementation
of special component scheme and other
schemes meant for development of poor
people are swindled by the bank officials.
They want their share from allocation of
funds for this scheme also. | say this on the
basis of definite information that due 1o this
reason some of the Gram Pradhans refused
to withdraw the money.

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY):
Sir, a serous allegation has been made by
the hon. Member that a bank officer has
asked a share from the allocation of funds for
the schemes. It the hon. Member gives the
name of the bank and the bank manager,
immediately action will be taken.

[Translation]

SHRI R.P. SUMAN: | wculd certainty
send you the details in black and white. |
would also like to tell here for your informa-
tion that the Bank of Baroda is the lead bank
for our area and the officials of that Bank
opanly say that they would get so much
share in the allocation of funds made under
this scheme. When some of the Gram
Pradhans were forced to give share, they
came back to their villages without withdraw-
ing money from the bank. | have been writing
to you from time to time in this regard and if
you want detailed information, | would pass
i on to you in writing. | am saying this
because this is a practical difficulty which the

rural people have to face. Different percent-
ages of amount to be spent on different
works out of the total money allocated have
already been fixed. From the discussion on
the matter in the House, | came to know that
15% of the total funds would be spent on
scheduled castes and scheduled tribes. You
can yourself calculate the amount which will
come to at the rate of 15% of Rs. 29,666/-
and the share of one family of the seheduled
caste/scheduled tribes in that amount. Will
they be able to undertake any work with that
amount? In the light of this fact, | have said
that people were facing practical problems.
We haveto be carefulthat whichever scheme
is taken for implementation in the rural ar-
eas, it should be done properly. Whetheritis
the work of laying drains or construction of
pavements in the streets or it is construction
of link roads or providing one point light in
Harijan colonies or for that matter it is the
work of social forestry. As a matter of fact,
the Government have already fixed the dif-
ferent percentages of amountto be spent for
different works. But the hon. Minister can
himself appreciate as to how a village having
a population of or less than 1000 will make
progress with an allocation of Rs. 29,666/-
only. | think that it would be misuse of funds
only. So | would urge upon the Government
to issue guidelines to the Gram Sabhas of
the villages having a population less than
1000 as to how bestthey can utilisethe funds
and which of the works is required to be
given priority. The siuation at present has
assumed such proportion that the work of
constructing village link roads taken earlier
under varnious schemes, has come to grind-
ing half in this financial year, It is said by the
local Government officials that the entire
funds meant for such work have been di-
verted to Jawahar Rozgar Yojana. As a
result thereof, works such as construction of
link roads and culverts for which maximumof
earth work has already been completed,
laying of pavements etc. have been left
incomplete at several places. | think that the
money spent so far on those works by the
Government would go waste with the on-set
of rainy season as earth work done will be
washed away, bricks laid for pavements will
be up rooted and culverts would be de-
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stroyed due to rain water. | would urge upon
the Government to pay serious thought to it
and take a decision to get those works done.
Kitis notdone, under which head the expen-
diture to be incurred on the work referred to
above will be debited? So it is imperative to
issue necessary guidelines by the Central
Government to the grass root levelif the said
works zre to be executed.

[SHRI SHARAD DIGHE in the Chair}
13.09 hrs.

They should be directed as to how the
trees planted under social forestry scheme
would be maintained and taken care of. In
my area, social forestry scheme was
launched on a large scale but after one
month itwas found thatonly 10% ofthe trees
planted were there. Rest of the 90 per cent of
trees have been up rooted. People would not
be benefited through the implementation of
such schemes. Jawahar Rozgar Yojana s a
solid scheme. The bureaucracy should be
mada responsible for implementing the
scheme effectively. A wrong impression has
developed in rural areas that they are to
spend only that much percentage of the
amount which has been earmarked for a
particular work under the scheme and the
amount can not be diverted for other work
But we will have to see as to which work
should be given priority. For the sake of
saying, itis being said that everything is to be
decided by the Panchayats themselves in
their open general body meetings. As there
is shortage of funds, it would be difficult to
complete the work with this meagre alloca-
tion. Not to speak of other works, with this
amount of Rs. 30,000/-, even a culvert can-
not be constructed. We are to provide em-
ployment to 30 per cent of women also
because this is an employment oriented
scheme. in addition to women, the poor and
the labourers are also to be provided em-
ployment and work is to be generated. How
is it possible with this meagre amount? 30
per cent of the amount will be spent on
paying wages to the labourers. How the
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Government would be able to soive the
problems of scheduled castes and sched-
uled tribes? It is a very big issue that is
agitating our minds. Hence, | would like to
make a humble request that the conditions
should be relaxed and a clear-cut guidelines
should be issued specifying therein as to so
much work is 1> be done and so much
amount is to be :pent on wages under the
scheme.

Sir, a reference has been made about
the funds to be provided for Indira Awas
Yojana under which construction of houses
has already been started. People are not
being benefited from this scheme to the
extent as it should have been. Poor people
andthe people belonging to scheduled castes
and scheduled tribes do not want to shift to
these Houses, because somewhere these
houses have been constructed without pro-
viding out-let for sewage water and some-
where these houses collapsed within a pe-
riod of six months after their construction.
Sub-standard material has been used inthe
construction of the houses and its quality
control test has not been conducted. The
Government should make provision for their
qualty-control test and enquiry should be
made to see whether the funds allocated for
the purpose are being utilised or not. Moni-
toring should be done in this regard. Unless
properly constructed houses are made avail-
able to them, people living in rural areas
would not be benefited from this scheme.

Sir, the results would certainly be more
encouraging, if the funds allocated for the
development of rural areas underthe scheme
are spent through the public representatives
instead of bureaucrats. But atthe sametime,
monitsoring should also be done and spe-
cific instructions should be given in respect
of purpose for which funds are to be utilised
on priorty basis. However, Panchayats
should be given some discretionary power
with regard to selection of work to be taken
on priority basis so that they can undertake
work as per their needs.

Sir, the way in which the funds have
been distributed, we wouldn't be able to fultil
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our dreams. So | would like to submit that
more funds should be provided. This scheme
has certainly arosed an new enthusiasm in
the minds of general public and they are
pinning high hope on this scheme that they
would be definitely benefited from it. Our
Government and the Prime Minister Shri
Rajiv Gandhi deserve appreciation for this.
With these words, | conclude.

SHRI LAL VIJAY PRATAP SINGH
(Surguja): Mr. Charman, Sir, there is no
doubt that unanticipated and all round devel-
opment has taken place in India during the
last42 years. But atthe same time itis a hard
factthat as perthe Government statistics, as
many as 4,40,00,000 people are stll living
not only below the poverty line but they are
unemployed also. Government of India
chalked out various schemes to meet this
challenge in the past also and they have
been showing positive results, due to which
we have been able to achieve this position.
But Sir, if we take an honest retrospection,
we find that though Government spent a
whooping sum of Rs. 1200/ crore under
NREP from which about 30-40 lakh families
were benelited and under RLEGP about 70
crore mandays were created, and all these
schemes showed some good results, yet
most humbly there were some discrepen-
cies which | would like to mention here. As
you know, when these schemes were imple-
mented a major part of the funds was swindled
by the middle-men. A substantial amount of
the funds used to be pocketed by a certain
class of people which was not desirable.
Today, by keeping liese points in mind, our
young Prime Minister has been very respon-
sive in his novel efforts of announcing the
Jawahar Rozgar Yojana. | am fully confident
that this programme will not only benefit the
actual beneficiaries but adequale funds will
be placed atthe disposal of every panchayat
to give it a concrete shape. Sir, you are
aware that an amount of Rs. 36.25 thousand
million have been mobilised for this pro-
gramme and provisions have been made to
release the funds directly to the panchayat
The Centre will contribute 80% of these
funds and the rest of the 20 per cent will be
bome by the State Governments. However,
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Ithink that these'dums aré not sufficient if we
take into account the size and vastness of
the country. As par the Central guidelines
issued in respect ©f the manner in which
expenditure is to be made, it has been stated
that 50 percent of the funds is to be spent on
making payments to the labourers, 25 per
cent on the construction of roads and build-
ings, 5 per cent on administrative expenses,
6 per centon Indira Awas Yojana and 10 per
cent on maintenance of assets created. An
additional 25 per cent will have to be mobi-
lised for social forestry. Sir, you are aware
thatwhile implementing any new programme
it is required to ensure that the objective of
the scheme is not unlliified and its purpose is
not defeated. The Gram Panchayats should
be vested with the powers of relaxing the
conditions because as per our experience
with RLEGP programme launched by late
Shrimati Indira Gandhi, under which it was
proposed to provide about 100 mandays of
work to one member of each family, the
results were not as satisfactory as envis-
aged. Similarly, regarding the Jawahar
Rozgar Yojana which is such an ambitious
scheme, it has to be ensured that t does not
remain merely on paper but is implemented
properly. Sir, | would like to make only one or
two suggestions in this direction. You are
aware that the hon. Members in the opposi-
tion have always been raising the issue of
decentralisation but when the same has
come up for discussion today, they are not
presentinthe House. You are aware of it and
I do not want to go into the details as the time
at my disposal is also limited. One thing
which | cannot compiehend is that they want
deceuntralisation only up to the State level
and not below that and allege that this will
usurp the powers of the State Government.
| am incapable of understanding as to how it
will usurp the powers of the State Govern-
ments. if the funds are directly granied to the
panchayats, the results will definitely be
positive. There can be decentralisation of
planning and planning can be undertaken at
the grassroots level which would cater to the
local needs and aspirations. No body should
have any objection in this regard.

Sir, | would like to submit one point
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mare. it has been proposed that the States
should make a certain contribution to these
schemes.

We must give second thought to it be-
cause condition of contributions does not
look to be in tune with the times. | think this
will create an cbstacle in the implementation
of programmes which would otherwise have
a smooth going. We should give seriov's
thought ta this problam so that the prolelar:at
class, those who live below the poverty line
could be uplifted.

Another thing | want to say is that this
will strengthen the Gram Panchayats and
make them more capable. We shall also
have to be wary of corrupt officials who
create obstacles in the work of Gram Pan-
chayats when it comes to evaluation of their
performance.

With these words, | extend my best
wishes for the success of this programme
and conclude my speech.

SHRI M.L. JHIKRAM (Mandla): Mr.
Chairman Sir, | thank you for giving me an
opportunity to speak on the Jawahar Rozgar
Yojana. This is an extremely ambitious pro-
gramme. Our Government and our party, the
Congress (I) have always made efforts to
remove paverty and 1o raise the standard of
living of those living below the poverty line.
For this purpose, the late Prime Minister
Shrimati Indira Gandhi started the N.R.E.P.
in the Sixth Plan. Then there was talk of
making improvements in the programme
because the lower classes had problems in
buying rations and therefore, more funds
had to be given. There, from 1.4.1981 for
‘Food for work’ programme was launched
and this gave some relief to the people.
Thereafter on 15 August, 1983 further im-
provements were introduced in the pro-
gramme. It was decided to provide 100 days
of employment to at least one member of
every family living below the poverty line.
This programme was called the Rural Lan-
dless Employment Guarantee Programme
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(R.L.E.G.P.). it has helped the poor people
to some extent but not as much as expected.
Last year hon. Shri Rajiv Gandhi toured
Rajasthan, Madhya Pradesh and other States
and saw the results of spending such a large
amount of funds for poverty alleviation. He
saw poverty in all its starkness. He saw the
food, the living conditions and the miserable
economic state in which the poor lived.
Perhaps he was disturbed about the money
being given by the Government not really
benefiting the poor. In his Independence
Day speech last year, he said that out of
every Rs. &/- being spent on the poor, Rs. 5/
-was takan away by the intermediaries while
the poor got benefits worth Re. 1/- only.
These were the factors that prompted fac-
tors that himto introduce the Jawahar Rozgar
Yojana. He noted that the officers who for-
mulate the schemes underthe N.R.E.P. and
the R.L.E.G.P. were also responsible for the
implementation partof it. The public forwhom
these schemes are actually meant had no
roleto play. Neither their opinion Is asked for
nor their co-operation sought. With virtually
nothing to do in the entire process, # is not
surprising that the public does not get any
benefits at all. Against this background the
hon. Pnime Minister thought of involving the
people in the formulation and implementa-
tion of schemes. This, infact, is the essence
of this programme. Till now, the beneficiar-
ies of these schemes have been the bureau-
crats contractors and the B.D.Os. Outof the
every Rs. 6/- sanctioned for them the poor
have been able to get Re. 1/- only. The
Jawahar Rozgar Yojana allows for participa-
tion of villages in the making of schemes
including fixation of priorities. From the vil-
lage level, the scheme will go to the Zila
Panshad and only then to the State level for
approval. The funds sanctioned for these
schemes will be directly deposited either by
the State Government or the Central Gov-
ernment into the account of the Gram Pan-
chayat. Previously, the funds were being
given through banks or the B.D.O.s on a
percentage basis. Due to this 25% to 30% of
the money did not reach the poor. This is how
exploitation was being done. To solve this
problem hon. Shri RajivGandhidirected that
the Central Government’s contribution, which



369 Discussion on Jawahar SRAVANA 11, 1911 (SAKA)

would be 80% of the total, will go directly into
the Gram Panchayat's account so far so
good. But may | know from the hon. Minister
how this money will be withdrawn from the
banks in which it is depusited? The officials
who usedtotake apercentageinthe N.R.E.P.
and the R.L.E.G.P. cases are working in the
same banks even today. Will they let the
money be withdrawn without charging a
percentage on it? Such a practice must be
stopped forthwith. Last year, | visited the
Gara Sarhi village alongwith the hon. Minis-
ter of State of Urban Development Shri Dalbir
Singh. To inquire into certain irregularities
committed under the N.R.E.P., the hon.
Minister summoned the bank manager. He
turned up only after three persoris had been
sent to him. Not only that, he behaved in a
most unseemly manner regardless of the
position of the hon. Minister. What is regret-
table is that the case is still pending. The
bank manager in question refused to deal
the case and challenged us to lodge a
complaint with any authority whatsoever.
Howcanwe hope to help the poorif this is the
attitude of the bank managers in our coun-

try?

Similarly on 25 July, 1989 acamp called
‘Aapki Sarkar, Aapke Dwar' was organised
in the Khasia development block. The Col-
lector summoned the manager of the Punjab
National Bank. In the first instance he re-
fused to come, but later relented when the
police was sent. According to him, their
senior officers ask tham not to sanction a
case until further orders are received. Thisis
the way bank managers function and if this
continues, Sarpanches will find it difficult to
withdraw money. This problem needs to be
attended to. Otherwise officialdom willprove
to be a stumbling block in the successful
implementation ofthese important schemes.
It would be left to villagers to decide on the
planning and implementation of the Jawahar
Rozgar Yojana. During my visit, | found that
soma Sarpanches who were intelligent went
from village to village and helped in the
formulation of the scheme. But elsewhere, it
wasthe B.D.O. who tormulated the schemes
by summoning the Sarpanches to the head-
quarters of the development block and for-
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warded the same for approval. This is against
the rules and such things should be dealt
with strictly. Schemes shouid be formulated
at the village level or at the Gram Pan-
chayats level only.

Withthese words | express my thanksto
you.

SHRI TILAKDHARI SINGH (Kodarma):
Mr. Chairman, Sir, for the last few days, the
Jawahar Rozgar Yojana is being debated
upon in the House, as well as seminars and
meetings at the district level and block level
are being organised outside the House to
inform the public about the same. This has
helped to arouse hopes and enthusiasm
among people for the programme.

Sir, you are well aware that Shrimati
Indira Gandhi introduced N.R.E.P. and
R.L.E.G.P. schemes to ameliorate the eco-
nomic conditions of the rural poor living
belowthepoventy line. However,the schemes
could botbeimplemented inthe same manner
as it was desired by Shrimati Indira Gandhi.
From the past experience it can be said that
there was much discontentment among the
rural masses on account of the involvement
of only officials in the implementation of the
schemes, preparation of estimates and
evaluation. Hence, the actual work done
under these schemes was below expecta-
tions. Fortunately, our young Hon. Prime
Minister, Shri Rajiv Gandhi, himself visited
the rural areas and studied the problems of
the people living in the remote areas also
held a seminar of the Panchayats to be
apprised of their grievances for which he
deserves our congratulations. On the basis
of observations made, he discontinued
N.R.E.P. and R.L.E.G.P. and instead intro-
duced the Jawahar Rozgar Yojana. Defi-
nitely, Shri Rajiv Gandhi took a right step by
invoiving the rural people in the formulation
of schemes for their upliftment, because itis
these people who are to be benefited by the
schemes. It is a great achievement and it is
indicative is of great vision, that the selection
and implementation of the schemes has
been delegated to the beneficiaries directly.
In all this, Shri Bhajan Lal and Shri Poojary
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have made significant contributions.

The need of the houristo strengthen the
Panchayats which are at the moment not so
strong and are not well equipped with pow-
ers. The constitution is going to be amended
shortly to provide for the elections of Pan-
chayats for further strengthening of this insti-
tution. Besides these, | would like todraw the
attention of the hon. Minister to some more
points, say 2-3 points more.

The hon. Minister should see that the
schemes which have not yet been com-
pleted and for which the Central Govern-
ment has directly given its 80 percent contri-
bution to the districts, may not remain incom-
plete on account of delay in administrative
and technical clearance from the lower rank-
ing officers like Junior Engineers and Assis-
tant Engineers because there are certain
very small schemes like the repair of em-
bankment of ponds etc. which involve an
expenditure of Rs. 3,000 to Rs. 5,000 for
their execution. For such schemes, there
should not be any need to going to the
technocrat-brokers for seeking their clear-
ance for them. To avoid delay, in this regard
the provision to entrust the Panchayats with
the work of planning and execution of the
projectsis going to be made in the Amending
Bill which has been introduced in respect of
the Panchayati Raj to authonse the Gram
Sabhas to clear the schemes. | would like to
request the hon. Minister to ensure that a
meeting of the Gram Sabha does take place
once a year as provided in the Bill.

Secondly, through you, | would like to
bring to the notice of the hon. Minister the
apprehension of the rural public about the
inclusion of the schemes launched earlier
under N.R.E.P. and RLE.G.P. in the
Jawahar Rozgar Yojana which is being en-
trusted to the Panchayats for implementa-
tion. The Government should compile data
regarding pending schemes and the funds
required fortheir completion as allthe blocks
have already beencovered underthe scheme
in order to avoid discontentment among the
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villagers. The hon. Minister should arrange
funds for fitting doors and plastering of walls
of the school buildings structure of which has
already been built but they are lying incom-
plete.

Thirdly, 1 would like to make a mention
of the usefulness of the Jaldhara scheme
which was launched by Shri Rajiv Gandhi
lastyear. Atthetime of its introduction, there
was much fervour among the Scheduled
Castes and the Scheduled Tribes for the
Jaldhara scheme, as is being seen now in
the case of the Panchayati Raj and the
Jawahar Rozgar Yojana, for which a provi-
sion of 15 to 20 percent amount has already
been made under the special component
plan to fulfill the aspirations of the people.
The hon. Minister should make a separate
provision for more funds for the Jaldhara
scheme, which is very useful. The estimated
cost of a well comes to Rs. 18-20 thousand
under this scheme.

Next point relates to maintenance.
Earlier under NR.EEP. and RLE.G.P., 4to
5Panchayats used to construct a road jointly
covering a stretch of 5-6 miles and laid the
concrete but now under the existing provi-
sions, the responsibility of its maintenance
has been entrusted to Panchayats them-
selves. However, underthe Jawahar Rozgar
Yojana, it will be a difficult task to be per-
formed. The Government can ask for the
statistics about the big projects which are
difficult o be executed at the Panchayat
level but should be taken up at the district
level. For example, the plan of constructing
along road should be taken up at the district
level, because if it is handed over to the
Panchayats, it may never be completed.

A confusion is being created about the
completion of developmental works at the
Panchayat level. However, | feel that those
works can be completed even at the Pan-
chayat level. In every new work undertaken
initially there is always a scope of doubt
about its completion, but to my mind, if the
Gram Panchayats have a political will, they
can execute these development works.
Development works involve the participation
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of the elected representative of the village
like the MPs and MLAs and the Block level
Officers of the area. They will also whole-
heartedly contribute to the successful imple-
mentation of the schemes.

| would like to request the hon. Minister
to pay his attentionto allthe issues that have
been raised here by me.

With these words, | thank you for giving
me an opportunity 10 express my views.

SHRI JANAK RAJ GUPTA (Jammu):
Mr. Chairman, Sir, the Jawahar Rozgar
Yojana introduced by Hon. Prime Minister is
forthe welfare and betterment of the people.
This is a big leap forward and to my mind it
will change the course of destiny of the
people living in the villages of India. The
unemployed and the low income groups will
be definitely benefited by this Yojana.

This yojana testified the sympathy and
determination of our great leader, Shri Rajiv
Gandhi, to bring about an improvement in
the living standard of the poor of his country
and to take his country ahead on the path of
progress. Shri Rajiv Gandhi has in him the
philosophy, socialism, equality and non-vio-
lence of Mahatma Gandhi, wisdom of Nehruiji
and dauntless nature of Shrimati Indira
Gandhi. It is only for that reason that he is
constantly busy with the work of develop-
ment of his country to carry it forward on the
path of progress.

The Jawahar Rozgar Yojana aims at
ameliorating the conditions of the people
living in villages as, even for the clearance of
small roads or any other petty work, they had
to approach some officer alongwith the M.P.
or M.L.A. Despite this the B.D.O. sometimes
used to turn down their proposals. However,
now under this scheme, the villagers can
themselves formulate the projects for the
upiftment of their village and take a decision
on their own to get any project executed by
themselves. Now the officers will have to
contact the villagers which is a good thing.
This is the result of realisation of our dreams
visualised under the leadership of the Con-
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gress to devolve power at the lower level i.e.
the grass root level. :

The programme is meant for upliftment
of not only villagers, but all the scheduled
castes and scheduled tribes living in that
area. This will also solve the problem of
livelihood and unemployment of these
people. The provision of a 30 percent quota
for women will improve their status in the
society and will also remove the hardships
being faced by them at present. |, therefore,
feel that this scheme will highly beneficial to
the people. It will improve the economic
condition of the masses. Secondly, there will
be neither a contractor nor a middleman
involvedin it. The people will have to execute
the job entirely by themselves.

In this connection, | would like to make
a few submissions about my constituency.
My constituency consists of a large number
of villagers including those in hilly and border
areas. The people inthese areas experience
alot of difficulties. Only 6 per centfunds have
been provided for Indira Awas Yojana under
the Jawahar Rozgar Yojana. | feel that this
amount is very meagre. Because, the num-
ber of shelterless people belonging to Sched-
uled Castes is very large in my constituency.
As many as three families live in one house.
| therefore, request that this percentage
should be increased and more funds pro-
vided for this purpose so that their condition
could be improved and the benefit of the
scheme reach these communities.

Besides, there are some other points
also which | would like to submit to you. The
panchayats should be fully empowered to
make changes in the plans as they deem fit
in the interest of their area. For example, at
a number of places, the people are being
asked to accumulate water by constructing
small ponds in the villages so that the water
thus stored could be used for irrigation pur-
poses when needed. But there are villages
where it is not possible to do so. Similarly,
there is a provision to construct pucca pave-
ments with stones. But stone cannot be used
there. There pavements can be made with
bricks only. Hence they should be at liberty
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to make changes in the plan whereever they
feel necessary.

Iwould like to make yet another sugges-
tion. My constituency consists of small vil-
lages, border area as well as link roads and
lanes. It is necessary to provide water to
these places. Water is also necessary for
irngation purpose. As such maximum funds
should be provided for my constituency so
that the people could get facilities and are
able to avail of the benefits of this scheme.

SHR! YOGESHWAR PRASAD YO-
GESH (Chatra): Mr. Chairman, Sir, a dis-
cussion on the Jawahar Rozgar Yojana has
been going on for the last tew days. | know
that nowhere in the world any leader has
ever taken such a vital step of implementing
the poverty alleviation and employmant
programme on a such a large scale as hat
been done by our Prime Minister. Shri Rajiv
Gandhi. It was Smt. Indira Candhi who first
of all gave a cal for removing poverty and
making the pecpte self-reliant. Qur present
Prime Minister Shri Rajiv Gandhi is all set to
accomplhish these tasks in order to realse
the dreams which Smt. Gandhi saw once.
Our hon. Prime Minister is implementing
these programmes very effectively and tak-
ing concrete steps in that direction. Remov-
ing poverty and making the poor people self-
reliant are two difierent things. The step
taken by our lezder towards self-reliance
under the Jawahar Rozgar Yojana is a his-
toric ore. This is the reason why the hon,
Members belonging to the opposition are not
being seenonthat side. Today, they vacated
their seats and left the House. Perhaps, their
mind is also blank. That is why they vacated
their seats and left. | heard some members
of their party vacated one another outside
the House as to why did they submit their
resignations. One of their senior leaders was
telling that there was no way out for them but
to resign. Elaborating his point turther, he
said that when the Bofors issue was being
discussed, they floated a rumour in the
country that Government's position had gone
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down whereas their own position has been
elevated. With the launching of so many
welfare measures by the Government, their
weight has come down and the morale of the
Prime Minister has been boosted, theraby
increasing his popularity. Therefore, they
have no way out but to spread a rumour. The
successful implementation of Jawahar
Rozgar Yojana will bringing prospaerity in the
lives of the people. But the opposition us
unabletotolerate all this. That is why they did
not participate in the discussion and admit-
1ed their defeat in advance. At the block level
the people are divided into two groups. The
officials of the block think that they are a part
of the bureaucracy and the Gram Pradhan'
and Sarpanches think that they enjoy 2
special status as the representativec of the
people and hence they havo tne exclusive
right to implement tho scheme. Blocks were
setup afterindapendence and the officials at
the block ievel used to be sent their with a
nussionary zeal for the implementation of
the socialistic programmes of the congress
party. At that time, only such persons who
had an experience of 15 years in the further-
ance of socialistic values of the Congress
and of serving the villagers in association
with the people’s representatives, were eli-
gible to be a part of bureaucracy at the block
level, and not others. They are a pan of the
basic values ofthe Congress and they should
work in unison with the people's representa-
tives. But, it is unfortunate that people in-
dulge in competition and there is lack of co-
ordination among them. lt is very rare to see
an appreciable result of the measures taken
in the public interest. Of course, with the
implementation of the Jawahar Rozgar
Yojana, this tension has come down. This
work could easily, be implemented if the
‘Gram Pradhan’ and block officials work in a
team spirit. | held discussions with the block
officials work in a team spirit. | held discus-
sions with the block officiais, the Gram
Pradhans and-the Sarpanches about the
basic issues concerning this scheme. The
'Gram Pradhan' considers the Gram Sewak
ahurdle in his way. The Gram Sewak follov;s
the orders of the B.D.O. direct whereas he
should follow the orders to the ‘Gram
Pradhan’ or the Panchayat and the public
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welfare work, the work of implementation or
the question of following the orders should
be confinedto Gram Panchayats. Theirprime
demand is that the Gram Sewak who is
directly associated withthe Panchayat should
perform his duties onthe orders of the ‘Gram
Pradhan’ and not the orders of the B D.O.
Where the powers of the blocks and the
Panchayats have not been clearly defined, it
becomes a secondary issue thete. For ex-
ample, let us take the case of afforestation.
h has been laid down that 25 per cent of
afforestation scheme is 1o be implemented
by the Panchayats But suppose scodlings
have not been prepared or sapplings have
not been grown at the panchayat level In
such a situation, it becomes immaternal
whether to take the sappling from the forest
department or somewhere else Alloresta-
tion must be done at any cost The difficuity
arises when they insist cn carrying out the
work of afforestation by growing sapplings
through thetr own labourers Under these
circumstances, the work cannot proceed
further There should be no restriction that a
specified percentage of funds will have to be
spent on plantation, afforestation develop-
ment and so on The wotk should be imple-
mented in accordance withthe powets dele-
gated to Panchayats When a panchayat
takes up a scheme, it should be given full
powers so that i could complete it with the
limited funds. There is no need to categories
the work and thrust on them. Cotiage indus-
try should also be included in the employ-
ment scheme introduced by the Hon Prme
Minister for the Panchayats. There are cer-
tain jobs which can be disposed of at the
Panchayat level. For example, products like
cane baskets, bamboo mattings, tool handles
and carpsts have ready markets and thcse
products can easlly be sold there f bamboo
mattings could be made in Chotanagpur
area and sold there, it will prove to be very
effective in stowing in the mines. The people
inthe area could be impatrted training in Durri
and carpet making and given employment.
Most of the people engaged in this work are
the Harijans. If the Government involves
people at the block level, caste feeling
among them could be removed. Secondly,
as has been said by some hon. Members,

Rozgar Yojana 378

development work at the block level is
hampered during the rainy season. Certain
provisions have not been made clear in the
schems. For example, let us take the case of
construction of bunds. Only Rs. 25,000 have
been provided for this purpose in respect of
my constituency and this amount is very
meagre. | request you to raise this amount to
Rs. 1,00,000 because a bund constructed
for Rs. 25,000 will collapse soon and the
money spent on it will be wasted. In view of
allthesedifficulties, the classification of work
should be done at the Panchayat level and
not atthe district level The blocks should not
interfere in 1it. The officials at the block level
who assistinthe implemsntation work should
be provided technical knowhow on the basis
of the schemes, so that they could perform
their duties properly. | feel that they could be
nobetter and effective stepthanthe Jawahar
Rozgar Yojanainthe democratic system, as
it has given moral strength to the people and
ensure devolution of power. | would like to
congratulate the Hon. Prime Minister for this.
With these words, | conclude.

[Enghlish]

SHRIASUTOSH LAW (Dum Dum): Mr.
Chairman, Sir, 1 ara grateful to you for giving
me an opportunity to speak on Jawahar
Rozgar Yojana. The Jawahar Rozgar Yojana
should be considered. We should congratu-
late our Prime Minister as also our Govern-
ment for bringing this new scheme to give
relief to the rural unemployed, particularly to
those families which are living below the
poverty line. | personally feel that the effect
of the Jawahar Rozgar Yojana should be
read alongwith the proposed Panchayat Bill.
Then, you can get a correct picture of the
effect of this Yojana. Sir, this Scheme was
launched during the Budget presentation
1989-90. The very idea behind this Yojanais
to create intensive employment in the back-
ward districts having acute poverty and
backwardness. If | remember correctly, dur-
ing the presentation of the Budget in 1989-
90, 120 districts were covered under this
Yojana. Subsequently, the Schemehasbeen
expanded. Now, NREP and RLEGP are
merged with this Jawahar Rozgar Yojana.
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Since democracy has come into existencein
our country, the Plan has never neglected to
think over as to how to generate empioyment
for the people. It has started right from the
First Plan itself when an attempt was made
to generate employment opportunities for
the rural people. In the First Plan, the em-
ployment opportunities created were 1.5
millions. During the Second and Third Plan
also, this process continued because the
idea of generating potentialities for the
employment of the rural youth was always in
the minds of the planners. Inthe Second and
Third Plans, the total employment potentiali-
ties created were 7.5 millions. During the
period, 1966-77, in this long period, the total
employment opportunities created wereover
9 millions. But in 1976, after proper statistics
were taken, it came to knowledge that the
approximate backlog of 27 milhions, This was
the pasitionin 1976. Inthe Sixth Plan, during
the period 1980-85 in order to cover up this
backlog of 27 millions, NREP and RLEGP
were introduced for the first time. That of-
fered a great refief. But again the total back-
log remained around 18 millions even during
the Sixth Plan period. So, an effort has to be
made now to complete this backlog and
bring 4.80 crores of tamilies, those who are
living below the poverty line, under this
Scheme. | would like to emphasise one
point. How will this Jawahar Rozgar Yojana
be implemented in the States where the
panty ruling in the centre is not ruling in the
States? Will it be implemented properly? |
am referring to States lke Kerala, West
Bengal, Andhra Pradesh, etc. Let me restrict
myself to the State of West Bengal. | am
projecting certain practical problems which
might arise at the time of implementation of
this Yojana. Who are the beneficiaries? The
beneficiaries of this Jawahar Rozgar Yojana
are the persons who are living below the
poverty line. Firstly, it has to be identified as
towhich arethe families who are living below
the poverty line. The machinery which will
identify these families may manipulate in the
non-Congress (1) ruled States.
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| am putting it bluntly; | carinot help that.
| have an apprehansion. The hon. Minister is
here and he shall be in a position to give us
the correct picture. What process has been
adopted to identify the families living below
poverty line? And who will do that? I this is
not done properly, probably there is every
possibility of manipulation in States like West
Bengal, Kerala, Andhra Pradesh and others.
The real needy persons, those families re-
ally under poverty line would not get the
benefit intended for them. That is my first
apprehension. | hope, the hor. Minister will
give us the full picture.

Secondly, as | understand from the
Jlawahar Rozgar Yojana, it is a very big
scheme. | am not going into the details of it.
Every village with a population of three to
four thousand will get an amount ranging
between Rs. 80000 and Rs. one lakh par
year. Alldevelopmental works willtake place
witnin the village and the families under the
poverty line 'would be involved in the devel-
opmental work of the village. How exactly
willthey be benefited by the Jawahar Rozgar
Yojana?

[SHRIMATI BASAVARAJESWARI in the
Chain

14.02 hrs.

if, for example a sum of Rs. one lakh has
been earmarked for a village having a popu-
lation of three to four thousand, in what ratio
will this amount be spent? Will the Covern-
ment fix a definite ratio that this much portion
of the money will be spent on raw material
and so much would be paid towards the
wages? | have gone through the scheme. |
think, certain ratio has been fixed, whether
that is going to be adhered or not and who is
going to monitor it?

Then, in the case of a village where the
Panchayat is controlled by one particular

political party, is it not a right apprehension
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for the pecple belonging to different political
groups that they would not get any advan-
tage of the Yojana? Whatever developmen-
tal works takes place, it will be done through
their own men. Power has been given in the
hands ofthe people. Ifone reads this scheme

-with the proposed amendment to the Pan-

-

Ty

chayat RajBill, the whole idea of the scheme
isthatthe power willrise from the lower level;
it will not percolate from abave. Inthat case,
in 2 village wheie onc particular party has
got the entire power, what will be the fate of
the families belonging to or having different
political views. Whether they will be involved
in the development or not, they would get
benefit of this scheme, and if so, what moni-
toring system has to be provided, that has
not been clear to me.

One more point, and that is interference
of the middlemen, brokers and contractors,
| may be repeating that point possibly, be-
cause the discus<ion has been going on for
the last two-three 1ays and much has been
said about this.

Sir, again lwould iike to emphasise from
my personal practical experience that what-
ever beneiits Government wants to give to
the people living in villages, ihey are taken
away by the contractors or the middlemen.
Though it has been mentioned that in the
developmental work connected with this

- yojana no middleman or contractor will be

invoived, 1 would like to say that practically it
Is not possible to have proper monitoring
from village to village. Se, | would like to
know what are the in built checks and bal-
ances within the scheme itself which will see
that no middleman or contractor is involved.

Madam, before | conclude my observa-
tions regarding the broad difficulties or the
apprehended difficulties of the Jawahar
Rozgar Yojana, may | again congratulate the
Government as also the Prime Minister and
say that this is one of the most progressive
schemes which has been introduced in this
House and it will go tc the tenefit of the
people who are living below the poverty line.
With these words, | conclude my speech.
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SHRI MANIKRAO HODLYA GAVIT
(Nandurbar): Mr. Speaker, Sir, Jawahar
Rozgar Yojana is the scheme that will bring
about a radical change. | would like to speak
on it. I would like to express gratitude to Shri
Rajiv Gandhi on behalf of myself and that of
the poor peopie for the introduction of this
yojana. In case this yojana is properly imple-
mented, it would mean that the vision of
Mahatma Gandhi, the father of the Nation, to
usher in the Gram Rajya in this country-is
being realised here.

Our Prime Minister has made an alloca-
tion of Rs. 2100 crore under this yojana and
50 percent of the amount being given to
Gram Panchayats under Jawahar Rozgar
Yojana would be spent on the people living
below the poverty line. It is a welcome fea-
ture of the scheme that 30 per cent of the
employment generated vnder this scheme
wili be' reserved for women. Gram Pan-
chayats will get full benefit of the improve-
ment in their working. Government should
concentrate their attention on the village
development agencies so that this yojana is
properly implemented. | would like to re-
o':est to the Government that if any officer
deliberately obstructs the implementation of
this yojana, action should be taken against
him. Funds should be provided to Gram
Panchayats under Jawahar Rozgar Yojana
without any delay.

Jawahar Rozgar Yojana is being wel-
comed by the villagers and the poor people,
andthey are expressing their gratitude toour
Prime Minister Shri Rajiv Gandhi for this
scheme. In view of the enthusiasm of the
poor people, Central Government and the
Statement Government should extend their
fuil cooperation in this regard. Our Govern-
ment would be able toimplementthis scheme
quite successfully. OQur Prime Minister, Shri
Rajiv Gandhi has in his mind a programme
for the upliftment of the poor people of this
country and he wants to implement this
scheme whole heartedly. However, | think
thatthe cooperation of curcolleagues is also
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necessary for the implementation of this
scheme.

| would Ike the State Governments,
Distnct Village Development Agencies and
the Zila Panshads to ensure that the provi
sion of spending 15 per cent of the funds on
Scheduled Castes and Scheduled Tribes is
strictly implemented Under this scheme, all
the development works of the village—such
as the construction of school buildings etc
have beenentrustedtothe Gram Panchayats
but Gram Panchayats do not have any
Engineer or Overseer to assist them I
engineering staff 1s made available to the
Pancnhayats, they can prepare estimates for
the construction warks You must pay atten-
tion towards this thing

Sinceyou have rungthe bell, | would not
take much time of the House However, |
would like to submit that the Government
should pay attention to all the 1ssues that
have been raised by me and provide full
benefits to the poor people by implementing
the Jawahar Rozgar Yojana With these
words, | conclude my speech

StIRI MURLIDHAR MANE  (Nauik)
Madam Chairman, first of all | thank you for
giving me an opportunity to speak onJawahar
Rozgar Yojana At the outset | would like to
Shn Rapv Gandhi on my behalf and on
behalf of all the rural people alsc

We got our independence, 42 years
ago Mahatama Gandhi got this country Iib
erated Our first Prime Minister Pandt
Jawahar Lai Nehru had stated that no doubt
we have got our political iIndependence but
unless and until the poor farmers, agricul-
tural labourers, adivasis and Harijans hving
inrural areas of \ne country are notgivendue
regard inthe society, this independence has
no meaning Pandit Jawahar Lal Nehru had
setinthe five yearplans inthis country for the
realisation of his vision of rural development
and for the developmerit of the villages With
that, our dream of rural development was
converted into a reality but the population of
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tus country has, in the meanwhile, gone up
from 40 crores to 80 crores. But the prob-
lems which we were already facing, con'in-
ued unabated posing before us the question
such as how to control the increasing num-
ber of educated unemployed youth how to
check to check the population growth in the
rural areas of this country and how to check
the migration of rural educated masses to
the cities resufting in the outburst of popula-
tion 1n cities and desolation of villages be-
hind them The children of the farmers who
have studied In rural areas, also come to
cities for employment 70 per cent of the
farmers of our country still depends on rams
for agriculture and we have not been able to
provide them umigation facilities in the real
sense That 1s why when the country was In
the gripof drought and farmers’ own children
started starving Our Prime Minister Shri
Rajiv Gandhi struck upon an idea of the
utilisation of services of the rural unem-
ployed youth for the development of the
country who were otherwise lead astray for
various unwanted callings and brought about
this Jawahar Rozgar Yojana | hope that the
youths of the rural areas want to realise the
dreams of Mahatma Gandhi and Jawahar
Lal Nehru It s a historical coincidence that
we are implementing this Jawahar Rozgar
Yojana at the time when we are going to
celebrate the Nehru centenary year in 1989,
I would Ike to submit that by this Jawahar
Rozgar Yojana which has been launched for
the rural development a congenial atmos-
phere has been created In the villages but it
s a matter of regret that at the moment when
we are going to discuss the i1ssue of rural
development and problem of the rural un-
employed youtn in the parliament, opposi-
tion parties of this country have conducted in
the most irresponsible manner as they have
resigned to stay away from the parliament.
Atthetime oftheir visit to their constituencies
they had promised therr electorates that they
will also do sometinng for the rural develop-
ment but now when a discussion i1s being
held onthe rural development, inthis House,
the opposition parties have run away from
this august House which is nothing but a
stunt General elections are coming nearer
and these people want time for elections,



385 Discussion on Jawahar SRAVANA 11, 1911 (SAKA)

therefore they have resigned 4-5 months
earlier to go to the people for doing election
propaganda. But | would like to submit to the
Ministerthat we have very high expectations
of our Hon'ble Minister Shri Bhajan La,
because he comes from the rural area and
he has developed the traits of leadership in
villages, so he knows the problems of the
villages and also how to solve them. | think
that sufficient funds have not been provided
for this purpose. The funds provided earlier
under IRDP and RLEGP schemes were not
being utilised properly but recently when we
went to our constituency, we found that the
people are very happy with this Jawahar
Rozgar Yojana and some of the amount
given for it is being used for the purpose of
social forestry by them. In my constituency
the youth took out a large procession to
thank Shri Rapv Gandhi for this scheme.
Raising their hands every one of them ex-
pressed their hopes that it will solve the
drinking water problem of these villages,
dams will be constructed and the problem of
unemployment of rural people will also be
solved through this scheme

There are many such villages where we
have schools but without a building and even
if there is a school building. they do not have
teachers. With the implementation of Black-
board operation, chiliren are going to school
but they have to sit on the floor as there i1s no
proper arrangement for their seating There-
fore, it is a matter of pleasure that school
buildings, dams and roads willbe constructed
there under this scheme.

Now the work of planning will not be
done in Delhi as it was being done eatlier.
Hence I would like to thank Shri Rajiv Gandhi
for the herculean task he has undertaken for
the decentralisation of powers. Now the vil-
lage sarpanch will himself decide the priori-
ties of the works to be undertaken by the
panchayats. Gram Sabhas of villages will
also be taken into confidence in this regard.

| would like to submit that we should
make arrangements under Jawahar Rozgar
Yojanatodisplay onthe board inthe villages
the programmes to be undertaken in the
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villages so that the people of villages may
come to know about the amount received for
a particular work in their village. Now people
will sit together and decide the priorities of
work to be undertaken by them keeping in
view the amount of money available with the
sarpanch. They will also be able to utilise the
fund properly. The provision of an amount of
Rs. 27.80 per head for the entire year is too
meagre. If the unemployed people are to be
provided employment for the whole year,
this amount should be increased.

With these words | thank you for giving
me an opporiunity to speak.

*SHRI V. KRISHNA RAQO (Chikkabal-
apur): lwholeheartedly welcomethe Jawahar
Rojgar Yojana brought by our honourable
Prime Minister Shri Rajiv Gandhi. The main
objective of this programme is o bring the
poor people of this country above the pov-
erty line.

Thetatherofour nation Mahatma Gandhi
had a dream of establishing Rama Rajya in
the country. That dream is becoming a real-
ity due to the hard work and historical deci-
sion of our Prime Minister Shri Rajiv Gandhi.
We are all glad to welcome and support this
progressive programme.

The first Prime Minister of this country
Pandit Jawahar Lal Nehru is the architect of
modern India. The former Prime Minister,
Shastriji gave us the famous slogan “Jai
Jawan, Jai Kisan.” Our great leaders have
rendered yeoman service for the upliftment
of the poor masses of this country. Our late
lamented leader gave us the slogan “Garibi
Hatao™ and she dedicated her entire lief for
the amelioration of the poor people. She had
realised that there cannot be Rama Rajya in
the country unless and until we root out
poverty completely from the country.

| am born and brought up in a village. |
was the Chairman of village panchayat and
| have served the people of village for more
than 30 years. | was the President of Taluk
Board for several years. | have understood
the problems of the poor villagers.

*Translation of the speech ariginally delivered in Kannada.
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Our Prime Minister had toured the whole
country. He has visited the remote villages
and he has seen the difficulties of those
people in his own eyes. He has realised the
poverty that is prevaiing in the country.
Therefore, he has brought this progressive
programme Jawahar Rojgar Yojana in the
centenary year of Pandit Nehru.

The total amount allocated during the
presentyearforthis programme s Rs. 2,623
crores Last year the amount allocated for
NREP and RLEGP was Rs 1600/- crores.
The increased allocation during the present
year is Rs, 1023 crores. The amount allo-
cated to Karnataka dunng the cunent year
for Jawahar Rojgar Yojana 1s Rs. 120.93
crores. Last year the amount allocated to
Karnatakafor RLEGP and NREP was 74 76
Theincreaseinthe allocationto Karnatakais
Rs. 46.17 crores All this amount will go to
the people who are below the pvoerty line.
Therefore, all the families of the country
should be gratefulto the Pnime Minister The
money goes 1o the village Panchayat from
the centre directly. This is the tirst and fore-
most salient feature of Jawahar Rojgar
Yojana. There is no middle man The village
Panchayats will take decisions about their
plans They will have the liberty to utilise the
money for the progress of their respective
areas.

The opposition party members ran away
from the Parliament. They are freightened
by the progressive plans of gur Pnme Minis-
ter. There 1s a proverb in Kannada “The
husband who does not like the food finds
stone In the curd.” Similarly the opposition
party membersfound something inthe C&8AG
report. Here | would like to cite a short story.
A wolf and a lamp were drinking water in a
nver. The water was flowing from the wolf s
side towards the lamb The wolf objected to
the lamp stating that t was polluting the
water, The lamb said that the water is flowing
fromthe wolf towards him. Thenthe wolf said
that the lamp had abused him some time
ago. The lamp replied that he had never
seen the face of the wolf earlier. The wolf
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continued its charges and said, “if you have
not abused then your father or grand father
had abused me.” Then the wolf punched on
the lamp and ate him up. Inthe same way the
opposition party membars ran away taking
the name of the C&AG report.

The former Chief Minister of Karnataka
has said that he had formed the mandal
panchayats.

[English}

MR CHAIRMAN: You can speak on
this during the Budget.

SHRI V. KRISHNA RAO: No, Madam,
| am not speaking on the State Budget. | am
speaking on Jawahar Rojgar Yojana. | want
to refer to a statement made by the former
Chief Minister of Karnataka with regard to
Panchayat. Thisis all. He said that the Centre
Is copying his plans Thisis not correct. The
centre 1s not copying anybody's plan. it has
come forward with the panchayat Bill to give
power, finance and all support to the village
panchayat.

The centre allocated Rs. 5 crores of
rupees each yearfor providing drinking water
to the villages in Karnataka. In the last five
years a total amount of Rs. 25 crores of
rupees has been sanctioned. What has
happened to this money? Only 50 to 60% of
the total allocation to Karnataka has been
utilsed for NREP and RLEGP. More than
40% of the allocation meant for these pro-
grammes has been diverted. Of course, such
misutilisation and diversion of funds willcome
to an end. The Centre, therefore, decided to
give the funds to the Panchayats directly.

Once again | supportthe Jawahar Rojgar
Yojana and wish it all success. My thanks
are due tothe hon'ble Prime Minister and the
Hon'ble Minister for Agriculture of their best

efforts to make this programme a grand
success.

Madam, | thank you for giving me this

opportunity to speak and with these words |
conclude my speech.
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DR. CHANDRA SHEKHAR TRIPATHI
(Khalilabad): Madam Chairman, | would Iike
to give hearty congratulations and thanks to
the Hon. Prime Minister for presenting such
a unique gift to the people of this country on
the occasion of the birth centenary of Pandit
Jawahar Lal Nehru, the great builder of
Modern India. Detailed views have been
expressed by our friends on the Jawahar
Rozgar Yojana. There is no two opinion
about it that it is for the first time that a
scheme has been launched to provide op-
portunities of employment to the poor living
in the five lakh villages of India. In the past,
whenever, we went to our constituencies,
complaints were madeto us and the pradhans
used to say that not even a minor work of
construction had been undertaken in therr
village. To-day, the changing situations, no
village in India will find an opportunity to
complain that they have been left undevel-
oped during the Congress rule under the
leadership of Shri Rapv Gandhu. It is for the
first tme that an effort has been made to
provide the power of taking decision to the
basic units of democracy 1.e. village Pan-
chayats in respect of therr developmental
priorities for the solution of their problems.
We would liketo congratulate the Hon. Prime
Minister for his unprecedented strides to
strengthen the basic units of democracy for
the first ime in the world. | will not go into the
details. Iwould like to mention only two-three
points. Before implementation of this scheme,
the funds which used to be allocated by the
Central or the State Government for devel-
cpmenial works, had to pass through so
many stages that it caused an unnecessary
delay w ihere was every chance of the
misuse of funds. Now by providing funds
direct to the villages, treating it as the basic
unit under the new scheme, not only unnec-
« »udry delay being caused earlier due to red
tapism had been removed, but efforts have
also been made to remove all such agencies
which were engaged in corrupt practices
and were causing obstructions in the proper
disposal of work. As the entire scheme has
been formulated on the instructions of the
Hon. Prime Minister. | would like to draw the
attention of the hon. Minister of Agriculture to
two-three points. First, you should give this
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assurance to this House that all the inconsis-
tencies of this scheme will be removed. The
Government and the Hon. Prime Minister
have, on a number of occasions, assured
this august House that regional imbalances
will be removed for the progress of the coun-
try. The areas have been classified as devel-
oped, undeveloped and completely back-
ward. More funds are provided by the State
Governments for development of hilly areas
as compared to the plains, because the hilly
areas are backward in all respects. So uni-
formity has been maintained while providing
funds on the basis of population, but if the
same critena is followed in respect of the
flood prone areas of Uttar Pradesh, Assam,
Bihar and West Bengal which is known as
the Kachhar areathen no development would
take place. The desert areas and the hilly
areas which are in comparsion to other ar-
eas, more backward should have been pro-
vided more funds, so that they could come in
line with others. One more difficulty is there
that as regards all such restrictions which
make it binding on the Panchayats, that 15
percent of the total amount be given to them
will be spent on the welfare of Scheduled
Castes and Scheduled Tribes, it is reason-
able because they are the most backward
and neglected part of the society. But if you
impose such restrictions, that 20 per cent of
the allocations should be spent on social
forestry and so on, nothing can be done with
the allocated amount. | would like to submit
that the existing compulsion of 15 per cent
amount may definitely be continued, but as
regards the rest of the amount, the Gram
Sabha should have the discretion of spend-
ing 1t according to their order of priorities.
Earlier we had a number of developmental
schemes, of which N.R.E.P. was of a great
significance as all the works such as the
construction of dams and roads were being
executed with the funds provided under that
scheme. It is right that now that scheme has
been merged with the Jawahar Rozgar
Yojana, but the dams which were to be
constructed under the N.R.E.P. according to
the district plan and which were not under
irrigation department, are lying incomplete.
If these works are not completed, all the
money which has been spent on them till
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now, willgo waste. | would like to requestthat
even it the N.R.E.P. has been merged with
the Jawahar Rozgar Yojana, all the incom-
plete works, be it the construction of roads,
dams, or some other works, should be,
anyhow, completed, so that they can benefit
the people of those areas. Madam Chair-
man, pracrtically, there are two types of
works: one is the temporary type of work,
such as the construction of unmetalled roads
for which the labourers will have the chance
of getting as their wages the major part say
70 to 80% of the amount to be incurred on
that work. Another type of work is the perma-
nent construction. Suppose a Gram Pan-
chayat decides to construct a panchayat
Ghar or a culvert or any other structure of
permanent value, then 70-80 per cent of the
total amount of the allocation is spent on the
material required for it and 20 to 30 per cent
of it is spent on the wages of the labourers
engaged forthe job. However we should not
be non-pragmatic in our approach. In re-
spect of permanent works, you should relax
the condition of compulsory expenditure of
50percentamountonwages, only then it will
be possible for us to get the work done
properly. We would like to congratulate our
Hon. Prime Minister and the hon. Minister of
Agriculture for providing opportunities of
employment to crores of people in India.
Now the labourers living in villages will get
employment there and this scheme will also
help to abolish the system of bonded la-
bourer and the corruption deeprooted in
different cadres. But if after the actual com-
pletion of works, 20 per cent of the amount is
demanded from the Pradhan of Gram Sabha
in the name of quality evaluation of assess-
ment or if there is such a bargaining with
these people for a particular amount in order
to get the final sanction for payment on the
basis of entry in the M.B. or a certificate in
respectof the quality construction, it won't do
and would require the attention of the Gov-
ernment in this regard to get it ensured that
corruption is struck at its root so that in every
nook and corner of this country, the people
may reap the fruits of this schemae.
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[English)

SHRI BRAJAMOHAN MOHANTY
(Puri): Madam Chairperson at the outset |
would congratulate the hon. Prime Minister
for introducing this scheme. It is not that
unemployment is only in India. As a matter of
fact. in most of the advanced countries of the
world unemployed is the most significant
economic phenomenon which is disturbing
them. Sofar as the United States of America
is concerned, it has 5.3 per cent unemploy-
ment and in U.K. there is 6.3 per cent unem-
ployment and France has 9.9 per cent unem-
ploymentand Spainhas 17.7 percentunem-
ployment and ltaly has 16.5 per cent unem-
ployment. So, Madam, our problem here is
that whereas ihey are handling the static
population, here in India our population is
growing every day. So, the magnitude of the
problem can be imagined and the hon. Prime
Minister has found out a new strategy not
only to remove unemployment, not only to
remove poverty, but also create an egalitar-
ian ethos in society and also to remove
corruption, inefficiency and to involve he
people inthe whole developmental process.
Madam, the masses have been associated
with this programme and this is very good
thing and it will create a new social order.
Madam, | myself have attended a number of
gram sabha meetings and as a matter of
fact, | saw a very women are participating in
the gram sabha meetings and also contribut-
ing by giving their opinions. So, the political
apparatus of this country should be involved
so that the participation of women, the SC
and ST people, the poorer people is en-
sured. They must be associated in gram
sabha meetings so that they can contribute
therr opinion and participate in the pro-
gramme. Another aspect will place before
you is that so far as the percentage alloca-
tionis conceined, we have made 20 per cent
lcr the backwardness in the States, 60 per
cent for the poor people and 20 per cent on
the basis of the level of agricultural produc-
tivity and proportion of agricultural labourers
in the total labour force. My submission
would be that the backwardness of an area
should be given more weihtage and it should
be morethan 20 per cent. Atleast 25 per cent
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should go on that consideration. It should be
allocated on the basis of the backwardness
and the number of SC/ST people as well as
the poorer people there. Now, there is an-
other problem over which we are agitating,
i.@. the agriculture is getting very low priority.
As a matter of fact, agriculture is getting only
25 per cent of the total public expenditured
even when 70 per cent of our population is
living in that sector. This has been answered
specially by this scheme. As a matter of fact,
less than 15 per cent of aid or subsidy is
allocated to Indian agriculture. A lion’s share
of the total aid goesto be urban sector. Since
agriculture is contributing one third of the tax,
it must atleast receive one third of the total
aid. | would point out that in 1968-69, the
public expenditure on agriculture was only
328 crores and the agricultural tax was 907
crores. So there should not be any imbal-
ance. Again this programme will meet to a
certain extent the imbalance that is persist-
ing. The agriculture sector has been ne-
glected so far. So, we should improve the
situation.

Sir, now | shall come to the political side
of the matter. When this scheme is really
being implemented. the power brokers, |
mean, even the MLAs. even the influential
people in the locality those who handle the
political apparatus are opposing because
they are losing their power. They are oppos-
ing andtheir resentment ts so much that they
will never cooperate, although ostensibly
they would say that they will be cooperating.
But, inside they will see that this programme
does not succeed. When | attended the
Gram Sabha, some people told me that no
decision can be taken in Gram Sabha, be-
cause they will quatrel over certain projects.
But I saw, in my own experience, that all the
programmes were finalised by unanimous
opinion. There was unanimity, there was
consensus and there was no dispute. By this
scheme, the Prime Minister has exhibited
his confidence and trust in the people of
India. It is not a small thing. Normally, when-
ever you go and discuss about it, some
people say, 'panchayat cannot handle it,
panchayat will mismanage it and people will
not cooperate’.
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With this universal franchise was given,
they also there was some opposition that the
people of India cannot exercise the right by
casting their votes and they should not be
depended upon to determine the destiny of
this great country. But ithas been history that
the people of India made this democratic
system a success. | am sure the people of
the panchayat will make this scheme a suc-
cess and we should have confidence and
trust in them. At the same time, my submis-
sion would be that there should be some re-
thinking about the percentage of allocation
and also about inter-block projects. In
RLEGP, if a road comes in between two
blocks or two districts, the expenditure can-
not be met by the allocation of 20 per cent
from the State Government. | would submit
that the Government of India should con-
sider about the on-going projects at inter-
district and inter-block levels and should
finance them. At last, | would submit one
thing. The Opposition is saying that there
should be 'right to work.' | do not understand
how the 'right to work’ can provide employ-
ment. Employment potentiality does not
depend upaon the amendment of the Consti-
tution and including 'right to work’ in the
Fundamental Rights in Chapter lll of the
indian Constitution.

My submission would be that you may
introduce the right to work in Fundamental
Rights in Chapter lll of the Indian Constitu-
tion but that will not increase the potentiality
of employment. What is their thinking about
potentiality of employment? | have gone
through the 71-Point Programme of the
Opposition and the Declaration of Shri
George Fernandes, the 25-Point Programme
but, nowhere they have said anything about
the answerto the problem of unemployment.
They have nowhere stated the answerto the
problem of poverty. Today they are absent.
| do not understand why they are keeping
absent frem Parliament. They might have a
quarrel with us. Butthey have no quarrel with
Parliament. Why are they weakening the
system of democracy? The nation must be
alert with regard to the forces who are work-
ing for weakening the system. They must be
warned and they must not be allowed to
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indulge in such activities in future . If such
acts continue in future, they should not be
elected to this House.

Withthese works, |thank you very much.

SHRI MAHABIR PRASAD YADAV
(Madhepura): At the outset, | congratulate
our hon. Prime Minister for bringing such a
revolutionary step because it is a creative
and constructive step. ltis a revolution which
is based on maximum democracy and
maximum devolution. Side by side, the dream
of Mahatma Gandhi is going to be imple-
mented by Jawahar Rozgar Yojana. Ma-
hatma Gandhi has said:-

" "Real Swaraj will come not by ihe acqui-
sition of authority by a few but by the acqui-
sition of the capacity by all.”

In this regard, this Jawahar Rouzgar
. Yojana is 2 step that will bring 1o the dacr of
the poor, the unemployed, employment and
economic democracy. We have attained
political democracy but economic democ-
~ racy is yet to be attained. Satisfaction lies in
aitempt, never in attainment. Attainment of
economic democracy will have to face diffi-
culties and what are those difficulties? In this
connection, | would like to draw the attention
ofthe hon. Ministerof Agriculture ShriBhajan
Lal and of the Government to what Shri
Asutosh Law said that non-Congress-!
Governments will notimplement this Yojana
in toto and they will exploit the situation just
for power. Butcan we say thatthe Congress-
ruled States will be free from all blame? |
think it should be seen with some reservation
and in acomprehensive way. It is no doubt a
historic step but history is not only continuity
but also advance. If the Republican system
of the Lichevi is taken, in the present siti:
at'on it would be wrong. History changes.
Time has changed. It is not static. Every
moment we have got dynamic change and
change is the law of nature. At present,
science and technology has come to the
door of every young man and old man. Sc, if
this Jawahar Rozgar Yojana is to be suc-
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cessfully achieved in the rural areas, we
have to see things in the right perspective.
Madam, the most important thing is bureau-
cratic administration. How far the bureau-
cratic administration would be responsive to
the representative administration? This is
the moot point. Everywhere we know that
there is some sort of a feeling that the admin-
istrative wing is ciifferent from the political
wing. | hold the view that the political wing
and the administrative wing are inter-de-
pendent and no independant. Theretore, |
hold the view that the bureaucratic admini-
stration will be only responsible if there is
some sort of a provision of punishment.

“Jyon nahin dand karon main tora,
Bhrashta hohi shruti marag mora,
Vinay na mannat jaladhi Jadh,
Gay teen din beet,

Bole ram sakop tab,

Bhaya bin hoya na preet,”

Today, we see that the bureaticracy is
not responsible to the represeniulive de-
mocracy. This is the moot point. | would
request the hon. Minister to see that some
sort of a penalty or punishment is provided
under this Yojana.

Madam, the mukhyas should not be
treated as infallible. They are not above
suspicion. They must be taken into proper
consideration....(Interruptions) Therefore, |
hold the view that the Muhkyashould also be
treated as a man in the society. He is not
above law. He is not above suspicion. There
are several law : like the Anti-Dowry Act etc.
Thereis alow called the “Hindu Succession
Act”. How 1ar these laws are being cted
upcn? Who dees'nt take dowry? Can any
one, sitting here, say that he is not taking
dowry? i want 1u say one thing. The fact is
that framing of law is very easy but the
implementation of the law is very difficul’
Nowhereyou .. ... natthelaw, inthetrue
sense of the word, is being acted upon. |
would like to say that making amendment to
the Constitution is easy. It is easy to make
amendments to the law. But it is very difficult
to implementthe laws inthetrue sense of the
word. Inthat regard. | would like to quote one
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thing that everywhere some sort of a mecha-
nism should be evolved to see that no per-
son either the mukhya or any officer goes
scot-free. | am pained to say that even
Membears of Parliament will realise that they
have got no control over the bureaucratic
administration. Therefore, | would like to say
that this Jawahar Roazgar Yojana is to be
implemented keeping in view the practical
difficulties that the Government will have to
face when they have to go to the field.

Last but not least, | have to say that this
scheme is a creative and constructive
scheme. It is a very fine scheme. But this
scheme will be effective only when all the
sides give cooperation and take into consid-
eration the difficulties that the society will
have to face. Therefore, with one word of
recommendation or suggestion from my side,
I would suggest that the Government should
take into consideration the practical difficul-
ties that they will have to face in implement-
ing this scheme.

[ Translation)

SHRIMATI USHA THAKKAR (Kutch):
Mr. Chairman, Sir, | am grateful to you for
giving me an opportunity of participation in
the discussion on Jawahar Rozgar Yojana.

In order to realse the dreams of Ma-
hatma Gandhi and to provide the basic infra-
structure in he villages to fulfill the demands
and requirements of village folk our young
Prime Minister Shri Rajv Gandhi has
launched the Jawahar Rozgar Yojana in this
Nehru Centenary Year. As a Member of Lok
Sabha, today we are enjoying the grace of
participation in this discussion whereas the
opposition did not happen to avail this oppor-
tunity as they have resigned and run away
from this House. The rural populace is fortu-
nate that they have been able to have their
long standing demands met through the
Jawahar Rozgar Yojana and thus realise
dreams. | am surprised to see the changing
attitude of the opposition as even the senior
members of this House have been swept
away by the views of such a leader resulting
in their ultimate resignation from the august
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House. However | would like to say that a
decision taken in hurry becoines the point of
lifelong repentance. They will regret their
decision. The opposition is now out of Parlia-
ment. Through this scheme, Shri Raijiv
Gandhi has devolved power to the rural
people and he has stood by what he had said
in 1985 that there should be no power bro-
kers. The opposition resigned as they were
jeatous of Rajivji's popularity and found that
a wave of happiness was sweeping the
villages. Whenever they feel that the hon.
Prime Minister is gaining popularity they
came out which something or the other to
malign him, which is also prejudicial for the
large interests of the country.

| would like to cite an example. The
masses of India can never forget what oppo-
sitiondid in 1975 against Smt. Indira Gandhi.
Again, in 1978 when Smt. Indira Gandhiwas
elected as a member of Lok Sabha and sat
on the opposition benches, those in power
who are now in the opposition—expelied her
through a majority vote. They were over-
whelmed by Indiraji's stature. When on 24th
July, the members of opposition were leav-
ing the House after resigning from the Lok
Sabha, | was thinking how anguished and
tormented might the great soul of Indiraji
feeling. May good sense prevail on the
opposition.

15.03 hrs.
[SHRI SHARAD DIGHE in the Chair]

Without exaggerating much | would like
to say that Shri Rajiv Gandhi has given a
unique opportunity to the sarpanch for pro-
viding employment to the rural poor, unem-
ployed, womenand backward people. |would
like to appeal to the rural people through this
august House to remain vigilant and work
carefully because Shri Rajiv Gandhi has
reposed his confidence in us. After 40 years
of independence we have realised what is
required for our villages and for that Rajivji
has launched this Jawahar Rozgar Yojana
during the Nehru centenary year. Efforts
should be made to make this Yojana a suc-
cess so that our country and the villages
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make progress. My learned colleagues have
said a lot on this yojana. | will not say more
about it but | would like to appeal to the
people in villages through this august House
to implentent this yojana properly so thatour
country and villages can make progress

In the end, | would like tc thank the
Minister of Agriculture and the Prime Minis-
ter.

[English]

PROF. SAIFUDDIN SOZ (Baramulla):
Sir, | feel Jawahar Rozgar Yojana is a very
good scheme for providing empioyment at
the lowest state of our society which is usu-
ally referred to as below the poverty line. But
it is very difficult 1o get down to that Iine and
recognise proper people and offe; benelfitto
them. | don't know how it will be imple-
mented.

Ihave seenthe scheme and Ihave gone
throughit. It 1s avery good scheme. The spirit
behind this provision is very good; | welcome
that. But my bench is that it may not become
a scheme of offering doles.

You sometime offer doles It happened
in Europe and America when there was a
great depression. | want to remind this au-
gust House that in the great depression In
1929 which is called the Wall Street Crash
there was a large scale unemployment in
America and that crash engulfed Europe
also. Thenthere was a great economist Lord
Keynes. He was a British economist on
international repute. He devised a scheme
as 1o how you can offer doles for public work
programmes so that people earn money,
income is generated, thenihey spend the
money, investments are generated, then
you generate production and you generate
heaith for the economy. But offering doles to
people who are idle, who do not contribute to
nation’s strength is demeaning and disgust-
ful Date 1s no solution to the unemployment
problem in our country
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PROF. N.G. RANGA ( Guntur): They
were forced to be idle. They wanted to work;
but there was no work. They wanted employ-
ment, but this was no employment. So they
were unemployed. Therefore they were being
paid unemployment relief. Only the capital-
ists called it dole.

PROF. SAIFUDDIN SOZ; It is enlight-
ening to me. Finally when 1 sit down, | will go
by your verdict and advice. You are the
tallest amongst us and more knowledgeable
than me.

| was just approaching the Central
Government through the Hon. Chairman that
this scheme should be a proper Yojana. This
should not run into difficulties and become
finally a scheme of offering doles. The spirit
is not that; the spurit is that we shall select
unemployed people who are below the
poverty line, the real needy people at least
one from each family, give them sustenance
and try to bring them above the poverty line.
Why | say that there is difficulty of this scheme
running into a scheme of offering doles is
because we have to take very great care so
far as the implementation is concerned.

Now | come to the selection of projects.
What are the projects that you will select? i
there is a programme of afforestation. | will
welcome that. If we employ somebody who
1s below the poverty line, he will welcome it
because somebody inthe family willbecome
anearning hand. We must give a definite job
to him to work for. It may be a Pradhan or
somebody who as the supervisor will have a
muster roll and will have to have a documen-
tary evidence that somebody is working.
That somebody whom we are going to employ
must in return add to the nation's strength
and national asset.

So, we have to tell him that either you
construct this road, 10, 20 or 30 of them
together, which will lead to the jungle or
connect villages or you involve yourself in
afforestation. So, the projects will have to be
selected. When the hon. Minister answers at
the end of this discussion he must ba clear as
to what are the projects. We must know what
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are the projects so that we feel satisfied that
we have definite projects which will certainly
give employment to the unemployed people
below the poverty line. We shall be paying
wages against proper work and there shall
not be doles because this country cannot
afford to have doles.

Then, there should be a couple of
schemes, a couple ot projects, where you
will employ uneducated youth. Projects
should be there where you will absorb edu-
cated people also. The hon. Minister mustbe
knowing what are the schemes where edu-
cated people will be employed. There is a
defectin ouremployment policy. in my State,
for instance,—I bring this to the notice of the
hon Minister, through you, Sir--there is a
qualfication called ‘'middle pass’. there is a
qualification called 'under-matriculate’ and
‘under-graduate’. These are not aualifica-
tions. We have to be defimte Whenyouwant
to have a teacher, you say, ‘he should be a
trained graduate’. Sometimes, you fix the
minimum qualification as ‘matriculate Then,
he needs to be only matriculate But, finally
you gwwve some preference to the higher
qualfication Otherwise a matriculate can
become ateacher Therefore, when thareis
sifansh or recommendation, the chances
are that the trained graduate will not become
ateacher, while a matriculate will become, if
he has political clout. So, we have owned
this danger. We have institutionahised this
danger into schemes. Then, why do you say,
# somebody has to become a teacher, he
should be a trained graduate? He should be
agraduate plus he must have recewved train-
ing inthe Artor Science of teaching So, what
happens is that the ‘middle pass’, under
graduate and graduate are lumped together.
When we think of employment, we should be
conscious of these dangers. So, there will be
projects which will be meant for uneducated
people. A person who Is ‘'middle pass’ Is an
uneducated person; a person who Is ‘under
matriculate’ is an uneducated person. We
should be clear on that. In this country, we
have millions of graduates. How can you say
that 'under graduate' is a qualification? You
can call the person who is ‘under graduate’
as literate. Unless these loopholes are
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plugged, these lacunae will' spoil your
schemes. So, there should be projects for
educated people; there shouid be projects
for uneducated people also. Educated un-
employment problem is there even below
the poverty lina. | wish there should be a
survey on that.

There should be a vigilance. ltcan be a
State vigilance or it can be a Central vig-
ilance. We must not waste this money. We
continue to be a poor country despite severai
achievements to our credit, in the develop-
mental planning. The money allotted for this,
1s Rs. 25 thousand crores. Although it is a
smallamountfor such abig laudable scheme,
we cannot waste this money. Therefore you
may institute State vigilance or you may
have vigilance at the national level. it should
be mobile and there should be surprise
checks as to whether proper projects have
been chosen and whether proper people
have been given the benefits.

As for my State, this is Jammu & Ka-
shmur, there is a large scale unemployment
of youth and particularly there is a great
chunk of our student community who are
educated and who are unemployed, be-
cause from the First Standard right upto
M A, and Ph. D, the education is free. So, |
would urge the Central Government to de-
vise aspecial scheme forJammu & Kashmir.
But, as far as Jawahar Rozgar Yojana is
concerned, lwanttiiat Rs. 1,000 crore should
be ear-marked for eradicating the unem-
ployment problem in the 'below poverty line’
group. | want special projects alsofordammu
& Kashmir like aftorestation—because the
State had lost a good part of jungles—and
beautification and removing the encroach-
ments in Dal Lake, because that attracts
international tourists. We can help the hon.
Minister to select projects. But he should
come forward to offer Rs. 1,000 crore for this
s~heme to Jammu & Kashmur.

[ Transiation!
SHRI SANTOSH KUMAR SINGH

(Azamgarh): Mr. Speaker Sir, during this
birth centenary year of Pandit Jawahar Lal
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Nehru, our beloved leader Shri Rajiv Gandhi
has taken a historic decision for the poor
people of villages by launching this Jawahar
Rozgar Yojana. It was the dream of Ma-
hatma Gandhi and Pandit Jawaharlal Nehru
that afterindependence, we have to upliftthe
rural people of india and Pandit Nehru said
that if we want to see real India, we should go
tothe villages because India lives in villages.
| do not hesitate in saying that Shri Rajiv
Gandbhi has putin his best efforts to fulfili this
dream through the Jawahar Rozgar Yojana.
Since independence, the Congress Govern-
ment has taken many historic decisions.
Whether it was bank nationalisation or abo-
lition of privy purses and Zamindari system,
or anti-poverty programmes for the upliftment
of the poor. Undoubtedly, the launching of
Jawahar Rozgar Yojanaby ShriRajiv Gandhi
which is aimed at the progress of villages
through Gram Panchayats1s the bestamong
these historic decisions. Though niany ef-
forts have been made to provide employ-
mentto the unemployed rural poot but under
this Jawahar Rozgar Yojana the weaker
sections, the poor and unemployed youth of
rural areas will definitely get employment
and villages would make progress. Under
this scheme, Gram Pradhans will maxe ef-
torts for the development of villages through
Gram Panchayats, but they will have to face
some difficulties. | visited some villages a
few days back. The Government has made
aprovision of joint account. There is a sharp
decline in the goodwill of banks. There is
need to improve this. When the people of the
villages and the Gram Pradhans go to banks
for withdrawing their money, some of the
bank officials demand their share. It i1s nec-
essary to check this. Some system should
be devised so that they do not have to face
any difficulty. Our Prime Minister wants that
efforts should be made to implement the
development schemes of villages through
the Central Government directly and elimi-
nate middle-men. Therefore, it is necessary
to remove these hindrances. The Govern-
ment has fixed a percentage of amount that
is necessary to be spent on aparticular work,
for example on afforestation and wages to
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labour. This scheme is specially meant for
employment. The unemployed get empioy-
ment through the development schemes.
The village panchayats should be given
powers to fix the priorities for various devel-
opment works. Onthe one hand our Govern-
ment and Shri Rajiv Gandhi has taken a
historic decision and on the other, our oppo-
sition parties call it a dead Bill. When Shri
Rajiv Gandhi tried to realise the dreams of
Mahatma Gandhi, Pandit Nehru and Smt.
Indira Gandhi by working for the upliftment of
the poor through these Bills, the opposition
parties did not cooperate or show any inter-
est in this work. They resigned from this
august House and called it adead Bill. When
the rural masses will give their decision on
this bill, then the opposition will realise that
they were wrong in resigning and for not
cooperating on such impontant Bills. It seems
that they want to become martyrs by shed-
ding a few drops of blood. That 1s why there
are not participating in this impartant Bill. But
by doing so they are betraying the trustof the
masses.

Today, under the leadership of Shri
RajivGandhi, efforts are certainly being made
to uplift the poor thrcugh Panchayati Raj and
Jawahar Rozgar Yojana. | welcome this.

SHRI ZAINUL BASHEER (Ghazipur):
Mr. Speaker Sir, for the last many days we
are discussing Jawzhar Rozgar Yojana in
this august House. | would also like to submit
some point before the Government. National
Rural Employment Piogramme and
R.L.LE.G.P. schemes were being imple-
mented for many years in our country. Revo-
lutionary changes took place in the country
with the implementation of these schemes
particularly in rural areas. The primary ob-
jective of these schemes was to provide
employment to weaker sections and the
poor and the second objective was to con-
structroads, ponds and pavements and under
1ake other developmental works in the rural
areas of our country. There are no two opin-
ions that we could not utilise the entire amount
that has been given for this purpose. There
are many reasons for this and Government
1s also aware of this but even then sufficient
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development has taken place. Roads have
been constructed in many villages, number
of villages have been connected with the link
roads anc many other development works
have also been undertaken.Jawahar Rozgar
Yojana has been introduced by discontinu-
ing these schemes. | welcome this scheme
because sufficient development did not take
placethroughthe earlierschemes of N.R.E.P.
and R.L.E.G.P. Only some villages were
connected with the link roads and ponds
were constructed, andschools were con-
structed in some willages through those
schemes but all round development of vil-
lages could not take place anywhere. Rural
areas are the main targets for development
under Jawahar Rozgar Yojana. This is quite
appreciable. The salient feature of this
scheme is that the funds allocated for the
development of rural areas would be utilised
through'Gram Sabhas’or'Gram panchayats’
and no other agency would be involved in it.
Besides, the representatives of the villages
would have the liberty to get those works
done which according to them carry top
priority. The statements of the Hon. Prime
Minister and the hon. Minister of Agriculture
, broadcast on Doordarshan and Akashvani
also made it clearthat the Gram Sabhas and
Gram Panchayats would be at lberty to
utilise the funds the way that like, depending
upon the priority of work. I think that no other
scheme would be as effective the one under
discussion for the development of rural ar-
eas, as allthe rural areas are certainly going
to be benefited.

Recently, | got an opportunity to visit
several villages in my constituency and |
tried to know the reactions of the people in
regardto Jawahar Rozgar Yojana. lcame to
know that everyone welcomed this scheme
heartily. What has, especially, impressed
the people is the primary objective of the
scheme, i.e. to provide employment. But
there are certain practical difficullies towards
which | would like to draw the attention of the
hon. Minister. The population in most of the
villages in Uttar Pradesh is less than 1000,
and the number of villages having popula-
tion more than 1000 is negligible. An amount
of Rs. 10,000 has been allocated to these
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villages and guidelines have been issued to
spend specific amount on specific item. | do
not know whether those guidelines have
been issued by the Central Government or
the Government of Uttar Pradesh, but distri-
bution of funds according to those guidelines
means that, on an average, a vetry nominal
amount ranging between Rs. 500 to Rs.
2,000 can be spent by the Gram Sabhaona
project . Will the hon. Minister of Agricu'ture
be pleased to tell whether it is possible to
undertake the development projects in rural
areas with such a nominal amount as Rs.
500 or Rs. 10007 In the first instalment, Rs.
10,000 were given, but guidelines were is-
sued in regard to its distribution under differ-
ent heads. Will the development of rural
areas be possible under these circum-
stances? There are important works like
construction of link roads, repairing of streets,
arrangements for drainage etc. Naturally,
every Gram Sabha would like to accomplish
these task on priority basis because they are
far more important than other works. But the
Gram Sabha would not be in a position to
complete all those tasks within the allocated
amount of Rs 10,000. Perhaps, the hon.
Ministertoo belongs to avillage and he might
be aware that in our area. every village
comprises 3-4 hamlets and if the allocated
amount of Rs, 10,000 s spent on one ham-
let, the people of other hamiets will naturally
feel offended. Thus a great deal of difficulty
is being experienced in the utilisation of the
funds, with the result that the funds of many
Gram Sabhas and Gram Panchayats are
still lying in the banks. They are confused as
to how they should utilise the money. | would
like the hon. Minister to make it clear in his
reply as to how it would be possible for the
Panchayats or Gram Sabhas to undertake
any project of development under the exist-
ing guidelines, whether they one issued by
the Central or the State Government. | would
like the hon. Minister to kindly make the
whole position clear in his reply. Second
thing towards which | would like to draw his
attention is that most of the projects under-
taken under National Rural Employment
Scheme are lying incomplete. At some
places, three-fourth of the total work has
been completed while at other places, only
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one-fourth of it has been completed. Only 20
per cant funds have been allocated for such
projects. These incomplete projects worth
srores of rupees in each district cannot be
complsted with 20 per cent allocation and
the result would be that the soil work already
done would be washed away with the rain
water. If these works all are not completed,
the assets which have been created will be
ruined and the money already invested inthe
projects would go waste. So far as the ques-
tion of providing employment is concerned,
the Government has succeeded in it, butthe
objective of development has not been ful-
filled. Hence the Government should make a
special provision for the completion of the
works which are pending, such as construc-
tion of roads etc. at block level. Projects in
the villages are important but the area out-
sidethevillage is equally important. Jawahar
Rozgar Yojanahas been implementedinthe
villages but what about the blocks? Many
development projects, like employment
generating schemes are meant for villages
but there are many others which concern
blocks. What functions will the Zila Pat-
ishads perform? Is the Government going to
make some provision in this regard. | wou'!d
like the hon. Minister to kindly clarify this
peoint in his reply. There is no doubt that
Jawahar Rozgar Yojana has sent a wave of
happiness inthe rural areas. Earlier, most of
the rural people believed that their villages
were neglected due to political considera-
tions because M.Ps and M.L.As played key
role in getting the projects approved and it
was true that many villages were excluded
only on poiitical grounds. In many districts,
the M.L.As belonging to the opposition were
elected and they left out the villages where
Co.igress Party has more following. But this
scheme has reached all the villages without
any consideration to any political party or
political ideology. The Government has
accomplished acommendable task by dele-
gating this power to the people belonging to
weaker sections. But it is only with the pas-
sage of time that we get experience. We are
bringing to the notice of the Government the
things we have learnt by experience.
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One more thing | would like to point out
is that the members of the opposition only
criticise our schemes. They criticised
Jawahar Rozgar Yojana and Panchayati Raj
too. But they never offer canstructive sug-
gestions. They are not at all ready to point
out the specific shortcomings and the ways
to overcome them. Thaey just try to divert the
attention of the people towards the issues
with which tne latter are not at all concerned.

Only recently, | visited 40-50 villages,
but nobody bothered to talk about CAG
report or the resignation submitted by the
Members of Parliament belonging to the
opposition. Nobody shows any interest in
knowing as to what happened and how did it
happen.

What they want is tubewells, link roads,
schools and health centres in the villages.
There are their basic necessities towards
which our Government is trying to concen-
trate. Therefore, the Government should
implement these schemes boldly unmindful
of what the opposition members say but at
the same time obstacles created by the
State Governments should be overcome.

Generally, the schemes launched by
the Central Government are distorted by the
State Governments by the time they reach
the village level, no matter which political
party is in power in the State Government,
The State Goverrments have not been
spending funds of their own to implement
development projects. Budgats of the State
Governments are tax-free and they have no
resources to mobilize funds. The State
Governments want to discharge their duties

by making use of the funds provided by the
Central Government.

One thing more and | shall conclude. |
want a clarifications as to what functions
different units of DRDA in each district would
perform now onwards. What would be the
future of the employees of DRDA who are on
strike and sitting infront of the building of
your Ministry? How this problem is going to
be solved, because many persons were
appointed under this scheme. | would iike to
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know from the hon. Minister the steps taken
for re-employment of persons belonging to
DRDA.

With these words, | thank you very much.

SHRI PRATAP BHANU SHARMA
(Vidisha): Mr. Chairman, Sir, we are cele-
brating the birth centenary of our national
ieader, Pandit Jawaharlal Nehru all over the
country. The nation is grateful to the builder
of modern India who laid the foundation of
building a new nation after Independence In
the memory of that great leader, the Prime
Minister Shri Rajiv Gandhi has launched a
new scheme viz. Jawahar Rozgar Yojana in
the country for effective implementation of
development schemes in rural areas. He
deserves congratulations for this. Our Prime
Minister implemented those schemes one
by one for rural development and thereby
strengthened the foundation of modern In-
dia. Whether t was NREP and RLEGP, the
primary objective of these schemes was to
create employment opportunities and to
implement development projects in rural
areas. By merging all these schemes into
Jawahar Rozgar Yojana, he has adopted an
integrated approach to development. But at
the same time, it has to be ensured that the
villages are associated in the formulation of
such schemes and the funds are allocated
direct 